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PARLIAMENT OF INDIA
Monday, '27th August, 1951

The House met at Half Past Eight 
of the Clock

[M r . D e p u t y -S peaker  in the Chair] 

ORAL ANSWERS TO QUESTIONS

K o s h a l  I n d u s tr ie s  D e v e l o p m e n t  
S y n d ic a t e .

5̂28. Shri Raj Kanwar: Will the 
Minister of Finance be pleased to
stale: ^

(a) whether it is m fact that the 
Orissa Government have taken over 
the assets and liabilities of the Koshal 
Industries Development Syndicate 
liimited, Balangir, and iippointed offi
cial Directors for the management of 
Ihe same:

(b) whether it is a fact that this 
Company was :i public limited liabi
lity company and was started several 
years ago principally by shareholders 
residing in the former Princely State 
of P;itna:

(c) if the replies to parts (a) and 
<b) above be in the affirmative, under 
what section of the India)i Companies 
Act this action has been taken;

^ (d) whether the new Direetomte 
will continue to run the company as 
a going concern under the supervision 
of Government or they intend to bring 
it into liquidation;

(e) if the company is intended to 
be brought into liquidation, when such 
a contingency is likely to materialise;

( f )  whether the official Directors 
will get any fee for attending meet
ings of the Board of Directors;

(g ) whether it is intended to amend 
the Memorandum and Articles of 
Association of the Company in order 
to ineornr»rate the new changes; and
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(h) whether Government intend to 
take similar steps with regard to other 
limited liability companies function
ing at Balangir, such as the Koshal 
Transport Trading Company, Balangir 
Central Ca-operative Bank, and Balan
gir Co-operative Stores Limited?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The Orissa Govern
ment have not taken over the assets 
and liabilities of the Company. As 
successor to the Maharaja and Ruler 
of Patna State who was a major 
shareholder and had the power under 
the Articles of Association of the 
Company, they have nominated 6 
Directors to the Board of Directors of 
the Company.

(b) Yes. But the majority of the 
shares was held by the Ruler of the 
Patna State.

(c) Does not arise.

(d) This is a matter for the Board
of Directors to decide. The question 
of supervision by Government does 
not arise. '

(e) Does not arise.

(f ) The question is under the consi
deration of the State Government.

(g) The Articles of Association of 
the Company are proposed to be 
amended suitably to incorporate 
changes necessitated by the merger of 
the State with 0|rissa.

(h) Does not arise.

Shri Raj Kanwar: Of the shares of 
the company, may I know what is the 
percentage of thP shares held by the 
Ruler and what is the percentage of the 
shares held by the general public?

Shri C. D. Deshmukh: The total
paid share capital is Rs. 8 52 lakhs 
and the Maharaja and Ruler of Patna 
State held shares worth Rs. 5 5 lakhrs. 
From these figures I have no doubt, 
the hon. Member would be able to 
work out the percentages.
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Shri Raj Kanwar: Is the general 
public represented on the new Board 
of Directors?

Shri C. D. Deshmukh: They must be. 
The State Government have nomina
ted directors on the Board according 
to their own share of the power to 
appoint them.

Shri Raj Kanwar: Are not all the
new directors officials?

Shri C. D. Deshmukh: I have no in
formation on that point, Sir.

Shri Hussain Imam: May I know 
whether the company has been taken 
over under a legislative sanction or 
under the powers of the managing 
agents or under the Companies Act? 
How has it beien taken Over by the 
Government of Orissa?

Shri C. D. Deshmukh: I think the 
answer to part (a) makes it clear that 
they have taken it over as the major 
shareholders.

Shri Hussain Imam: Did they call 
together a meeting of the share
holders? Even a major shareholder 
has not the right to take over the con
cern without calling a meeting of the 
shareholders

Shri €. D. Deshmukh: The reply is, 
the Maharaja and Ruler of Patna State 
who was the major shareholder had 
the power under the Articles of Asso
ciation of the company to nominate 
the directors. '

Shri Hussain Imam: i'hat is as re
gards six directors. What happened 
about the rest?

Shri C. D. Deshmukh; Presumably 
they remain.

Shri Raj Kanwar: May I know whe
ther the action taken by the Govern
ment of Orissa was taken on the ini
tiative of that Government or with the 
approval of the Central Government?

Shri C. D. Deshmukh: There was no 
question of the approval of the Cen
tral Government under the circum
stances stated by me, Sir.

Shri Sondhi: What is the number of 
non-official directors on the Board?

The hon.Mr. Deputy-Speaker:
Minister does not know.

Shri C. D. Deshmukh: No, I do not 
know the total number of directors.

1 Shri Sondhi: Are there any non
official directors at all at this stage?

Shri C. D. Deshmukh: I think the 
powers previously exercised by the 
Maharaja of Patna were in regard to 
the nomination, i.e. to nominate half 
the number of directors, including the 
power to appoint one of them as 
Chairman of the Board of Directors. 
Therefore, I take it that the total 
number is 12 and the rest of them are 
non-officials, or at least representatives 
of the other shareholders. ^

C in e m a  H ouses

*529. Shri Raj Kanwar: Will the 
Minister of Information and Broad
casting be pleased to state; p

(a) whether it is a' fact that seven 
more cinema-houses have "been recent
ly sanctioned for Delhi and New Delhi;

(b) the number of cinema-houses at 
present existing in Delhi; and

(c) whether it is a. fact that the 
Prime Minister had some time ago 
publicly stated that no more cinema- 
houses would be allowed to be opened 
in Delhi?

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar):
(a) It ha& been decided to permit con
struction of 6 cinema houses, sites 
for five of which have already been 
gjproved by the Chief Commissioner^

(b) 25.
(c) The hon. Member’s attention is 

invited to the Prime Minister’s reply 
to supplementaries arising out o f 
starr^ question No. 1 in the Consti
tuent Assembly of India (Legislative) 
on the 9th August, 1948.

Shri Raj Kanwar: May I know what 
is the policy of the Government in 
regard to opening of new cinema 
houses throughout the country? Is the 
policy formulated by the Central Gov
ernment a definite and uniform one for 
tne whole country or are the Stati 
Governments left to formulate their 
own policies in their respective States?

Shri Diwakar: The general policy 
remains the same; but wherever there 
are circumstances which allow the con
struction of such things, on account 
of the availability of material, increase 
of population and so on, there is a 
relaxation.

Shri Raj Kanwar: May I know what 
is the general policy?

Shri Diwakar: I have said the ^ 
eral policy remains what the Pi^ 
Minister stated In the reply I referred 
to just now.

Shri Hussain Imam: May I know 
what is the extent of the income ex
pected by the Central Government
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from the entertainment tax from these 
new buildings?

Shri Diwakar: I cannot calculate 
that.

TO ITW :
SPT ?rPPTT 3T»ft >ft 
f  sftr jfW 3T\t  

aftt 3TTWTV
«PTT spir  ̂ t  ^  3»T^ 

3RR SFt WT5RT 3TT t  ?

[Seth Govind Das: When there is 
80 much dearth of building material 
and when the consti^ction of houses 
and other important buildings is neces
sary, why is permission being given 
for the construction of more cinema 
houses?!

^  ftWHFT ‘ ^
% ^  ^
t, w

^  ^  ^  ^  ^ ift 

^  ^  f ,  ^
^  Tftm %,

tnp ^  t
5HTR % ?TT?T T̂PtT ^

^  WK ’3TR, f̂ RT ^
^  ^  r>i41 ^  T^-

^  f , ^  t

[Shri Diwakar: Our general policy 
regarding the opening of new cinema 
houses stands; but since the popula
tion of Delhi has increased three-fold 
and the sites that were allotted for 
cinema houses were lying idle, permis
sion has been given to construct 
cinema houses. However, a condition 
has been attached that together with 
the construction of cinemas, some 
place should be set apart where shops 
etc. may be built so that there might 
be some arrangement for displaced 
persons.]

^  : iTPpfhT ^
# 3T^ II? Tfr ^  d)MI<0 # T
_ ara>nfVt.

f W m  T t f , g«T 
Rh VRT af̂ T ^  ^  t  ’

[Seth Govind Das: The hon. Minis
ter has said that the population of 
Delhi has increased three-fold. Am I 
to understand that three times the 
number of existing cinemas are going 
to be provided for?]

ft lW T  : !Tff t, ^  SWnffJT
#  »f?rt f  I

I Shri Diwakar: That’s not so; they 
are not increased in that proportion.]

Shri Sondhi: Is it the contention of 
the hon. Minister that the position re
garding building materials has so 
^uch eased now that the building of 
these cinema houses can be facilitated 
at this stage?

Mr. Deputy-Speaker : That is enter
ing into an argument,

Shri Sondhi: But, Sir, I wanted to 
kn ow .......

Mr. Deputy-Speaker: The hon. Minis
ter has already stated that this will 
help some refugees and all that.

Shri Sondhi: But the P.W.D. Minis
ter the other day said that the posi
tion regarding the availability of 
building materials is the same now as 
before; and here is another hon. Minis
ter who says that the position has very 
much improved. 1 want to know what 
is the Government’s case.

Mr. Deputy-Speaker: That is the 
Government’s case. Whatever the hon. 
Minister now says is the latest position 
of the Government.

Shri Ghule: Who decides whether 
the special circumstances exist so as 
to allow the opening of new cinemas in 
the various States?

Shri Diwakar: I do not know about 
the States. What I have stated is 
about Delhi.

Shri Kamath: Sir, is the hon. Minis
ter sure that the Prime Minister did 
not further reinforce his earlier assu
rance in the last Budget Session of 
Parliament in 1950 by saying that prio
rity will be given to the construction of 
dwelling houses rather than of cinema 
houses, and if so, why have so many 
cinema houses been built in Delhi and 
New Delhi when there arc* thousands of 
roofless refugees?

Mr. Deputy-Speaker: The hon.
Minister has said that the Prime 
Minister’s remarks are contained in 
the supplementaries to the question 
put on the 9th August, 1948. The 
question, I believe is, whether a later 
statement of the Prime Minister 
cancels this; or did he assure once 
again what he had originally stated?

Shri Diwakar: There has been a re
laxation so far as Delhi is concerned 
because the situation has changed here.
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Shri Sondhi: The hon. Minister 
stated that the plots given to the 
cinema houses were ear-marked for 
them. Am I to understand that even 
the private land on which a building is 
being constructed at Daryagunj was 
also government land?

Shri Diwakar: I have no information 
about the details. I think that ques
tion will have to be asked of the Minis
ter in charge of CP.W.D.

Shri Sondhi: Sir, this is a question 
of fact and ......

Mr, Deputy-Speaker: True, but ano
ther Minister is in charge of that.

Shri Amolakh Chand: What is the
number of cinemas constructed . in 
Delhi and not yet licensed by the Gov
ernment?

Shri Diwakar; I have no information 
about that.

Shri Goenka: What is the point of 
time when this policy of the Govern
ment was changed?

Shri Diwakar: No policy has been 
changed; there is only a relaxation 
about it.

Shri R. Vclayudhan: Of the cinema 
houses sanctioned already, how many 
are in New Delhi and how many in 
Delhi?

Shri Diwakar: 1 have no information 
about the details.

Sardar Hukam Singh: How many of 
these have been given to displaced 
persons?

Shri Diwakar: I have no idea.

H in d i T r a n sla t io n  of A cts

^530. Shri Raj Kanwar: Will the
Minister of Law be pleased to state 
whether all the Acts passed since 15th 
August, 1947 have been translated in
to ^indi?

The Minister of Law (Dr. Ambed- 
kar): No Sir. But out of 274 Central 
Acts passed between the 15th August, 
1947 and the end of the Third Session 
of Parliament last June, 113 have been 
translated into Hiodi.

Shri Raj Kanwar: When are the
remaining Acts going to be translated 
into Hindi?

Dr. Ambedkar: 1 am quite unable to 
commit myself.

#8 wm : ^  #

jipqT t  WRT arKJfr iTRT %

T W  ? It  ^
appnr ^  r̂pT ? ''

[Seth Govind Das: Have the Govern
ment established any special section 
for that purpose and have some per
sons been appointed in order that all 
these acts may be translated into 
Hindi?!

Dr. Ambedkar: There is a section in 
the Law Ministry consisting of Hindi 
translators who translate the most im
portant Bills passed by Parliament.

#  3ft «PR5 f ,

^  ^
^  'dfl % I ^  "JtM

^  arm  t  ?

[Seth Govind Das: Have all the Acts 
connected with the forthcoming elec
tions been translated into Hindi, and if 
not, when is that work likely to be 
completed?!

Dr. Ambedkar: I cannot give a defi
nite answer. So far as my informa
tion extends I think it is contemplated 
to translate those Acts into Hindi.

Shri Sondhi: Will they be done be
fore the General Elections?

Dr. Ambedkar: I believe so.

Shri Jnani Ram: May I know if the 
People’s Representation Acts have been 
translated into Hindi?

Dr. Ambedkar: I think 
under translation.

they are

Shri A. C. Guha: Have the Govern
ment any idea of translating these Acts 
into other Indian languages as well?

Dr. Ambedkar: I believe the provin
cial governments have been instructed 
to have them translated into provincial 
languages.

Shri Raj Kanwar: Normally how
long after the publication of an Act in 
English is the translation in Hindi 
available?

Dr. Ambedkar: There is no such 
thing as normality in this.

Shri Amolakh Chand: May I know if 
the People’s Representation Acts would 
be translated before the elections or 
after?

Dr. Ambedkar: It depends upon the 
capacity of the different departments 
to undertake this task but I suppose 
my friend can assume that Govern
ment has sense to understand that no
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purpose would be served in translating 
them after the elections.

% ^  irmwT
^  #■ ^  ^  PfWT

^  ^ «0<, nt>n»i
s  sftr ^  ^  ?r ^  arm  ^

t  f¥  ^  sr^iftii ^  3 rm  ?

[Seth G»vind Das: So far as the Acts 
relating to the elections are concern
ed, how many of them have been trans
lated into Hindi, how many have been 
published and how many remain to be 
published and in wnat time are they 
expected to be published?]

Dr. Ambedkar: My friend evidently 
is under the impression that there is 
an ocean of laws which deal with re
presentation or elections. We have got 
only two small Acts and one of them 
is the People’s Representation Act. 1 
have no dubt that .........

TO ifrtiFf vm : eft ^

^  3ftr ^  ^
WTT ^  ^  T?T f  ?
[Seth Govind Das: When there are 

only three Acts pertaining to the elec
tions, one big and two small ones, why 
is so much time being taken in their 
translation?]

Dr. Ambedkar: Because there are 
only about two translators.

^  wm : ^  ^
STTT srar r| f  ?

[Seth Govind Das: Why don't you 
increase their number then?]

Dr. Ambedkar: Because the Finanx'e 
Minister would not give the sanction.

Shri Kamath: So far as the transla
tion of these various Acts into Hindi 
is concerncd may I know if the Gov
ernment in the Law Ministry or in its 
secretariat has standardised Hindi with 
a standard vocabulary and a standard 
dictionary of Hindi?

Dr. Ambedkar: I suppose standardi
sation of Hindi is something which has 
to come in the future, unless my 
friend wants that the Hindi which pre
vails in U.P. should be accepted as tjie 
standard.

Shri Kamath: No, Madhya Pradesh?

*, jL i .  ^

J  ^  tS\i

~ ^
S. Miwallr: Will the Gov^

i  f "  the trans
lation should be in simple Hindi so that 
It may be comprehensible to all?]

Dr, Ambedkar: I think the Govern
ment will see to it.

TO ^
^  ^  ITT 5T5̂  ^  jj

^  ^  ypf f f  %

^  3?T^  <R»n%

^  fe r  arnr
r^RT % ftr ^  3fH«IK 3P^ &■

[Seth Govind Das: May I suggest to 
the hon. Minister that so far as the 
translation of Acts is concerned, if 
permanent hands cannot be added to 
the section at least some temporary 
hands may be enizafied for the time 
being so that their translation may be 
expedited?]

^  : n m
^ »T T  I

I The Minister of State for Finan ce 
(Shri Tyagi); I should like to have 
notice for consideration of this sugges
tion.]

T r a in in g  of I nd ians  under  P o in i  ̂
Fo ur  P r o g r a m m e

*531. Shri Sidhva: Will the Minister 
of Finance be pleased to slate:

(a) whether the U. S. Government 
have iisked the Government of India 
through the ^ocal Embassy to nominate 
a certain number of persons for train- 
mg in America under the Point Four 
Programme;

(b) if so, what is the nature of the 
training;

(c> whut will be its total cost and 
Avho will bear the cost of the same; and

(d) whether any persons have been 
So nominated?

The Minister of Finance (Shri C. D. 
Deshmukli): (a), (b) and (d). I would 
invite attention to the reply given to 
question No. 97 on the 9th August, 
1951.

(c) According to the general agree
ment signed with the Americai* Gov
ernment on the 20th December, 1950, 
for Technical Assistance under the
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Point Four Programme, the cost of 
training is to .be met by the American 
Government. The exact cost is not 
known to this Government.

Shri Sidhva: What is the total num
ber of nominees that have been select
ed for this purpose? *

Shri C. D. Deshmakh: That is given 
in the list.

Shri Sidhva: Would you kindly let 
us know?

Mr. Deputy-Speaker: Only on the 
9th August it was given.

Shri Sidhva: I do not remember 
whal the total number was,

Mr. Deputy* Speaker: The hon. Mem
ber ought to refer to the answer pre
viously given.

Shri C. D. Deshmukh: The number 
is 44.

Shri Sidhva: Are there any condi
tions for the purpose of training these 
nominees?

Shri C. D. Deshmukh: I do not know 
what the hon. Member means by condi
tions. Does he mean the financial 
conditions? ......

Shri Sidhva: No. You have answer
ed that.

Shri C. D. Deshmukh: They are em
bodied in the agreement.

Shri Sidhva: After the completion of 
the training what happens to them?

Shri C. D. Deshmukh : They have to 
go back to their jobs. They are mostly 
government servants. Last time in 
answer to a supplementary question 
I stated that another list was likely to 
be compiled of trainees from the non
official sector. But so faf as these 44 
are concerned they are all government 
employees. *

Mr. Dcput>-Spcaker: At this stage T 
might state that a number of questions 
are received on the same subject from 
diilerent Members out of which one is 
admitted. The office makes a notfe that 
the other questions may be disallowed 
but yet there are some stray cases, 
where in spite of the vigilence of the 
office some similar questions get into 
the order paper. When a similar 
question has been answered in the same 
session there is no meaning in putting 
supplementaries saying that the hon. 
Member does not remember the answer 
to the previous question. He must refer 
to it and refresh his memory and it is 
no .good spending the time of the House. 
I would ask the Member to proceed to 
the next question.

Shri Sidhva: When this question wa»s 
sent I did not know that another Mem
ber had sent a similar one and an 
answer was given. We do not keep 
that in memory. Perhaps you also did 
not know that the question had been 
answered previously.

Mr. Deputy-Speaker : It is not expect
ed that the hon. Member who puts a 
question should carrv every thing in 
his mind. We do not carry the pre
vious answers in our minds. The hon. 
Member could have referred to the pre
vious answer as it was given only on 
the 9th August.

Shri Sidhva: Then guide me how to 
proceed in the matter.

Mr. Deputy-Speaker: The hon. Mem
ber does not require any guidance. He 
could go to the library or ask the office 
for the anfisyers already given.

Shri Sidhva: On every question I 
should do like that?

Mr. Deputy-Speaker: On every ques
tion which has been answered already.

Shri Sidhva: It is a new procedure!
Mr. Deputy-Speaker: Are answers 

to be repeated on the floor of the 
House? (Shri Sidhva rose—j Order, 
order. Next question.

^  : iTR^hT

^  ^  ti^JT % t, ^
W T T  t  apft ?rr«r

^  I
[Shri Bhatt: Sir, since question No. 

575 is also in connection with this sub
ject, I suggest that both the questions 
may be taken together.]

M ock  E lectio ns

*̂ 532. Shri Sidhva: Will the Minis
ter of Law be pleased to state:

(a) whether the Election Commis
sioner has held mock elections at cer
tain places;

(b) If so, the places at which these 
were held and the number of voters 
who participated:

(c) how nuch time was taken in 
recording the votes; and

(d) whether the Election Commis
sioner has formulated his plans for 
real elections on the basis of the 
time occupied by such mock elections?

The Minister of Law (Dr. Ambed- 
kar): (a) to (d). The Election Com
mission directed the various State Gov
ernments in May, 1951, to hold mock 
elections under all the assumed condi
tions of polling in order to obtain 
actual data and experience in the con
duct of the forthcoming elections as 
also to get an idea of the average time
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required in recording votes. The 
commission has asked the State Gov
ernments for information as regards 
places where rehearsals have actually 
heen held, and so far a report has been 
received only from Orissa. The ex
perience gained at these mock elections 
Is to be taken into account in planning 
the actual number and the location of 
thcf polling stations. The tentative pro
posals of the State Governments fram
ed on the exoerience of these mock 
•lections will be published for general 
information and thereafter finalised in 
•consultation with the Election Com
mission in the light of^the suggestions, 
i f  any, received from the public.

Shri Sidhva: In that mock election 
how many votes were recorded in any 
one of the States? .

Dr. Ambedkar: I have no informa
tion.

Shri Sidhva: What was the opinion 
of the Election Commissioner regard- 
incf the voting by illiterate persons? 
Was it very successful?

Dr. Ambedkar : There is no question 
of literacy or illiteracy. There was no 
question of marking in that.

Shri Sidhva: Even then what was 
the general impression of the Commis
sioner regarding the mock election? 
Does he feel......

Dr. Ambedkar: I am afraid he has 
not given me the impression he has 
formed.

anft anf
I ,  afk Ir fr<Tir# ^  an#

^  t  %  fuw ^
5nr>T ^  3TRT 3fk ^

TtTO 'K ’fJl'Jd 3TO % <TPT 3TT
'Jll'fl ?
[Seth Govind Das: The hon. Minister 

has just stated that so far a report 
from Orissa only has been received 
and that reports from other Provinces 
have not been received yet. Have the 
Government fixed any date by which 
these mock elections should be held in 
the States and reports submitted to 
the Government of India?]

Dr. Ambedkar: I don’t think this is 
a matter in which the Government 
could assume or arrogate to' itself the 
authority of issuing a directive.

fro  : aft JTlflf,

[Seth Govind Das: No. Sir. it is not 
a question of authority.,....]

ft? 3ft ITT  ̂ JTÎ -

f5TC «rm ?nTT aftt srre f?
?TT'*T m  ftT  IT ?

(Shri Bhatt; Will the hon. Minister 
please tell whether the mock elections 
that were held were for the State 
Legislative Assemblies and the House 
of the People both together?]

Dr. Ambedkar: I believe so.

Shri Chattopadhyay: Was any such' 
mock election held in any of the Cen
trally Administered Areas and, if so, 
why has no report been received?

Dr. Ambedkar: I have really no in
formation as to iii what States and 
whether in Centrally Administered 
Areas they, were held, but I am sure 
they must have been.

Shri Kamath: Did these mock elec
tions include mock candidates and 
mock officers also?

Dr. Ambedkar: I suppose they had 
scare-crows.

Shri R. Velayudhan: From the im
pression gained from this rehearsal of 
mock election, will the ne^t general 
election also be a mock election?

Dr. Ambedkar: Very likely.
Shri Sidhva: May I know the total 

number of voters who participated in 
this mock election?

Dr. Ambedkar: I have no informa
tion.

Indian  C apital A broad

*533. Dr, Ram Subhag Singh: Will 
the Minister of Finance be pleased to 
state-

(a) whether any representations 
have been made by Indinn business
men abroad such as in East Africa, 
Abysinia. and Burma in regard to re
patriation of Indian capital in the form 
of foodgrains; and

(b) if so, what steps Government 
propose to take so that that capital 
may flow to India?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) No such representa
tions have been received from Indian 
businessmen abroad.

Vb) Does not arise; but it nnay be 
pointed out that there are no restric
tions on receipt of liquid funds from 
abroad. Moreover the propose^ 
amendment of Income-tax Act provides
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for exemption from income tax of cash 
asset received from abroad by an Indian 
national, within two years of his hav> 
ing taken up residence in this country.

Dr. Ram Subhacr Sinsrh: May I know 
whether any estimate has been made 
of the Indian capital abroad which 
may be available to India or may flow 
to India?

Shri C. D. Deshmukh: There was a 
census of foreign investments a sum
mary of the results of which I think 
was published some time ago and which 
I think is available in the Library.

Shri T. N. Sinirh: Am I right in 
understanding the hon. Minister that 
there is no impediment in the way of 
Indian capital being repatriated to 
India from other countries? Is it not 
a fact that from Brazil, Burma and 
several other countries it is almost im
possible to bring out capital by Indian 
residents there?

Shri C. D. Deshmukh: There is no 
objection on our side but there may be 
plenty of objection on the side of the 
country in which the capital is situa
ted at present. Most countries have 
the right to put impediments in the 
way of transfer of capital.

O bjec tio n s  to  E le c t o r a l  R o lls

♦534. Shri Kamath: Will the Minis
ter of Law be pleased to state:

(a) the t6tal number of claims and 
objections filed in respect of the preli
minary electoral rolls in each of the 
Part “A ’\ Part “B” and Part “C*’ States;

(b) the number disposed of so far 
in each State; and

(c) the number of claims and ob
jections allowed so far in each State?

The Minister of Law (Dr. Ambed- 
kar): (a) to (c). A  statement showing 
the position with regard to the number 
of claims and objections received and 
disposed of in the various States as on 
1st August, 1951. is laid on the Table 
of the House [See Appendix IV, an- 
nexure No. 17.J

Shri Kamath: The statement laid on 
the Table shows, Sir, that in Hyderabad 
also 4,284 women voters were disen
franchised. Were they disenfranchised 
for the same reasons as women in 
Rajasthan were disenfranchised or for 
different reasons?

Dr. Ambedkar: 1 am afraid I must 
have notice of the question.

Shri Kamath: Is it a fact that the 
disenfranchised women of Rajasthan, 
or their organisations, or their repre
sentatives have recently made a repre
sentation to the Government for get
ting thair disenfrachisement removed?

Dr. Ambedkar: Yes, they have.

Shri Kamath: Is that representation 
of theirs under active consideration?

Dr. Ambediuir: We are considering 
it but we are not quite certain whether 
we can give any relief.

Shri Kamath : When, Sir, are the final 
electoral rolls likely to be published?

Dr. Ambedkar: I suppose pretty 
soon—I have not got the exact date.

Shri Kamath: No date has been fixed 
so far?

Dr. Ambedkar: Well, it certainly 
will be pretty soon.

Shrimati Renuka Ray: Will Govern^ 
ment take steps to see that relief is 
given to the disenfranchised women in 
Rajasthan?

Dr. Ambedkar: The question of the 
relief really def>ends upon whether we 
can finish the registration of these 
women on the electoral rolls, allow 
suflficient time for raising objections 
and for the disposal of objections so 
that the electoral rolls could be fina
lised before the date of election. AIT ,
these things hang together. •

Shrimati Renuka Ray: Considering 
that it is due to no fault on their part 
and that the enumerators were not in
structed properly either, does not Gov
ernment think it necessary to take
steps to see that this defect is reme
died and those women are enlisted as 
voters?

Dr. Ambedkar: Well, 1 am afraid we 
are not discussing who is at fault—we 
are discussing what the fact is.

Shri R. C. Upadhyay: Is it a fact 
that the Prime Minister has assured 
that delegation of women from Rajas
than that something will be done in 
that direction?

Dr. Ambedkar: I am sure about it 
that tihe Prime Minister’s assurance 
must be subject to the law of the land^

Shri Kamath: Did, Sir, the Election 
Commissioner receive complaints that 
in certain areas, in certain Statea. even 
dead persons were brought on the pre
liminary. rolls?

Dr. Ambedkar: It does happen—I am 
sure about it.

Shri Kamath: It did happen?

Shri Sondhi: Mr. Deputy-Speaker,. 
in view of the fact that the Prime 
Minister is here in the House would it 
not pe better if he made a statement 
in this behalf?
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The Prime Minister (Shri Jaw»har- 
U I Nehm): My colleague, the 
Minister has made it quite clear that 
neither I nor any other member of the 
Government can give an assurance 
against the law—it is obvious. In this 
matter I have taken very particular 
care not to interfere in any way with 
the discretion of the flec tion  Commis
sioner. All I have done is if anybody 
has come to me I have sent him on, 
or sent her on, to the Election Com
missioner. I have certainly, when this 
matter came before me, expressed my 
sympathy with the fact that a large 
number o t  women voters have been 
left out and I think the whole House 
will feel that way; the Election Com
missioner himself wants to put them 
in subject to the law. How that is to 
be done is entirely a matter for the 
Election Commissioner. All my sym
pathy was there but the only assur
ance I gave was of my sympathy but 
not of how it is to be done.

Shri Kamath: As regards the elec*- 
toral rolls, has the Prime Minister 
received a deputation from only Rajas
than women or from anyone else also?

Shri Jawaharlal Nehru; So far as I
can remember they were only from 
Rajasthan—there may be one or two 
sympathisers with them from other 
States.

TO ^

fTI ^  ^  ^  ? I

^  ^  ̂  w rm r t  ^  ^

^In I ^

# 3nft f  I ’TT? ?ft
arm ^  

^  ^rm  f  i ^

^  ^  3nfnr ^  fprrft ^  t  

^  ftnff ^  ^  ^

?

I Seth Govind Das: So far as law is 
concerned.  ̂ it is not unchangeable. 
Changes always occur in the law. 
Then, is it not possible to do some
thing to include these women in the 
lists for there is still time for the elec
tions to take place? The measure re
lating to Part C States has come up 
and the present session of Parliament 
is also going to continue for some time. 
Is not then some arrangement possi
ble to remove these difficulties?]

Dr. Ambedkar: I would like to tell 
my hon. friend that it would require 
exactly not less than two months if 
relief is to be given from now. That 
means the election will have to be 
postponed.

Shri R. C. Upadhyaya; Cannot the 
Government amend by proper legis
lation the mention of Mrs. so-and-so 
in the electoral rolls?

The Minister of State for Finance
(Shri Tya^i): Husband’s name can
not be amended.

Shri R. C. Upadhyaya: Not hus
band’s name but......

Dr. Ambedkar: The procedure for 
registration has been laid down by the 
law and that procedure must be 
followed.

Shri R. C, Upadhyaya: Cannot it be 
changed?

Dr. Ambedkar: Well, the law can 
be changed—it is in the hands of 
Parliament. I don’t know how long 
the law will take to be amended if it 
is placed before Parliament.

An Hon. Member: Five minutes.
Shrimati Reuuka Ray: If the law is 

changed, then these women could be 
included in the voters* list. Surely, ’ 
that is the only possible way. There
fore, will Government consider plac
ing a Bill before Parliament?

Dr, Ambedkar: It seems to me diffi
cult to entertain a proposition that 
there should be one law for males and 
one law for females.

Shrimati Renuka Ray: II the law is
question of one law for males and one 
law for females.

Mr. Deputy-Speaker: We are argu
ing this matter out. Next question.

E le c t io n  C o m m is s io n e r s  in  S tate s

*̂ 535. Shri Kamath: Will the Minis
ter of Law be pleased to state:

(a) whether Regional Election Com
missioners have been appointed and 
tlie requisite electoral machinery set 
up in each of the States: and

(b) if not, by what date it is pro
posed to be constituted?

The Minister of Law (Dr. Ambed
kar) : (a) and (b). So far, no
Regional Election Commissioners have 
been appointed, but the question of 
appointing 3 or 4 such officers is under 
active consideration. I presume that 
by the expression “ requisite electoral 
machinery” the hon. Member means 
the various officers to be appointed in 
connection with the actual conduct of 
elections. The position is as follows. 
Steps have been taken by the Election 
Commission for formally appointing
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Electoral Registration Officers. Return- 
inĵ  Officers and Assistant Returning 
Officers for each constituency in all 
the States as soon as the modifications 
made by Parliament in the variou? 
Delimitation Orders are notified and 
the constituencies finally determined. 
The Returning Officers, after they are 
appointed, will appoint the Presiding 
and Polling Officers for each polling 
station. These latter appointments are 
expected to be completed by the end 
of November except that in areas, if 
any. where elections may have to be 
held in October they will be completed 
by the end of September, 1951.

Shrr Kamath: Has, Sir, any repre
sentation been received from any of 
the Part A or Part B State Govern
ments to the effect that their law and 
order machinery or the other requi
site machinery for polling and other 
purposes will not be able to cope with 
the huge work involved in the election 
and have they asked for any assistance 
in this regard so far as officers and 
others are concerned from the Centre?

Dr. Ambedkar: I have no knowledge 
on this point.

F ood A d u l t e r a t io n

♦536. Shri Kamath: Will the Minis
ter of Health be pleased to state:

(a) whether coDsultatioms with 
State Governments as regards mea
sures to combat food adulteration have 
been completed: and

(b) if so, when Government propose 
to introduce necessary legislation on 
the subject?

The Minister of Health and Com
munications (Rajkumari Amrit Kaur):
(a) Comments and suggestions on the 
draft Food Adulteration Bill have been 
received from all State Governments 
except two.

(b) The suggestions made by the 
State Governments are being examin
ed. The Bill will be introduced in 
Parliament as soon as possible. -

Shri Kamath; Which. Sir, are the 
two States that are so lazy about this 
matter?

Mr. Deputy-Speaker: I^et us not use
any word attacking any State Govern
ment.

Shri Kamath: ‘Lazy’ is not unparlia
mentary.

Mr. Deputy-Speakcr: It is not un
parliamentary, but it costs reflections 
on the Government concerned.

Shri Kamath: All right. Sir.

Ra^umari Amrit Kaur: West Bengal 
and Delhi are the two States.

Shri Kamath: As regards the opi
nions and reports received from the 
other States, are they in favour of 
drastic measures to prevent food adul
teration?

Rajkumari Amrit Kaur: They are* 
and very valuable suggestions have 
beei received, in particular from the 
Governments of Bombay and Uttar 
Pradesh and they are being examined 
now by the Director-General of Health 
Services. As soon as he has given hns 
report, they will be placed before the 
Law Ministry.

n  | ?
afrr ^

w  ^  t  ?

[Seth Govind Das: So far as this Bill 
is concerned, is something going to be 
done in connection with vegetable oil? 
What are the Government doing with 
regard to hydrogenated vegetable oil?]

^  itlfT ^cTT
^  ^  51^  iTW ’T ^

?

IRaJkumarl Amrit Kaur: The quev 
tion of vegetable oil does not arise 
here. But when it comes to adultera
tion e.g. if v<>getable oil is mixed with 
yhee, that would be a violation of law.]

TO cm  : ^  ^
^  t  ^  ^  t 
affr ^  1 ^  t  w

# aift % JITT ^
^  IPT i  aptf 5ZPTPTT t
JTT H ff ^

t  •

[Seth Govind Das: Is it not a fact 
that vegetable oil is being mixed with 
ghee and a great deal of agitation is 
going on in this connection? I want to 
know whether any provision has been 
incorporated in the Bill to deal with 
the mixing of vegetable oil with gnee. 
What have the various State Govern
ments written to the Government in 
this connection?]
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arR<rr i ^  f m
1%^ ^  «ppj«r #  

anw 1 3fk sT|?r ?rr? (broad- 
based) I in# ^  ^

»riTT I  I

[Rajkumari Amrit Kaur: Provision 
for that would certainly be made. 
“Wherever there will be any kind of 
adulteration, it would be covered by 
this law. This Bill is a very broad- 
based one i e. it has been made to 
cover a wide field.]

Shri It Velayudhan: Since the Delhi 
State comes directly under the Health 
Ministry, may I know whether the hon. 
Minister has enquired into the cause 
ef the delay in sending the reply?

Rajfcumari Amrit Kaur; They have 
been reininded and they are now send
ing their replies.

Shri Kamath: Does the hon. Minis
ter entertain any reasonable expecta
tion of introducing the Bill in this 
Session or will it be introduced only 
in the next Parliament next year?

Rajkumari Amrit Kaur: Hon. Mem
bers know very well how heavy the 
programme for this Session is. But I

• certainly hope to introduce the Bill 
in the next Session.

Shri Chattopadyay; Is it not a fact 
that initiative was taken by the hon. 
Minister in this direction as far back 
as two years?

Rajkumari Amrit Kaur: I do not
think it was two years ago, but we did 
address the State Governments about 
a year and a half ago, and then we 
prepared the Bill and it was circulated 
to the State Government.s in April of 
this year.

S ale of N atio n al  S a v in g s  C ertificate

'̂ 537, Shri Sidhva: Will the Minister 
of Finance be pleased to state:

(a) what is the total amount receiv- 
cd from the sale of National Savings 
Certificates up-to-date: and

(b) what is the progress of the sale 
o f per cent, free of Income-tax. 
Certificates introduced recently by 
Government?

The Minister of Finance (Shri C. D. 
D«shmukh) : (a ) The net sales up to 
the end of July, 1951 amounted roughly 
to Rs. 138 crores. ‘

(b) Sales up to the 18th August. 
1951 have amounted to Rs. 11*53 
crores.

Shri Ramalingam Chettiar: What
was the result of the new loan that 
was floated? How much,,.was got in 
cash and how much in convertible 
securities?

Shri C. D. Deshmukh: I am sorry I 
have not the information here.

Shri Ghule: May I know whether 
it is not a fact that in some Part B 
States there are no officers even up to 
this day in order to accelerate the sale 
of National Savings Certificates?

Shri C. D. Deshmukh: It may be true 
of some Part B States, but either com
mission agents or district organisers 
function in most of the States.

Shri Hussain Imam: Does the hon. 
Minister propose to increase the limit 
up to which these 3J per cent, income- 
tax free National Savings Certificates 
can be bought?

Shri C. D. Deshmukh: There is no 
such intention at the moment.

Shri Dwivedi: In addition to publi> 
city in newspapers, what other steps 
have been taken by Government to 
popularise these certificate® among 
the masses?

Shri C. D. Deshmukh: Publicity and 
propaganda.

Shri Sidhva: Are commission agents 
also appointed?

Shri C. D. Deshmukh: This question 
has been answered several . times. 
lAuthorised agents have been je-ap- 
pointed. Hon. Members will remem
ber that we had them before. We 
have re-appointed them in the three 
States of Bombay, Madras and West 
Bengal â  an experimental measure 
and when sufficient time has elapsed 
to enable us to guage the success or 
otherwi.se of the experiment, we shall 
eictend that method.

Dr. Deshmukh: May I know the 
date when these income-tax free certi
ficates were introduced?

Shri C. D. Deshmukh: 1st February, 
1951.

Shri Sendhi: In view of the fact 
that this experiment of having com
mission agents was tried during the 
war, does not the Government think 
that the experience that they have 
gained already is enough?

Shri C. D. Deslimukh: It was tried 
in different circumstances. A differ
ent kind of pressure was brought to 
bear upon the people. We thought
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therefore that under new auspices it 
may be worth while trying that ex
periment again.

Shri Hussain Imam: May 1 know 
from what date the total has come up 
to Rs. 138 crores as mentioned by the 
hon. Minister? How many of these 
certificates have already been dis
charged? Or, does this total repre
sent the amount due?

Shri C. D. Deshmukh: The net sales 
means sales minus discharges. The 
figures are from 1943-44 to the end of 
July, 1951-52. The sales were Rs. 171 
crores and 27 lakhs. The discharges 
have been Rs. 33 crores and 20 lakhs. 
The liability of India is Rs. 119 crores 
and 20 lakhs and the balance is the 
liability of Pakistan.

W o rks  of S pecial  P olice  
E sta b l ish m e n t

*539. Dr. M. V. Gangadhara Siva:
Will tho Minister of Home Affairs be 
pleased lo state:

(a) the date ol organisation of the 
Delhi Special Police establishment;

(*b) of the cases registered by the 
Delhi Special Police establishment 
from the date of its organisation till 
31st December, 1950, how many re
late to Gazetted Officers or Commis
sioned Officers and how many to non
Gazetted or Non-Commissioned Offi
cers: and

(c) what action is being taken to 
prosecute or otherwise punish the re
maining officers who have not yet been 
brought to trial or otherwise, proceed
ed against?

The Minister of Home Affairs (Shri 
Rajagopalarhari): (a) June. 1941.

(b) Number of cases registered.— 
2927

Cases relating to Gazetted or Com
missioned Officers.—278

Cases relating to non-gazetted or 
non-commissioned officers.— 2̂027

(c) I am sorry I am unable preci- 
cisely to understand the phrase 
‘‘remaining officers’* in this part of 
the question and I do not wish to 
guess.

Dr. M. V. Gangadhara Siva: May I 
know how many officers of gazetted 
and non-gazetted status were punish
ed departmentally?

Shri Rajagopalachari: The proce
dure, as hon. Members know is that 
cases fit for prosecution are sent f9r 
criminal enquiry of which a certain 
number is dropped for want of proof. 
A certain number of cases is sent for 
dfepartmental action, rather than to 
courts. If  the question is about the

latter group, the answer is 12 officers, 
117 other officials: total 189. Depart
mentally exonerated: 4 officers, 16
other officials—total 80. Pending 
departmental action: 51 officers, 136 
other officials—total 187.

Dr. M. V. Gangadhara Siva: Will the 
Minister be pleased to state the nature 
of offences committed by these offi
cials?

Shri Rajagopalachari: The Establish
ment deals with certain classes of 
cases which have been over and over 
stated—corruption and offences con
nected with public administration. 
That is the nature of cases taken up.

Shri Hussain Imam: May I ask the
hon. Minister to state what is the 
number of cases which have been 
dropped because of want of proof and 
by whose authority were they drop
ped?

Shri Rajagopalachari: The depart
ment that is entrusted with the res
ponsibility of investigation takes data 
and the cases are dropped under the 
authority of the Ministry of Homo 
Affairs. The number of cases dropped 
for want of proof during the whole of 
this period from the time when the 
Establishment was started (in 1941) is 
53 'officers and 214 other officials— 
total 267, out of the total number of 
2,000 and odd which I have given. ‘

Shri Ghule: May I know whether 
as a result of the work done so far by 
the Special Police Establishment, Gov
ernment have come to the conclusion 
that it is very difficult to eradicate 
corrupt officers so long as the protec
tion given under the Constitution 
stands?

Mr. Deputy<Speaker: It is a matter 
of opinion.

W o m e n  P o lice  in  D elh i

*540. Dr. M. V. Gangadhara Siva:
Will vhe Minister of Home Affairs be 
pleased to state: -

(a) the number of women in the 
Police Force in Delhi State; and

(b) whether Government propose 
to increa.^e the number of womea 
police?

The. Minister of Home Affairs (Shri 
Rajagopalachari) : (a) There are 21 
Women Police in Delhi. One Sub-In
spector. 2 Head-Constables and 18 
Foot-Constables.

(b) There is no proposal at present 
to increase their strength.

Dr. Gangadhara Siva: What are the 
special functions of the women poHceT
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Shri Rajaffopalachari: They are em
ployed, for instance, for interrogating 
women suspects, accused and witnes
ses, particularly purdah ladies, attend
ing to searches and investigations in 
which women are concerned, attend
ing to the welfare of women in police 
custody, assisting the ordinary police 
in connection with disorderly houses, 
assisting and conducting investigations 
of cases o(̂  offences against women and 
dealing with juvenile and women 
offenders, ahd also occasionally assist
ing in the recovery of abducted 
women and in the control of demon
strations in which women take an in
creasing part.

Dr. M. V. Gan^adhara Siva: Do they 
handle women cases only or men 
cases also?

Shri Rajagopalachari: The cases are 
generally mixed. Women are specially 
employed in order to deal with women, 
but men are supposed to deal with 
everybody.

Dr. Deshmukh: May I know if the 
stopping in the increase of the women 
police is due to the fact that the num
ber is sufficient to discharge all the 
functions they are expected to do, or 
because the experience of their ap
pointment is unhappy?

Shri Rajagopalachari: I have not 
understood the argument.

Mr. Deputy-Speaker: It was said in 
answer to part (b) of the question that 
there is no proposal at present to in
crease their strength. Is it because 
the present number is held to be suffi
cient, or because the staff is consider
ed to be inefficient?

Shri Rajagopalachari: The main
reason why fresh proposals are not 
rushed forward is the desire to have 
more experience before making fresh 
proposals. This is quite a new thing 
so far as we are concerned and I 
think we have not quite enough to 
come to definite conclusions by ex
perience. I would ask hon. Members 
to be satisfied with the answer that 
the delay in making fresh proposals is 
due to a desire to have more exper
ience.

Pandit M. B. Bhargava: Is there
any proposal to start women police in 
other Centrally Administered areas? 
I f  not, why?

Mr. Deputy-Speaker: Even the in
crease is delayed for want of exper
ience.

Pandit Thakur Das Bhargaya: What
is the scale of pay of women police-- 
is it the same as for men, or iŝ  it diff
erent?

Shri Rajagopalachari: I have not got 
the information here. Notice.

Shri Kamath: Is care taken to see 
that married women are not recruited 
to the police?

Shri Rajagopalachari: If the ques
tion is re la te  to the interest of the 
husbands, I can answer it from per
sonal experience only.

Retrenchment fi ôm  the Forces or
U nion  G overnm ent  and ex-Indian 

States

'*'541. Dr. Deshmukh: Will the Minis
ter of Defence be pleased to state:

(a) the number of persons retrench
ed from the Forces of ex-Indian 
States;

(b) the number of persons retrench
ed from the Union Forces;

(c) what was the number of 
retrenched personnel from each of 
the regiments from the Union defence 
Forces and what are the names of 
these regiments; and

(d) what was the criteria-on which 
the retrenchment was effected?

The Deputy Minister of Defence 
(Major-General Himatsinhji): (a) rnd
(c). It will not be in the public in
terest to disclose t)}is information.

(b) More than 50,000 during 1950-51.
(d) The criterion for retrenchment 

in the Indian Army was the relative 
fighting value of the units and that 
amongst the States Forces personnel 
compatibility with Indian Army 
standards.

Dr. Deshmukh: May I know. Sir, if 
any of the retrenched personnel has 
been re-employed recently?

Major-General Himatsinhji: No.
Sir, unless they have been re-employed 
in other Departments of the Central 
or States* Governments.

Shri Dwivedi: May I know if any 
steps have been taken to rehabilitate 
the retrenched personnel of ex-Indian 

, States, besides re-employmg them?

Ma.1or-General Himatsinhji: I have 
answered this question before. All 
the States have been asked to submit 
their schemes, which they have, ex
cepting two. The Centre is now 
examining them.

Shri Dwivedi: Has Vindhya Pradesh 
submitted the scheme?

Major-General Himatsinhji: No, Sir.
Shri Ghule: May I know whether it 

is a fact that a large number of these 
retrenched personnel from Part B 
States have not yet been able to liet 
their pension payment orders?
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Major-General Himatsinhji: No, Sir. 
All the pension claims have been set> 
tied, except in cases where there are 
doubts and which require examina
tion. *

Shri Ghule: In how many cases have 
such doubts arisen, leading to the non
settlement of pension claims?

Major-General Himatsinhji: I want 
notice of that question.

R e m it t a n c e  o r  I n s u r a n c e  P r e m ia  
FROM P a k ist a n  to India  and  

Vice Versa

Dr. Deshmukh: (a )  Will the 
Minister of Finance be pleased to state 
the policy pursued by the Pakistan 
Government with regard to the re
mittance of insurance premia direct to 
the Insurance Companies in India?

(b) What are the exchange facili
ties given by the Pakistan Govern
ment?

(c) What is the policy of the Gov
ernment of India in this respect?

(d) Does the Pakistan Government 
give the same assistance as is given by 
us in this respect?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) and (b). So far as 
I am aware remittance of insurance 
jnejnia direct to Insurance Companies 
in India by their policy holders in 
Pakistan is permitted provided—

(i) the policy holder is of Pakistani 
domicile;

(ii) the Insurance Company has no 
branch in Pakistan; and

(iii) the policy was taken out be
fore the 27th February 1951.

(c) The Indian Exchange Control 
permits remittances of premia to 
Pakistan subject to the same condi
tions as those prescribed for such 
remittances to other sterling area 
countries.

(d) The policy of the Government 
o f India differs from that of Pakistan* 
in the following respects:

(1) No distinction is made on the 
basis of domicile of the policy holder, 
and

(2) the facility is not restricted to 
Insurance Companies having no 
branches in India.

Dr. Deshmukh: Have any efforts been 
made to persuade the Pakistan Gov
ernment to follow the same policy as 
we are pursuing? '

Sltti C. D. Deshmukh: No, Sir. It 
Is a matter to be regulated by them

in accordance with their own appre
ciation of their foreign exchange 
situation.

Shri Rathnaswamy: Is Government 
aware of the number of cases o f 
refugee policy-holders who had taken 
up policies in Pakistan and whose 
policies have matured now but whose 
insured amounts have not yet been 
paid to them?

Shri C. D. Deshmukh: We have so 
far received no complaints from any 
Indian nationals in regard to difficul
ties in receiving the payments.

Shri Hussain Imam: May I know 
whether there is any difficulty in 
dealing with the life policies of 
refugees from here and evacuees from 
here and evacuees from Pakistan?

Mr. Deputy-Speaker: He gave the
answer in reply to Mr. Rathnaswamy’s 
question. .

Shri Hussain Imam: I was asking 
about the' life policies in both coun
tries.

Shri C. D. Deshmukh: That is rather 
a separate question in regard to the 
special difficulties of displaced per
sons. All I can say is that since I do 
not deal with problems of displaced 
persons directly, I have no informa
tion on that.

Shri A. C. Guha: Have the Govern
ment any idea as to the total amount 
of money locked up in Pakistan be
longing to Indian insurance com
panies?

Shri C. D. Deshmukh: I do not know 
what exactly it means.

Mr. Deputy-Speaker: The hon. Mem> 
ber means with regard to Indian insu
rance companies what is the holding 
of assets in Pakistan.

Shri Sondhi; You don’t call it 
“ locked up” .

Shri A. C. Guha: My question is 
this. The hon. Minister has stated 
that Indian insurance companies 
which have go* branches in Pakistan 
cannot get their monthly premium 
money from Pakistan. I want to know 
what is the amount of the money 
locked in Pakistan of those Indian 
insurance companies which have got 
their branches in Pakistan.

Shri C. D. Deshmukh: The restric
tions imposed by Pakistan would not, 
according to our expectations* affect 
our foreign exchange earnings, as 
Indian Insurance companies operating 
in Pakistan are allowed by the Paki
stan authorities to transfer their sur  ̂
plus funds after actuarial valuation
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and after making allowance for am
ounts required to meet bonuses dec
lared on policies expressed in Pakistan 
currency. • •

Shri A. C. Guha: What is the total 
amount which the Indian insurance 
companies have got in Pakistan and 
which they cannot bring in now?

Shri C. D. Deshmukh: This is regu
lated by a system and there has been 
no occasion to make a sum total of 
claims arising on different occasions.

• G old Racket in  D elhi

*543. Sardar Hukam SlBgh: Will the 
Minister of Home Affairs be pleased 
to state:

(a) the number of arrests made by 
the Criminal Investigation Agency of 
the Delhi Police in connection with 
the alleged gold racket during June, 
1951: and

(b) the quantity of gold seized by 
the Criminal Investigation Agency?

The Minister of Home Affairs (Shri 
Rajagopalacbari): (a) 13 persons were 
arrested. But I must add that I am 
d o u b t in g  whether the word ‘racket* 
would be right in this connection. 
Certain firms were suspected of mak
ing spurious gold bars, of inferior 
quality, and selling them as first-c laE S  
quality. A  dozen firms were found to 
be indulging in  these activities. Simul
taneous searches were made and 
thirteen persons were arrested.

(b) 1074 75 tolas of gold were 
seized.

Sardar Hakam Singh: Have any per
sons been put up to the court?

Shri Rajagopalachari: These cases
are pending investigation. I have 
some information which ‘ might be 
given, but I would like not to pve it 
as it might help the preparation of 
false defence.

Sardar Hukam Singh: Was it only 
one gang or different individual firms 
operating?

Shri Rajagopalachari: As I said, I 
would not like to give the information 
while the cases are pending investiga
tion.

Shri Hussain Imam: With regard to 
the quantity of gold seized may I 
know whether all of it has been found 
to be of spurious quality or whether 
any part of it has been found to be of 
the proper quality?

Shri Rajagopalachari: That would
be a question for the defence pleader 
at the time of cross-examination!

T ibetans employed in  G overnm ent  of 
India Services

♦544. Shri A. B. Gurung: Will the 
Minister of Home Affairs be pleased
to refer to the reply given to my 
starred question No. 2733 asked on the 
2nd April 1951 and state the number of 
Tibetans employed in the Government 
of India service?

The Minister of Home Affairs (Shri 
Rajagopalachari): 97.

Shri A, B. Gumng: How manj  ̂ of 
them are Indian citizens?

Shri Rajagopalacahri: They are
Tibetan nationals employed since a 
long time past in the Posts and Tele
graphs Department, in the Assam 
Railways, and in subordinate positions 
in Sikkim, Gangtok, Yatung and other 
places. They may be called Indian 
citizens in a way.

Shri ICamath: Since the conclusion 
o f the Sino-Tibetan Treaty have any 
of these employees of Government 
applied formally for Indian citizenship 

informed , Government 
that the Chinese Government have 
asked them to take Chinese citizen
ship.' Is there any information on 
this point?

Shri Rajagopalachari: These ninety- 
seven gentlemen have been employed, 
as I said, since a long time past, and 
they have not asked for any citizen
ship as far as I know. But our 
Citizenship Act is still on the anvil.

Shri Chattopadhyay: Is it a fact 
that a certain number of them are in 
the Central Intelligence Bureau sta
tioned in Darjeeling district?

Shri Rajagopalachari: I can give the 
break-up. Out of these ninetyseveh, 
eleven are in the Ministry of Com
munications (in the Posts and Tele- 
grap]is Department) in various places, 
two are in the Assam Railways, and 
e^hty-four in the External Affairs 
Ministry which includes 81 Class IV 
servants, as they are called, and other 
servants employed in the Indian Mis
sion in Tibet, Lhasa, Gyantse, Yatung 
and Gartok. There are three mini
sterial servants in the office of the 
Political Officer in Sikkim, and Gang
tok, and one in the Indian Trade 
-^ency at Yatung. There is nobody 
in the Central Intelligence Bureau, 
and even if there were I would not 
like to mention it

Shri Kaigath: The Home Minister 
said that our Citizenship Act is still 
on the anvil and is yet to be passed. 
But the other day the Health Minister
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stated that a foreign dentist of Delhi 
has already acquired Indian citizen
ship. How can these two statements 
be reconciled?

Shri Raja^opalachari: I do not think 
that the answers are contradictory.

Sbri Kamath: How?
Mr. Deputy-Speaker: Next question.

Compensation fop Deaths by 
A ccidents— D.V.C.

*545. Shri Jnani Ram: Will the
Minister of Natural Resources and 
Sctentilic Research be pleased , to 
state:

(a) the number of persons that died
as a result of accident in course of 
duties at different dam sites of the 
D.V.C.: •

(b) the compensations paid to them 
by the D.V.C. and by the contractor; 
and

(c) the* claim cases pending?
The Minister of Natural Resources 

and Scientific Research (Shri Sri Pra- 
kasa): (a) D.V.C. employee— 1; Con
tractor’s employees—3; Total—4.

(b) Rs. 3.000 was paid as compen
sation to one of the three contractor’s 
employees.

(c) The claims of the D.V.C.*s em
ployee and of two of the contractor’s 
employees are pending.

Mr. Deputy-Speaker : The Question-
hour is over.

Short Notice Question and Answer
A ccident to A ir  Force A ircraft 

NEAR P oona

Shri Sidhva: Will the Minister of 
Defence be pleased to state:

(a) Whether it is a fact that an 
accident took place near Poona to the 
Air Force aircraft on the 20th August, 
1951?

(b) If so, was there any casualty?
(c) What was the cause of accident?
(d) Was it a trial flight?
(e) Has any enquiry been made of 

the accident?

The Deputy Minister of Defence 
(Major-General Himatsinhji): (a) Yes. 

(b) 11.
(c) and (e). A  Court of Inquiry 

has been set up and it may be possi
ble to say what the cause of the acci
dent was when its report is received.

(d) No, a training flight.
Shri Sidhva: May I know whether 

th « accident occurred in the mid-air

and whether the aircraft burst into 
flames? If so, may I ask whether it 
was checked before it took off?

Major-General Himatsiiihji: Sir, I 
would rather wait for the report of 
the Court of Inquiry before answering 
that question.

Shri Sidhva: May I know whether 
the checking or examination of this 
Defence Ministry aircraft is done 
under the Civil Aviation Board rules 
or whether they have got separate 
Defence Ministry rules for that pur
pose and the staff?

Major-General Hiniatsinhji: The
rules are laid down by the Indian Air 
Fort’e which are very strict and they 
are examined by the Indian Air Force 
personnel themselves.

Shri Sidhva: Am I to understand 
that the Civil Aviation Board has 
nothing to do with the checking or the 
examination of the aircrafts of the 
Defence Ministry?

Major-General Himatsinhji: The
hon. Member is correct.

Shri Kamath: Is this the first big 
accident of this magnitude in the 
history of the I.A.F.?

Major-General Himatsinhji: Yes.
Sir. This is the first accident in 
which we have lost 11 personnel.

Sbri Sidhva: What was the height’ 
of the aircraft when this accident took 
place?

Major-General Himatsinhji: That
matter will come in the inquiry later 
on.

WRITTEN ANSWERS TO 
QUESTIONS

A nthropological Sur v e y  or India

♦538. Shri Kesava Rao: (a) Will 
the Minister of Education be pleased 
to lay on the Table of ihe House a 
statement of work done by the Depart
ment of Anthropological Survey of 
India during 1950-51?

(b) How far has the proposal of 
the Government to start a Sub-Station 
in the Andaman Islands to study the 
condition of the Primitive tribes there 
been materialised?

The Minister of Education (Maulana
Azad): (a) A statement of work done 
by the Department of Anthropology 
during 1950-51 is laid on the Table of 
the House. [»9ec Appendix IV, annex- 
ure No. 18.]

(b) Provision for establishing a Sub
Station in the Andaman Islands has 
been made in the current year's
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budget and necessary action Is being 
taken so that the Sub-Station may 
start functioning soon.

F o r e ig n e r s ’ V is it  to D.V.C.

>̂ 546. Shri Jnani Ram: W ill the 
Minister of Natural Resources and 
Scientlflc Research be pleased to 
state:

(a) the names of personalities and 
missions of foreign countries that 
visited the dam sites of the D.V.C. in 
the years 1950 and 1951;

(b) the purpose of their visit; and
(c) the cost incurred by Govern

ment in arranging for their tours?

The Minister of Natural Resources 
and Scientlflc Research (Shri Sri Pra- 
kasa): (a) A  list is laid on the Table 
of the House. [See Appendix IV, an- 
nexure No. 19.]

(b) To see the works.
•

(c) The D.V.C. have spent a sum of 
Rs. 4)013-8-0 during 1950 and up to 
end of June 1951.

E lectoral  R o lls

*547. Shri Jnani Ram: Will the 
Minister of Law be pleased to state:

(a) the States which have complet
ed the work of publication of electoral 
rolls; aod

(b) the cost incurred by such States 
and the amount contributed by the 
Central Government?

The Minister of Law (Dr. Ambed- 
kar): (a) The electoral rolls are ex
pected to be finally published in all 
the States by the end of this month.

(b) Until the work of final publica
tion of the electoral rolls is completed, 
it is not possible to ascertain the exact 
cost incurred by the State (jovern- 
ments on this account and the Centre’s 
share thereof. I may however men
tion that during the last two financial 
years the amount contributed by the 
Government of India to Part A  and 
Part B States as their half-share of 
the extra expenditure incurred by the 
latter on the preparation of electoral 
rolls was approximately 2 crores and
7 lakhs.

C o lo n iza t io n  S chem es  for  
E x -S e r v ic e m e n

*548. Dr. Ram Subhag Singh: Will 
the Minister of Defence be pleased to
state:

(a) whether it is a fact that various 
colonization schemes are being under
taken in various States of India for 
ex-servicemen;
228 P.SJD,

(b) if so, whether the Government 
of India give any loans and grants for 
those colonization schemes; and

(c) what amounts of loans and 
grants have so far been given to those 
schemes?

The Deputy Minister of Defenoe 
(Major-General Himatsinliji): (a) Yes.

(b) The Central Government gives 
a grant of Rs. 750, and a loan of Rs. 
1,500 on an average, per settler in res
pect of new colonization schemes that 
are being evolved for the resettlement 
of personnel released as a result of the 
recent run-down of the Army or inte
gration of State Forces. The grants 
and loans are not given to the indivi
duals, but to the State Governments 
which are organising the Ex-Service
men’s colonies. Financial assistance

^from the Centre is subject to grants 
from State Governments and Post-War 
Reconstruction Fund Committees and 
contribution from the settler at the 
rate of Rs. 500 per man from each 
source.

(c) Central Government has not so 
far made any payments, as the 
schemes are not yet finalised. Pay
ments will be made in instalments in 
the near future.

B h ak ra -N a n g a l  P roject ,

*549. Sardar B. S. Man: Will the
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) whether the Bhakra-Nangal Ad
visory Board held a meeting from 
9th to n th  July, 1951;

(b) what were the main items dis
cussed and what decisions were arriv
ed at;

(c) in what manner, if any, it modi
fied the existing plans of the multi
purpose project;

(d) in what way it ensured iUi 
speedy completion; and

(e) to what extent the original esti
mates have been revised?

The Minister of Natural Resources 
and Scientific Research (Shri Sri Pra- 
kasa): (a) Presuming that the hon. 
Member is referring to the Bhakra 
Nangal Control Board, the answer is 
in the affirmative.

(b) A  statement showing important 
items discussed and decisions arrived 
at is placed on the Table of the House. 
[See Appendix IV, annexure No. 20J

(e) No substanOal modincatlon In 
the existing plans of the project was 
made In the meeting of the Control 
Board except for the postponement or 
the installation of 4 generating unita
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of 84,000 K.W. each at Bhakra till the 
development of load justifies further 
installation. -

(d) There are a number of outstand
ing points of differences between parti
cipating units, to resolve which the 
Board has set up a Committee consist
ing of the representatives of the parti
cipating States under the Chairman
ship of the Consulting Engineer to the 
Government of India for Water and 
Power. This Sub-Committee sent up 
its recommendations which were con
sidered by the Board in its meeting 
held on the 23rd and 24th July 1951. 
The Sub-Committee’s recommenda
tions and the Board’s conclusions 
have been circulated to the three State 
Governments, and final decisions will, 
it is hoped, be taken at the next 
meeting of the Board to be held on 
27th and 28th August. After these 
decisions are taken the work on the 
project is expected to proceed rapidly.

(e) The original estimates have not 
yet been finally revised. The Bhakra 
Control Board will hold a meeting 
with the representatives of the three 
participating State Governments c>n 
the 27th and 28th August 1951, and 
thereafter the revised Project Estima
te will be finalised.

T ax  o n  Su g a r

*550. Pandit Mtmishwar Datt Upa-
dhyay: Will the Minister of Finance 
be pleased to state;

(a) the concessions and relaxations 
granted recently in the excise proce
dure applicable to the manufacturers 
of Khandsari sugar; and

(t)> whether there is any represen
tation or demand made by the Uttar 
Pradesh Gur and Khandsari Associa
tion regarding the tax levied on the 
mdustries?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) A  note containing 
the required information is laid on 
the Table of the House. [See Ap
pendix IV, annexure No. 21.]

(b) Yes, Sir.
D u t ie s  and  T ax es  assig n e d  to 

S tates

•'SSI. Shri S. N. Das: Will the Minis
ter of Finance be pleased to state :

(a) the various categories of du
ties and taxes levied and collected by 
the Government of India but assigned 
to the States, as envisaged under Arti
cle 269 of the Constitution, during
1949-50 and 195C-51;

(b) what was the total amount col
lected under different categories*; and

(c) what proportion of these taxes 
and duties was attributable to States

specified in Part C of the First 
Schedule?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) None.

(b) and (c). Do not arise.

H ealth  O r g a n iza t io n s  at  P o rts

•552. Shri 8. C. Samanta: Will the 
Minister of Health be pleased to state:

(a) how many Seaport and Airport 
Health Organisations have been set up 
till now and the names of places where 
they have been set up;

(b) what are the diseases for which 
passengers are isolated and segregat
ed; and

(c) the ^number of passengers so 
segregated during 1950 in sea and air 
ports (month by month)?

The Minister of Health and Com
munications (Rajkumari Amrit K aur):
(a) A  statement is laid on the Table 
of the House. [See Appendix IV, an
nexure No. 221.

(b) (1) Yellow fever (2) Plague (3) 
Cholera (4) Typhus (lousa-borne)
(5) Smallpox (6) Chickenpox (7) 
Cerebrospinal meningitis (8) Diph
theria (9) Relapsing fever (10) Influ
enzal pneumonia and (11) Jigger at 
seaports.

(c) A  statement is laid on the Table 
of the House. [See Appendix IV, an
nexure No. 23.]

L o a n  to  O r iss a  G o v e r n m e n t  for  
H ir ak u d  P roject

•553. Pandit Munishwar Datt Upa- 
dhyay: Will the Minister of Natural 
Resou»ces and Scientific Research be
pleased to state:

(a) the total amount of loans ad
vanced by the Government of India 
to the Orissa Government for the 
Hirakud Project;

(b) the amount so far spent on this 
Project by the Government of Orissa:

(c) the excess expenditure incurred 
by the Government of Orissa; and

(d) the re:?.son for this excess ex
penditure and how is it to be met?

The Minister of Natural Resources 
and Scientific Research (Shri Sri Pra- 
kasa): (a) The total loan sanctioned 
to the Government of Orissa for the 
purpose upto end of June 1951 is 
Rs. 10,52,00,000 (Rupees ten crores 
and fifty-two lakhs only).

(b) The total expenditure on the 
Project to the end of June 1951 is ap
proximately Rs. 10,43,00,000 (Rupees 
ten crores forty-three lakhs approxi
mately).

(c) and (d). Do not arlsev
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A d v i&o r y  B oard fo r  P r o pa g a tio n  of  
H in d i

♦554. Shri S. N. Das: Will the Minis
ter of Education be pleased to state:

<a) whether Government have de
cided tc appoint an Advisory Board 
for propagation of Hindi;

(b) whether the appointment of this 
advisory body is going to be made un
der any scheme of work drawn by 
Government;

(c) if so, what will be the total 
expenditure involved in this scheme; 
and

(d) what/ fere the important fea
tures of the scheme?

The Minister of Education (Afaulana 
Azad): (a) Yes.

(b) Y c3.

(c) Rs. 17,08,000 spread over five 
years.

(d) The Scheme is based on a five- 
year plan and includes the following 
items;

(1) Preparation of dictionaries of 
Scientific and technical terms 
in Hindi.

(2) Setting up of a Central Hindi 
Organisation and four Region
al Boards.

(3) Giving grants to Hindi organi
sations engaged in spreading 
Hindi in the non-Hindi areas.

(4) Opening of a new Hindi Sec
tion in the Ministry.

(5) Establishment of a Library of 
^  Hindi books at the Centre.

(6) Preparation of dictionaries of 
Hindi to/from Regional’ langu
ages.

(7) Translation of selected books 
from other languages into 
Hindi.

(8) Translation of text books of 
other languages into Hindi.

(9) Award of prizes for original 
work in Hind^.

(10) Holding of exhibitions of 
Hindi books, charts, etc.

<11) Preparation of bilingual 
series.

(12) Preparation of a dictionary 
of Basic Hindi words.

(13) Preparation of a dictionary 
of words common to Hindi 
and other Regional languages.

P l a n t in g  o r  T rees  b y  A r m y  P er so nnel

*555. Pandit Moni^war Datt Upa- 
dhyay; Will the Minister of Defence

be pleased to state what is the total 
number of trees planted by the army 
people in connection with the Vana 
Mahotsava programme this year?

The Deputy Minister of Defence 
(Major-General Himatsinhji): 83,326.

R eductio n  of A r m s  L ic en c es  in  B order  
D istr ic ts  op  P unjab

*556. Sardar Hukam Singh: (a)
Will the Minister of Home Affairs be 
pleased to state whether it is a fact 
that a general reduction of 33 per 
’̂ent. in the number of arms licences 
held by citizens in the border districts 
of Punjab is' being enforced strictly?

(b) What is the number of arms 
licences cancelled during the last four 
months in the districts of Gurdaspur, 
Amritsar and Ferozepore?

The Minister of Home Affairs (ShrK 
Rajagopalachari): (a) No percentage 
reduction, whether 33 per cent, or 
otherwise in the number of arms 
licences held by citizens in the border 
districts of the Punjab has been ord
ered. District Magistrates have, how
ever, been asked to scrutinize exist
ing licences and to consider elimina
tion of undesirable licences.

(b) Gurdaspur 462
Amritsar 631
Ferozepore 1726.

P r o duction  op  S u lph u r ic  A cid

' *557. Shri Amolakh Chand: Will
the Minister of Finance be pleased to 
state:

(a) whether the American experts 
who are to arrive in India under the 
Truman’s Point Four Plan to deve
lop Sulphuric Ac*d chiefly through 
the use of indigenous minerals, will 
train Indian students also;

(b) if so, whether suitable Indian 
students have been selected; and

(c) if not, whether Government 
have taken steps to select suitable per
sons for the requisite training?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The services of the 
American Technical Expert have been 
obtained only for developing Sulphuric 
Acid Industry by using alternative 
methods and there is no provision for 
getting any students trained under 
him.

(b) Does not arise.

(c) Some officers of the Develop
ment Wing of the Ministry of Com
merce and Industry have been asso
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ciated with him in the investigation.
It was intended to put a whole-time 
trainee to work with him but this has 
not been possible so far.

C en tr al  B u il d in g  In s t it u t e , R oorkee

*558. Shrl Amolakh Chand: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) the amount so far spent on the 
Central Building Research Institute. 
Roorkee; and

(b) the time by which actual models 
and plans for suitable Indian houses 
will be ready for public use?

The Minister of Natural Resources 
and Scientific Research (Shri Sri Pra- 
kasa): (a) The capital expenditure in
curred so far on the establishment of 
tthe Central Building Research Insti
tute, Roorkee, is Rs. 4,93,000.

(b) Investigations for the prepara
tion of a model suitable for low cost 
houses are under way, but no definite 
date can be fixed in regard to the time 
by which models and plans for suitable 
Indian houses at low costs will be 
ready for public use until the results 
of the researches in progress have 
been tested under all weather condi
tions over a period of time.

K id n a p p in g  op C h ild r e n  in  D elh i

*559. Dr. Ram Subhag Singh: Will 
the Minister of Home Affairs be pleas
ed to state what steps Government 
propose to take to prevent kidnapping 
of children in Delhi?

The Minister of Home Affairs (Shri 
Rajagopalachari): Patrolling in lanes 
and bye-lanes has been ordered to be 
intensified during certain hours. 
Special attention will be paid to the 
investigation of all “missing” reports 
and, in order to assist them, a special 
staff has been set up which works 
directly under the ^ n io r  Superinten
dent of Police.

BiiDiEs S u bo r d inate  to  the  M in is t r y
nF I n f o r m a t io n  and  B roadcasting

*560. Shri S. N. Das: Will the Minis
ter of Information and Broadcasting
be pleased to state:

(a) the number and names of statu
tory and non-statutory bodies of a per
manent nature functioning under the 
administrative control of his Ministry, 
giving the following information in each 
case:

(i) the year of their constitution;
(ii) the recurring annual expenditure 

Incurred by them;
(iii) the provision for the audit of 

their accounts; and

(iv ) the method of submission of 
the report of their activities;

(b) the number and names of such 
ad hoc committees as were appointed 
since after the 15th of August, 1947 and 
which have finished their work; and

(c) the number and names of ad hoc 
committees which are still functioning, 
giving the date of their appointments 
and the time by which they are expect
ed to finish their work?

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar):
(a) A  statement is laid on the Table 
of the House. [5ee Appendix IV, 
annexure No. 24.]

(b) The Film Enquiry Committee.
(c) N il

D ete n us  in  P unjab

*561. Sardar Hukam Singh: Will the 
Minister of Home Affairs be pleased to
state:

(a) the number of persons whose 
cases have been examined In Punjab by 
the Advisory Board formed under the 
Preventive Detention Act and who have 
been released in pursuance of the 
Board’s advice; and

(b) the number whose cases still 
remain to be examined?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) The cases of 233 
detenus were examined by the Punjab 
Advisory Board up to the end of July 
1951. Of these, 9 persons were releas
ed on the advice of the Board.

(b) 31, on 31st July, 1951.

U.N. A id  for  D e v e lo p m e n t  of 
B ac k w a r d  A reas

*562. Shri Sarwate: (a) Will the 
Minister of Finance be pleased to state 
whether the Government of India have 
received report of the Experts Commit
tee appointed by the U.N. to make re
commendations for economic develop
ment of backward areas of the world?

(b) If so, what are the recommenda
tions made by the Committee?

(c) Have the Government of India 
communicated their opinion, or do they 
propose to communicate their opinion 
to the U.N. with regard to these re
commendations?

(d ) If  so, what is their opinion?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The Government of 
India have seen a copy of the report 
made by the Experts Committee to 
the United Nations. .

( b ) ^  copy of the recommendations 
is placed on the Table. [Se^ Appendix? 
IV, annexure No. 25.]
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(c) and (d). As the report was 
made to the United Nations, the ques
tion of Government of India communi
cating their views does not arise till 
they are called on to do so. It is 
understood that the report is to be 
considered by the Economic and 
Social Council, at its 13th session now 
meeting in Geneva. The Indian dele
gation to the Council will generally 
support the recommendations made by 
the Committee of Experts.

In c o m e -tax  o n  G r a t u it y

*563. Gianl G. S. Musaflr: (a) Will 
the Minister of Finance be pleased to 
state whether it is a fact that for 
over a century, the gratuity given to 
Government servants on retirement 
used to be exempt from income-tax?

(b) What were the special reasons 
for granting this exemption to Govern
ment servants for such a long period?

(c) Is it a fact that Government 
have now decided to withdraw this 
concession and make this gratuity 
taxable?

(d) I f  so, what are the special 
grounds for depriving them of this ac
cruing right?

The Minister of Finance (Shri C. D. 
Deshmukh); (a) No, Sir. Gratuities 
paid by Government or by private 
employers to their employees are, 
under section 7 of the Indian Income- 
tax Act, liable to tax as “salaries” . 
They have always been so liable ex
cept certain gratuities which were ex
empted from tax by notifications is
sued under section 60(1) of the Indian 
Income-tax Act. The gratuities which 
were so exempt were mainly those 
granted to—

(i) Naval, Military and Air Force 
personnel, wounded and injured in 
action,

(ii) widows, children or relatives of 
officers who were killed in action, and

(iii) certain categories of Govern
ment employees.

All these exemptions were, however, 
withdrawn in about 1933. Commuta
tion of pension is not taxable.

(b) to (d). Do not arise.

N u r s e r y  S chools in  D e lh i

*564. Shri V. K. Beddy: (a) Will the 
Minister of Education be pleased to 
state what is the number of Nursery 
Schools run in Delhi and New Delhi?

(b) What is the number of children 
in these schools?

(c) Is it a fact that these schools 
have not sufficient accommodation to 
admit many children?

(d) I f  the answer to part (c) above 
be in the affirmative, what are the

other arrangements Government are 
making for admitting children to the 
schools?

The Minister of Education (Maulana 
Azad); (a) There are six recognized 
Nursery l^hools in Delhi and New 
Delhi.

(b) 420.
(c) Yes, Sir.
(d) Action to increase the facilities 

for nursery education will be taken 
when adequate funds are available.

S t e r l in g  B alance

*565. Shri Kishorimohan Tripathi:
Will the Minister of Finance be pleas
ed to state the position of our sterling 
balances in terms of rupees as it stood 
on the 31st March, 1950, the 31st 
March, 1951 and as it is expected to 
stand on the 31st March, 19o2?

The Minister of Finance (Shri C. D. 
DeshmuiLh): Our sterling balances 
stood at Rs. 858 crores on the 31st 
March, 1950, and at Rs. 884 crores on 
the 31st March, 1951. It cannot be 
confidently stated how these balances 
would stand on the 31st March, 1952.

In c o m e -tax  C ases

*566. Shri Dwivedi: (a) Will the
Minister of Finance be pleased to state 
whether the Income Tax Commis
sioners are required to decide a speci
fied number of cases in a specified 
limit of time for purposes of merit or 
efficiency or promotion or any such 
thing? ^

(b) If so. is it hot likely that import
ant big cases involving large syms of 
money may remain neglected to the 
detriment of Government?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) There is no such 
limit of work specified for Commis
sioners of Income tax. However, 
standards of work have been laid down 
for Income tax Officers. These stand
ards are based not merely on the num
ber of disposals but also on the nature 
of the cases and amounts of income 
Involved, etc. Merit or efficiency of 
the officers is judf^ed not on the basis 
of disposals as determined by the 
yard-stick of the standards laid down, 
but on the quality of the disposals, etc.

(b) In view of the reply to part (a) 
of the Question, (b) does not arise.

I l l  C lass  T ra v e l  b y  M in ist er s

*567. Shri Dwivedi: Will the Minis
ter of Finance be pleased to state:

(a) whether any Minister of State 
travelled in a third class compartment 
while on tour or duty;



695 Written Answers 27 AUGUST 1951 Written Answers 696
(b ) If so, whether the Minister 

travelled as an ordinary passenger or 
whether the entire compartment was 
reserved for him;

(c) how many persons travelled with 
him; and

(d) whether the total of charges of 
fares of all the seats in the compart
ment exceeds the total of fare ether- 
wise chargeable for the Minister's 
travel?

rae Minister of Finance (Shri C. D. 
^hm iik li): (a) Yes, the hon. Shri 
Mahavir Tyagi travelled in III Class 
while he was on official tour in June- 
July 1951.

(b) One of the four small compart
ments of a III Class Bogie, each con
taining 16 seats, was reserved for him 
in order to enable him to maintain a 
camp office in the compartment, keep 
his official papers and hold conference 
with the Income-tax, Customs and 
Central Excise officers who had been 
directed to report to him en roxite on 
Important stations.

(c) Apart from H. M. (S) his party 
Included five other persons, two of 
whom purchased tickets for themsel
ves; the other three who were entitl
ed to travel at Government expense, 
travelled with him during parts of the 
Journey.

(d) No, In fact the actual expendi
ture incurred on reserving the com- 
oartment was much less than what the 
Minister would be entitled to incur, if 
he had preferred to use a, saloon for 
this Journey. ^

O ffic er s  d r a w in g  m o r e  than  
Rs. 3,000

iiftbu Gopinath Singh: (a) Will 
the Minister of Home Affairs be pleas
ed to state how many of the officers in 
the Central Secretariat who are on 
deputation from States and who are 
drawing a salary of more than 
Rs. 3,000 p.m. have completed the 
tenure of the post on which they were 
originally brought to the Government 
of India?

(b) Do Government propose to re
turn all these officers to the State 
Governments concerned in pursuance 
of the policy announced recently and 
if so, when?

The Minister of Home Affairs (Shri 
Kajagopalachari): (a) It is not possi
ble to calculate the required number 
precisely. Most of the officers, who 
are now drawing salaries exceeding 
Rs. 3,000 p.m., came to the Centre 
during the war and have had several 
transfers or promotions from the posts 
for which they were originally bor
rowed from the State Governments 
thus commencing in many cases a 
fresh tenure.

(b) The tenure system completely 
broke down due to war-time conditions 
and the later departure of European 
officers. It will not be possible fully 
to restore the system, until the Indian 
Administrative Service officers recruit
ed under the Emergency Recruitment 
Scheme to fill the gaps in the State 
Cadres, have acquired sufficient ex
perience. The nature of this problem 
and the solution proposed is fully ex
plained in the Indian Civil Administra
tive (Central) Cadre Scheme, copies 
of which are available in the Library. 
Implementation of the scheme is now 
in hand and should result in some of 
the officers, who have been serving at 
the Centre for long periods, being 
returned- to their respective States in 
the near future.

M il it a r y  H eadquarters  at M u s so r ie

*569. Shri ShiT Charan Lai: WiU the
Minister of Defence be pleased to state 
whether there is any military station
ed in the Mussorie Cantonment?

The Deputy Minister of Delteoe 
(Major-General Himatsinliji): It is
not in the public interest to say where 
military is stationed and where it is 
not.

U rdu  in  A l ig a r h  M u s l im  U n iv e r s it y

*570. Shri D. S. Seth: Will the Minis
ter of Education be pleased to state 
whether it is a fact that Urdu has 
been made a compulsory subject in the 
Aligarh Muslim University in all the 
under-graduate classes?

The Minister of Education (Maulana
Azad): Urdu has been a compulsory 
subject at the High School, Intermed
iate, B.A., and B.Sc. Examinations 
from the very inception of the Univer
sity. Recently the Academic Council 
of the University has decided to intro
duce a change according to which in
stead of making Urdu a compulsory 
subject for students in the above 
examinations the students will be re
quired to take either Urdu with ele
mentary Hindi or Hindi with elemen
tary Urdu.

R etired  M adhya  B harat  S tate F orces  
P er so n n e l

•571. Shri Ghule: (a) Will the Minis
ter of Defence be pleased to state the 
number of persons belonging to the 
former Madhyabharat State forces 
compulsorily retired from service after 
their merger with the Indian Army ana
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who have not yet been given the pen
sion payment orders?

(b) In how many cases out of these 
have more than three months elapsed 
since retirement?

The Deputy Minister of Defence 
(Major-Genfral Himatsinhji): (a) 247.

(b) 247.

B ibl io g r a ph ic a l  C entre

*572. Shri J. N. Hazarika: Will the 
Minister of Edncation be pleased to 
state:

(a) the progress made in the project 
for establishment of a Bibliographical 
centre at Delhi with the aid of the 
UNESCO; and

(b) how long the project is likely to 
continue?

The Minister of Education (Maulana 
Azad): (a) The Government have 
entered into an i^reement with 
U.N.E.S.C.O. for technical assistance for 
the establishment of a Bibliographical 
Centre in India. The proposal will 
be placed before the Standing Finance 
Committee for their approval.

(b) The project will, in the first in
stance, be for a period of 3 years after 
which the position will be reviewed.

F il m s  ex em pted  f r o m  C enso r  F ee

*573. Shri Amolakh Chand: W in the 
Minister of Information and Broadcast
ing be pleased to state: -

(a ) the types of films produced in or 
outside India which have been exempt
ed from Censor Fee; and

(b) the names of the films till now 
exempted?

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar):
(a) Under rule 32(3) (b) of the 
Cinematograph (Censorship) Rule^, 
the Central Board of Film Censors 
may remit the examination fee in 
whole or in part in respect of all films 
which are certified as predominantly 
educational.

(b) The information is being collect
ed and will be laid on the Table of 
the House.

H indttstan A ir cr aft  F actory

*574. Shri Ganamukfai: Will the 
Minister of Defence be pleased to 
state:

(a) whether it is a fact that the 
Hindustan Aircraft Factory put to test 
flights the Indian-designed trainer 
plane for the first time;

(b) if so, what is the altitude to 
which it was flown above the sea level; 
and

(c) whether the personnel connect
ed with the design and the manufac- 
ttire of this trainer plane were Indians?

The Deputy Minister of Defence 
(Major-General Himatsinhji): (a) Yes, 
Sir.

(b) 8,000 feet.
(c) All the personnel responsible for 

the design and manufacture of this 
trainer plane were* Indians except one 
European who is in charge of the as
sembly work in the protot3l>e shop.

M ock  Elec tio n s

*575. Shri Bhatt: Will the Minister of 
Law be pleased to state:

(a) at how many rural and urban 
places, Statewise, mock elections wo^e 
held;

(b) how many voters at each pWce 
participated in the mock elections;

(c) whether there were separate 
booths for women;

(d) how much average time was
taken by each voter to cast his vote in 
rural and urban polling booths res
pectively; ^

(e) the percentage of votes cast;
( f )  whether there was personation 

and challenged votes; and
(g) whether women took more time 

than men to cast their votes In rural 
and urban areas?

The Minister of Law (Dr. Ambed- 
kar): (a) to (g). The Information Is 
being collected by the Election Com
mission and will be laid on the Table 
of the House in due course.

A rticle  171(b) of the dJoNSTmmoN

*576. Shri Deogirikar: (a) WiU the
Minister of Law be pleased to stcrte 
whether qualifications as equivalent to 
that of a graduate for electorates to 
elect members of the Legislative 
Council of a State as mentioned in 
Article 171(b) of the Constitution of 
India have been prescribed by or 
under any law made by Parliament?

(b) If so, what are those qualifica> 
tions?

(c) If  not, when will such qualifica
tions be prescribed?

The Minister of Law (Dr. Ambed- 
kar): (a) The hon. Member's atten
tion is invited to section 27(3) (a) of 
the Representation of the People Act,
1950, which authorises the State Gav- 
emrnents to ^eclfy, with the concur
rence of the Election Commission, the 
qualifications which shall be deemed
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to be equivalent to that of a graduate 
of a University in India.

(b) and (c). Notifications laying 
down the qualifications referred to 
above have been issued, by the Gov
ernments of all the States which are 
to have Legislative Councils, namely, 
Bihar, Bornbay, Madras, Punjab, Uttar 
Pradesh, West Bengal and Mysore. A  
copy each of these notifications is 
available in the Library of the House.

F in a n c ia l  is s u e s  b e t w e e n  I nd ia  and  
P a k ist a n

117, Shri A. C. Guha: (a) Will the
Minister of Finance be pleased to refer 
to the reply given to starred question 
No. 214 asked on the 14th August, 1951, 
regarding outstanding financial issues 
between India and Pakistan and make 
a statement as to whether there have 
been any provisional arrangement, 
pending the final decision with the 
Pakistan Government, for the payment 
o t^oviden t fund money, pensions and 
savings bank account money?

(b) Have these arrangements, if any, 
been made on mutual basis of the two 
Governments or unilaterally by the 
Government of India?

The Minister of Finance (Shri C. D. 
Deshmukh)< (a) and (b). Under a 
mutual agreement between the two 
Governments provisional payments 
are being made in respect of pensions 
and balances in provident funds to dis
placed persons. A  Central Claims 
Organisation has recently been set up 
to arrange for the provisional pay
ments in respect of outstanding claims 
and to finalise the settlement of the 
claims. As regards savings bank ac
counts it has been agreed between the 
two Governments that transfers will 
be allowed in respect of all applica
tions madp upto the 31st March, 1949. 
The verification of the balances in 
these accounts which has to precede 
the transfer has, however, been held 
up and the question of the resumption 
is under correspondence between the 
two Governments.

E c o n o m y  due  to R etr en c h m ent

118. Shri Kishorimohan Tripafhi:
(a) Will the Minister of Home Affairs 
be pleased to state the total number of 
Government of India employees exclud
ing defence personnel who have been 
retrenched during the year 1951-52 up 
to 1st August 1951?

(b) What percentage of this total 
number belongs to each category of 
Government service?

(c) What percentage of the retrench
ed personnel has been provided with

alternative employment?

(d) What is the overall result in so 
far as economy in expenditure is 
concerned?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) to (d). The in
formation is being collected and will 
be placed on the Table of the House.

O ffic e r s  in  M in is t r y  of E ducatio n

119. Prof. K. T. Shah: Will the 
Minister of Education be pleased to 
state:

(a) the number of (i) Gazetted, and
(ii) non-Gazetted officers, clerks and 
Class IV servants in his Secretariat on:
(i) 15th August, 1947; (ii) 31st March, 
1948; (iii) 31st March, 1949; (iv ) 31st ‘ 
March, 1950; and (v ) 31st March, 1951; 
and

(b) the number of officers, clerks and 
Class IV  servants appointed temporari
ly in the first instance and subsequently
(i) made permanent; (ii) retired; or
(iii) retrenched, during each of the 
years 1947-48 (post-partition), 1948-49,
1949-50 and 1950-5P

The Minister of Education (Manlana 
Azad): (a) and (b). A  statement 
giving the required information is 
placed on the Table of the House. 
[Sec Appendix IV, annexure No. 26.]

F in a n c ia l  C r is is  in  O r iss a  .

121. Shri Sldhva: (a ) Will the Minis
ter of Finance be pleased to state 
whether it is a fact that the Govern
ment of Orissa are now faced wito a 
financial crisis?

(b) Have the Government of Orissa 
asked the Reserve Bank or the Gov
ernment of India to facilitate their 
overdrawing of a certain amount to 
overcome the emergency?

(c) What are the reasons for this 
sudden financial crisis faced by the 
Government of Orissa?

(d) When was it noticed and has 
any proposal been made by the Gov
ernment of Orissa to the Government 
of India and if so, with what result?

(e ) In whc':t respect have the Gov
ernment of Orissa suffered and what 
are the reasons for this abrupt crisis 
in their administration?

The Minister of Finance (Shri C. D. 
Deidmiukh): (a) to (e). The Gk>vern- 
ment of Orissa have been having diffi
culties in regard to their ways and 
meems for some time and during 
recent months they were having sub
stantial overdrafts with the Reserve 
Bank of India. They recently exa
mined the position, in consultation 
with the Reserve Bank of India and 
the Government of India. As a result 
of this examination it transpired that
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the bulk of the overdraft with the 
Reserve Bank was due to the fact that 
the State Government had not taken 
from the Centre the loans they were 
entitled to take for meeting the ex
penditure on the Hirakud Dam. The 
necessary adjustments on this account 
have since been made. Part of the 
deficit of the State was also due to 
the cumulative effect of the revenue 
deficits during the last three years. 
To meet their current difficulties the 
Government of India have given an 
on account pa3Tnent of Rs. 75 lakhs 
out of the State’s share of income tax 
normally payable in March next. The 
current year’s budget of the State 
provided for a revenue deficit of Ri. 9B 
lakhs but in view of the unsatisfactory 
ways and means position of the State 
the State Government are taking ac
tion to develop additional resources 
and secure economies in expenditure 
to an extent which will nearly wipe 
out this deficit. The present inancial 
position of the State is not due to any 
sudden developments but reflects the 
cumulative results of the deficits which 
the State has been riinnini? for the last 
three years.

Jud g es  of H ig h  C o ur ts

122. Shri S. N. Das: WiU the Minis
ter of Home Affairs be pleased to state:

(a) the maximum number of Judges 
that the President has by order fixed 
for each of the existing High Courts in 
India as envisaged in Article 216 of 
the Constitution; and

(b) the number of Judges that each 
of these High Courts has at pre^pnt?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) No order has 
yet been issued by the President 
under Article 216 of the Constitution 
fixing the maximum number of Judges 
for the various High Courts.

(b) A  statement showing the num
ber of Judges in the various High 
Courts has already been laid on the 
Table of the House on the 22nd August, 
1951 in reply to starred question No. 
455 asked by Shri Shiv Charan Lai.

T r e a t y . WITH B e l g iu m  for  M a in t e n 
ance  OF G r a v e s

123. Shri Kamath: WUl the Minister 
of Defence be pleased to state:

(a) whether India, along with other 
member-States of the Commonwealth,

recently signed a treaty with Belgium 
for the maintenance of the graves of 
Commonwealth soldiers fallen on 
Belgian soil during war;

(b) if so, the number of Indian 
soldiers among those dead; and

(c) India’s commitments under tht 
aforesaid Treaty?

The Deputy Minister of Defence 
(Major-General Himatsinhji): (a) Yes.

(b) No records are available as to 
the number of graves of Indian sold
iers in Belgium or those who died 
there. Imperial War Graves Commis
sion have, however, stated that there 
are no graves of Indian soldiers in 
Belgium.

(c) As there are no graves of Indian 
soldiers in Belgium India has no com
mitments under the agreement.

M edical Su p pl ie s  to India by  
W est G e r m a n y

124. Shri Sidhva: Will the Minister 
of Health be pleased to state:

(a) whether the West German
Bundestag has requested the Govern
ment of Germany to send medical sup
plies to India; *

(b) whether any Bill was passed by 
the Bonn Government in this respect, 
if so, whether any information has been 
received by the Government of India 
about the supply of such jnedicines; 
and

(c) the quantity that is expected to 
be received through the provision of 
this Bill and whether it is a gift or 
any payment is to be made for that?

The Minister of Health and Com
munications (Rajkumari Amrit Kaur) :
(a) to (c). So far as the Government 
of India are aw«re, there was a debate 
on the 8th June, 1951, in the German 
Federal ParliameM on the “Faipine 
Catastrophe in India” and during the 
course of that debate, the question of 
sending a gift of medicines to India 
was also considered. No official re
ference has yet been received by the 
Government of India from the Fedi^ral 
Government in this connection.
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PARLIAM EN T OF IN D IA
Monday, 27th August, 1951

The Hoiise met at Halt Past Eight
of the Clock.

[Mr. Deputy-Sfeaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

9-32 A M.
STATEMENT RE JAPANESE PEACE

TREATY
The Prime Minister and Afinister of 

External Affairs (Shri Jjwaharlal
Nehru): The House will be interested
to know of ;iie latest developments in 
regard to the proposed Peace Treaty
with Japan and the Government of
India’s decision thereon.

The wai* against Japan ended six
years ago. This wap followed by a 
military occupation of Japan which
has continued till now. India, in
common with other powers, was 
interested in putting an end to this
unsatisfactory state of affairs and
terminating it by a treaty of peace.
Owing to differences in the approach
to this question between differ^t
powers, littJe progress could be ma<ie.

The Governments of the United
States of America and the United
Kingdom thereupon took the lead in 
drafting a peace treaty with Japan. 
There were originally two separate
drafts which differed materially from
each other. Finally some minor
changes were incorporated in the 
United States draft and the Govern
ment of the United Kingdom accepted
it. The United States and the United
Kingdom then became joint sponsors
of the revised draft treaty and this 
was communicated to us on the 20th 
July IdSl.

255 PSD
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The Government gave careful coDt- 

sideration to this revised draft and
communicated their views on the 28th
July to the U.S. Government in regard
to it. In this reply it was stated that
the Government of India were in full
sympathy with the underlying object

, of terminating' war with Japan as soon, 
as possible and admitting her to the
community of free sovereign nations.
It was pointed out that the o th ^
objective of the peace treaty witiE 
Japan should be to lessen the existing
tension in the Far East and help to
wards a peaceful settlement of the
problems affecting that area. In order
to satisfy these objectives, attention
^as drawn to some provisions in the
draft treaty and certain proposals
were made on behalf of the Govern
ment of India.

On the 12th August 1951, the
Government of India received the
reply of the U.S. Government to
their comments. Some minor variab- 
tions were made in the original d ra ft
but none of the major suggestions pot
forward b y ' the CSk>vernment of Lrwfia ,
was accepted. The Governmrat * 
thereupon, after careful consideration, 
came to the conclusion that India
should not sign the peace treaty or
participate in the San Francisco Con
ference. It was further decided that
immediately after Japan attained itt“ 
dependent. status, the Government o f
India would make a jdeclaration termi^

# nating the state of war between India; 
and Japan and, later, a simple
bilateral treaty with Japan should be
negotiated.

In accordance with this _decision^ 
the following communication was sent
on August 23rd, 1951, to the Govero- 
meat of the United States, through^ 
our Embassy in Washington:

“ The Government of India have
tlie honour to acknowledge with
thanks the receipt of the repljr
of the Government of the UnitedI 
States of America to the repre
sentations which they had made
on the Japanese Peace Treaty irt
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[Shri Jawahajlal Nehru]
communication dated the

30th of July, 1951. They fully
^consideration given

views by the U.S. Govern-
ih t?  themtnat the present reply is conceived
i  frank and sinrf^rp
friendship for the Government
and people of the U.S.A.
thfi ’̂ J^^o^Shout the negotiations
thP between

?  Governments on the sub- 
f T Govern-

JSSIJ India have laid emphasis
upon two fundamental objectives:

a ) the terms of the Treatv
^ ou ld  con c^ e  to Japan a 
position of honour, equali
ty and contentment amons
the community of free
nations;

<U) they should be so framed
a s t o  enable all countries
s p ^ a lly  interested in the
^namtenance of a stable
peace in the Far East to
subscribe to the Treaty 
sooner or later. '

The Goyemmenf of India Have 
to thought, come
d o «  Treaty^  material respects
satisfy either of these two criteria'

It is only

°f.w h ieh T ^ rin h a b ita n Shave a historical afiSnity with
• her own people and which she

from b:̂  aggression^om  any other country. The
fa ^ s^ islands fully
t h l w Never-
unfil ih i  proposes that
oUj  u?®. Government seekand obtain trusteeship over these
islands, they should c(^ tS u e  to

a d ,^ ? r 1 t iv e  c^ n V ^ f •

jI p m  of“ “ theJapanese people and must carry
the seed of future dispute a n /
possibly, conflict in the Far East

(b) Government of India
as a s o v e r e S

should have the
hfr  ̂ arrangements for
\ provided in Article
thic exercise of

\  should decide
t  defensive agreements

w th  a friendly power, no one
could reasonably object to this.. '
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bv exercised
•̂ aPan when

J.-pan has become truly sovereign.
A provision in the Treaty which
suggests that the present occupa
tion forces may stay on in Japan
as part of such a defensive agree
ment is bound to give rise to the
impression that the agreemnt
dc^s not represent a decision
taken by Japan in the full enjoy
ment of her freedom as a 
sovereign nation. The effect of
this, no: onl3>̂ on the people of
Japan but upon large sections of
people in Asia, is bound to be
most unfortunate,

4. Condition, (ii).—As ah*eady 
stated, the Government o f India
attach the greatest importance to
^ e  Treaty providing that the
island of Formosa should be
returned to China. The tune
and manner of such return might
be the subject of s^arate negotia
tions but to leave the future of
the island undetermined, in spite
of past international agreements, 
m  a document which attempts to 
regulate > the relations of Japan
with all Governments that were
engaged in the last war"' against
her, does not appear to the
Government of India to be either
just or expedient. Mutatis
mutandis, the same argument
applies to the Kurile Island and 
to S. Sakhalin.

5. For the foregoing reasons,
the Government of Indi% have
decided, with regret, that they
cannot be parties to this Treaty.
It is their sincere hope that last
ing peace will prevail in the Far
East and, to that end, they will'
continue to cooperate with the 
U.S. and other Governments in
such manner as may be open to
them, consistently with the princi
ples on which their foreign
policy is based. As a first sterf, 
it is their intention, as soon as 
this, may be practicable, to put
an end to the state of war bet
ween them and Japan, and to
establish full diplomatic relations
with that country.

6. It has already been announc
ed that the Conference convened
at San Francisco to consider the
draft peace treaty with Japan will
not be open to negotiation, though
attending Governments will be
free to s>ate their views on the
Treaty. The Government of
India feel that the statement of
their views on the Treaty con
tained in this reply, should be ade
quate to.clsirify their own position
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to the Conference. It is their inten
tion, if the U.S. Government have
no objection, to coimmunicate this 
reply to their own Parliament, 
which is now in session, on the 
27th of August. Once the docu
ment has been published, it will
be available for the information
of the Conference, and the 
Government of India will 'be glad
if the Government of the United

.States, which will act as host to 
\the Conference, will have this 
ireply circulated to its members. 
As, for the reasons already stated,
the Government of India will be

' unable to sign the Treaty, they
think that it is not necessary for
them tp sehd representatives to 
it.”  .
I might add that we have received

yesterday replies to this communica
tion from the Government of the
United States as also from the Govern
ment of the United Kingdom, express
ing regret at our decision not to sign
the proposed treaty.

I regret that premature release of
our reply as well as of the other part 
of the communications has, unfortu
nately, a lrea ^  taken place from other
countries.

Shri Kamath (Madhya Pradesh)

Mr. Deputy-Speaker: No.
Shri Kamath: I am not asking any

questions. Sir. The Prime Minister
has made an important pronounce
ment, but as it has taken the forixj of
a Statement. I can see that questions
are ruled out at this stage. I handed
in a short notice question over a week
ago, but I have not got information as 
to whether it has been allowed or
disallowed. Apart ffom  that, as 
the San Francisco Conference is 
scheduled for the first week of Sep
tember, I would request you to be so
good as to allow short notice questions
after we have studied the Statement, 
and I also hope that the Prime
Minister will be prepared to answer
short notice questions,- because the 
ordinary course will mean t^n days
and by that , time, much of the Con
ference may be over. To facilitate
this, I woyld request you further that 
copies of the Statement made today
may be circulated to the Members of
the House.

Shri Jawaharlal Nehru: It is, as no
doubt you were probably going to
say, not customary for a Statement
like this to be discussed or questions
to be put on it. But, the hon. 
Member is perfectly right in saying
that he had put a short notice question

on this, Mid I am prepared, not on
the Statement, but in any matter
arising out of the short notice ques
tion, to give any factual information:
not any discussion on it. As for my

' circulating this, certainly, it will
appear in the newspapers probably
this evening and also tomorrow morn
ing. It is our intention to publish
a short White Paper containing two
or three of these documents. It
may not be ready today; but possibly
by tomorrow, I shall be able to
circulate.

BUSINESS OF THE HOUSE
Shri Sidhva (Madhya Pradesh):

Before you proceed to the regular
business, may I with your permission, 
Sir, make a submission? Several
of the hon. Members have asked me
to convey to you that the last date
of the session is fixed for 15th of
September and they desire that it
should not be extended for the reason
that they want to go to the various
constituencies for election work. As
you know. Sir, some of us have the
honour to belong to the Congress and
applications have been invited by the
5th of September. Some of tfie
Members have actually left to p r^
sent their nomination papers. The
last date fixed by the Central Parlia
mentary Board is 5th October, and it
is desirable that the Members should
be there. The hon. Leader of the
House is here. May I know whether
he will be prepared to accede to the 
request of hon. Members? Already,
some of the important Bills have
been referred to Select Committees, 
There are seven Bills. These Bills
will be coming back early next week
and we will be able to finish them by
that time. Some of the other Bills
also, we can finish. As far as the 
important items of the business of
the House are concerned, we have
dealt with them, and we are dealing
with them. I do not think the
regular business of the House will be
hampered if the session concludes on
the 15th September.

The Prime Minister and Minister 
of External Affairs (Shri Jawahaiial 
Nehru): May I say. Sir, so far as 
Government is concerned, this Parlia
ment is going to sit till the second
week of October at least, if not
longer.

Shri Kamath (itadhya Pradesh):
With regard to the point raised by
Mr. Sidhva, may I make a .suggestion, 
Sir, that the i^adesh Congress Com-

• mittees might be informally asl<ed to
prcjsume tiiat all Members have
applied for tickets, unless otherwise.,..
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Mr. Deputy-Speaker: How does it
arise? This Parliament has no con
trol over Pradesh Congress Com
mittees.

PAPERS LAID ON THE TABLE

Constitution (Removal of  ̂ Diffi
culties) Order No. II (Third

Amendment) Ordej<.
The Minister of Law (Dr. Ambed- 

kar): I beg to lay on the Table a
copy of the Constitution (Removal of
Dimculties) Order No. II (Third
Amendment) Order, 1951, made by
the President on the 16th August, 
1951, under clause (2) of article 392 
of the Constitution. [Placed in
Library. See No. P— 197/51.]

Third Annual Report of Industrial
Finance Corporation

The Minister of Finance (Shri C, D. 
Deshmnkh); I beg to lay on the Table
a copy of the Report of the Board of
Directors of the Industrial Finance
Corporation of India for the year
ended the 30th June, 1951, together
with statements in the prescribed
form showing the assets and liabilities
of the Corporation as at the close of
the year and the Profit and Loss
Account of the Corporation for the 
year, in accordance with sub-section
(3) of section 35 of the Industrial

Finance Corporation Act. 1948. \Placed
in Library. See No. IV.0.4(29).]

INDIAN COMPANIES (AMENDMENT) 
BILL

Extension of time for presentation
OF Report of Select Committee

The Minister of Finanee (Shri C. D. 
Deshmukh): I beg to move:

“ That the time appointed for
the presentation of the Report of
the Select Committee on the Bill
further to amend the Indian Com- . 
panies Act, 1913, be extended upto
Thursday, the 30th August, 1951.

The Committee met twice and has 
flnali?rid its conclusions. Some of the 
Members wanted ti4ae to study the 
proceedinss and it was considered
desirable by you, Sir, as the Chairman, 
to make th’ s possible. The Inter
vening holiday and the week-end
have made this request for extension

.. o f time therefore necessarry. ^

Mr. Deputy-Speaker: The question
is:

“ That the time appointed for the 
presentation of the Report of the 
Select Committee on the Bill
further to amend the Indian Com
panies Act, 1913, be extended upto
Thursday, the 30th August, 1951.”

The motion was adopted.

GOVERNMENT . OF PART C STATES
BILL

Mr. Deputy-Speaker: The House will
now proceed with the further consi
deration of the Giovernment of P arf

, C States Bill. Clauses 1 to 10 were
under consideration. .

Shri A. C. Guha (West Bengal);
Day before yesterday, Sir, I moved my
amendment and was spealdng.

Mr. Deputy-Speaker: Has he not
not moved his amendment already?

Shri A. C. Gnha: I have moved and 
I started speaking. Then other
amendments were moved.

Capt A. P. Singh (Vindhya Pra
desh): What about those amendments
which have not yet been circulated?
We have given notice as you asked us
day before yesterday. The office was
closed yesterday. So, they have been
given this morning.

Mr. Deputy-Speaker: I should find 
out from the office. The hon. Member
may put questions to the before
making a statement on the floor of 
the House; It is easy to ascertain it, 

Shri A. C. Guha: The day before
yesterday, when moving my- amend
ment as regards certain provisions for
Manipur, Tripura and Cutch, I was
telling the House that on several
occasions, the Gavernment had come
with some legislation providing for
administrative and constitutional pro
cedure for the Part C States and. 
that the Government had every time
taken an attitude which could easil.v 
be called unhelpful, unimaginative, 
and to a certain extent retrograde. 
The dominant factor in the mind of 
the (government seems to be an ele
ment of suspicion towards the popular
demand. Their argument is on a 
par, to a certain extent, with the 
argument that we used to hear from
our foreign masters when they put
forward some plea or other for with
holding popular Government or in
dependence from this country. When
Govemm'^nt came before this House
with a Bill to provide a machinery
for electing Members for the Upper
House from the Part C States...

Hon. Members: Not audible. Sir.
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Mr. Di^ty>Speaker: There is too
much noise in the Lobby and waves
of sound are. coming here from the 
Ix>bby.

Shri Kamath (Madhya Pradesh):
And the mikes are unequally distri
buted. The hon. Member may move
nearer to a mike, here in front of
me;

\ Shri A. C. Guha: Sometime ago, 
the Government came before this 
House with a Bill for providing a 
machinery for sending Members to 
the Upper House from the Part C 
States and that BiU was practically
rejected by the House. So, Govern
ment had to modify that Bill radically
and practically it was a new Bill that
was approved and pcissed by this House. 
And when the Government came
with this Bill some months ago, th^e
was some agreement between the 
Government and the Members of the
House interested in the Part C States. 
Aft«er progressing somewhat, that
agreement failed and Grovemment
could not satisfy the Members inter
ested. 3o they had to bring for
ward modified proposals. And now
they have come with practically a 
new BiU. Even then, there is the 
first dose of amendments in List No.
1. And then, after further consulta
tions with Members interested in this 
matter, ihe Government seem to have
revised their attitude regarding
certain matters and so you have this 
second dose of amendments or conces
sions and they are embodied in List
No. 4 of amendments given notice of
by the hon. Minister in charge of
the Bill. So, this is the way the 
Government has- been changing its 
atti^de with regard to this matter. 
Of course, I admit that Government, 
at least in this House, have responded
to the demands of the Members. But
at the same time, I have to say that
the Government have not shown any
imagination in handling this problem .
They should have realised the feeling
in this House and in the country, 
particularly of th e . people of those
areas for which they are legislating—
the feelings of the people who are 
concerned with this matter. * Govern
ment have repeatedly revised their

' attitude and have repeatedly come to
this House with fresh proposals. Now, 
after making radical concessions to
ihe demands of the people, they have
still been niggardly as regards the 
three States of Manipur. Tripura and 
Kutch.

As regards these three States of
Manipur. Tripura and Kutch, the 
argument of the hon. Minister is that 
they are border Stateji. Are we to

take it that it is an offence or crime
for tnose States that geographically
they are situated on the border of the
country? It is not the people of
those States who wanted the division
of India. The partition of the
country was accepted by the people
who are now running this Govern
ment and this partition of the country
has placed the States of Kutch, and
Tripura in the position of lx)rder
States. As for Manipur it has con
tiguity with Pakistan and .also with
Burma.

In this connection. I would like to
remind the Government of the various
States now fonning the Union of the
Soviet Socialist Republics— t̂he 
U.S.S.R.— and say that many States
in that Union are what may be called
border States. All the States in
this Union do not belong to the same
community or the same ethnological
group, or of the same level of ad- * 
vancement in culture and civilisation^
And yet I do not think the U.S.SJI.
has withheld the popular controls in
the Government^ of these border
States. Even the States which formed
parts of what were previously known
as Central A siin Stajtes were not
more civilised or advanced in culture
or in any ;^ e r  matter than the
people of Manipur, Tripuria and
Kutch. ‘ And these States are also 
border Sta-.es and yet they ’have been
given full responsible Government by
the U.S.S.R.

But what is the- position in our
country? What do v̂ e find in these
areas after four year.- of Central 
Government rule? I v/ouJd humbly
request the hon. Minister to state 
what is the progress made in these 
States as regards communications, as 
regards sanitation, as regards educa
tion and as regards the economic
condition of the people. As far as I 
know, the people of Manipur, and 
Tripura are in no way better off than 
what they were four years ago. Their
communications have been cut up and
this House was once told by the hon. 
Minister in charge of Transport that
perhaps the only communication avail
able to them was the airlift, as if
that was economically available to
all the people. ♦That is ihe means 
of communication that the Govern
ment has been able to give to these 
people during ull these four years.
As regards the Tripura-Assam Road, 
it is a sorry’ tale and when the hon. 
Minister of State for Transport and 
Railways made a statement ^ o u t
that in this House sometime j t
brought some trouble on him. On t ^
whole, it can be stated that the

- Gt)vernment have not been able to do
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tShri A. C. Guha]
themselves credit as regards the 
Tripura-Assam Road. Only the other
day I was informed in reply to a 
question of mine that it would take at 
least another eighteen months for the
completion of that road. And even
then I am doubtful whether it will at 
all be possible to stick to the time
table and complete it in scheduled
time.

As regards Manipur, the House will
remember that the hon. Prime Minister
himself said that the people of Mani
pur were in no way less cultured or
less developed than the people of other
parts of the country. The Prime
Minister had seen these people and he
could speak with knowledge and say
that they were not less cultured or
less advanced than the people of other
parts. But the hon. Minister in
charge of the Bill stated only the day
before yesterday in this House that
these States were border States and 
were not so advanceid and therefore it
was necessary that the Centre should
retain complete authority over them.

As regards law and order, the 
Members of this House will remember
that repeatedly this matter was dis
cussed in this House and I can say

. toat in certain parts of Manipur and 
Tripura, even now, the authority of
Govemihent is only nominal. Even
now the Government officials cannot go
there and cannot collect the revenue
and do their other duties that are 
expected of them. That is the posi
tion as regards law and order after
four years of the rule of the Central
Government. Then why should Gov
ernment still insist on refusing to
these people any element of self-
Govemment, any element of popular
Government, any element of indepen
dence that has dawned upon this 
country four years ago?

Only self-Govemment can make the 
}|>eople responsible and make them
realise their responsibility. to make 
progress and maintain law and order. 
In those areas the lawless elements
are able to get arms even from
Government armouries and police
stations but arms licences from the 
people of those ai^as have been taken
away, with the result the law-abiding
people of the areas are at the mercy
of the lawless elements. I have told
the Hou§e that Government officers
posted in those two States have no
access to some parts of the States.

I cannot understand what argument
the Government can put forward for
refusing popular Government in those
States. My amendment is a very

simple one. A lr^ d y  electoral col
leges are provided in the Represente- 
tion of the People Act, I know the
.Home Minister sometime ago agreed
that this institution which had been
brought into being under another
Act could be utilised as a sort o f
Legislature. The Minister of States
also did not disagree with . the pro
posal. In- this Bill no such thmg
is mentioned and I would ask the
Minister to accept the very humble
proposal of mine that the electoaral 
colleges provided under Act ytfjlll of
1950 may be allowed to function as a
Legislature with such powers and
privileges as the President may confer
on them. I have received several
representations from Manipur and
Tripura protesting against the step
motherly and niggardly attitude of
the Government, The Government
of India must have also received simi
lar representations from those areas.
I hope the Government will accede to
their request and allow the electoral
colleges to function as Legislature^
In my amendment I have not a sk ^
that these electoral colleges should
funcUon as full-fledged .^gislatures.
The President may by notification con
fer certain powers on them so .tnat
the popular element may be associated
with the day to day administration o f
the Government and the may
leam democratic responsibility for
the administration of those , areas, 
which is a thing which the Govern
ment has very much in mind and has 
proclaimed ^o often, I would afijm
ask the Government to consider the
record of improvements and benefits
that those people have been able to
achieve in four years. From any
point of view I feel there has been
no appreciable improvement and so
there is no argument for the Govern
ment to deny the people any share of
popular representation in the Govern
ment of the States. I hope the
Government will accept my amend
ment and allow the electoral colleges
to function as Legislatures with such
powers as the President may be pleas
ed to confer on' them.

The Jtfinister of States, Transport
and Railways (Shri Gopalaswami): I
think Mr. Guha is referring to his, 
amendment No. 118 in List No. 7.

Mr. Deputy-Speaker:^ What about
his amendment No. 75 in List No. 3 
which he moved day before yesterday?

Shri A. C. Guha: That has been
changed to No. 118 in List No. 7. As
the hon. Minis er did not move his 
amendment No. 2 in List No. 1, the 
numbering of these amendments haa 
been changed, suitably.
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Mr. DiVaty-SpMlur: I only wanted
to kabw the corresponding number. 
He can now move it in substitution of
his previous amendment. '

Shri A. C. GiiHa: I beg to move:
In the amendment proposed by the

bon. Shri N. Gopalaswami Ayyangar,
after the proposed sub-clause (2) of
clause 1, add;  ̂ ^

“ (3) That in the States of
Manipur, Tripura and Kutch, till
such time as the Legislative
Assemblies are not elected, the 
Electoral Colleges to be elected
under the Representation of the
People Act, 1950 (XLIII of 1950) 
will be allowed to function as 
legislatures with such powers and
privileges as the President may
confer on them.”
Mr. Deputy-Speaker: Amendment

"^^^the amendment proposed by the 
hon. Shri N. Gopalaswami Ayyangar,
after the proposed sub-clause (2) of
clause 1. add:

“ (3) That in the State of Mani
pur, Tripura and Kutch, till such
time as the Legislative AssembUas
are not elected, the Electoral
Colleges to be elected under the
Representation of the people Act,
1950 (XLIII of 1950), will be
allowed to function as legislatures
with such powers and privileges
as the President may confer on

Lakshmanan (Travaficore-
Cochin): Sir, I have tabled some
amendments this morning.

Mr. Deputy-Speaker: How can the
House take note of them? ^

Shri Sidliva (Madhya Pradesh); We
were told that the amendments given
notice of today would be

Mr. Deputy-Speaker: Then Mr.
Lakshmanan may move his amend-

LakshmaBan: I beg to move
In the amendment proposed by the 

hon. Shri N. Gopalaswami Ayyangar,
in sub-clause (2) of ^ e  
clause 2, omit the words Part C
wherever they occur. ^  ^

My reason for moving tins amend- 
menl is that in this clause *State has 
been defined as “ any State specifieo
in Part C of the First Schedule to the 
(Constitution other than Bilaspur . in
sub-clause (2> of clause 2 the refw ;
ence to ‘Tart C” is redundant ana 
further nowhere in the Bill the words
“Part C” are used. “ State’* means any 
State specified in Part C. Therefore,
no special mention is neqessary to 
denote Part C, when the word State 
is used.Shri Gopalaswami: Perhaos a small 
argument may persuade the hon. 
Member not to press his amendment.
If his amendment is carried out we

s h ^  have to say in o f
clause 1 in my amendmeiit:; A
may be called the G ovem m ^ t o f
States Act, 1951” . Are we going to
omit “Part C” there?

Shri Lakshmanan: This comes
subsequent to that. My amendment is 
only to delete ‘‘I'art C”  wherever they
occur in the pifeposed sub-clause (2)
of clause 2 and nowhere else.

Shri Gopalaswami: For instance in 
clause 2, to which he refers, under
item (g) it is said “State”  means any
State specified in Part C. Are we to
omit “Part C” there?

Shri Lakshmanan: A State has been
defined as a Part C State. But it is
again stated in sub-clause (2) of
clause 2 .. .

Mr. Deputy-Speaker; The hon. 
Member evidently feels it is redundant.

Shri Gopalaswami: I see his point. In
sub-clause (2) we sav Scheduled
Castes in relation to the Part C States.
If you omit the words *Tart C State , 
it would read, “ to the State under
which they are so specified” . “State”
having been defined in (g) o f the
previous sub-clause, he says that the
n^aning here is d ea f and that there is 
no need to repeat it here. It ^is a
drafting improvement which he
suggests.

Mr. Deputy-Speaker: But there is no
harm in keeping it as it Ls ? ^

Shri Lakshmanan: Absolutely none,
I onln^ wanted to point out that it is
redundant.

Mr. Deputy-Speaker: Does the hon. 
Minister accent this amendment?

Shri Gopalaswami: It is not . quite
necessary—I would leave it as it is.

> Shri Lakshmanan: Then I w ould ,
not pursue the amendment.

^  ^ i t ,
^  ^  ^ t

1 1 1  JTf ^ I
if ^ ^  ^

^ ^  f  ̂ ^

f  1 ^
^ |3TT 11

- t  I ^  ^ t ...........
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IGapt. A. P. Sinerh: I am moving this 
amendment because the new list ha^ 
not been circulated, but I may submit
that the old amendment is also to the 
same effect as the new one. It is 
divided into two parts. Before I pro
ceed to speak on the amendment, I
must thank 'the hail. Minister for the 
considerable improvement made by
bim  in the Bill. This Bill has definitely
gone farther than-the previous one, 
although not .to the extent we would
have wanted it to be, but even than 
be  has tried his best. Accordingly to
him .......]

Mr. Deputy-Speaker: What is the
nimiber of his amendments?

Capt. A. P. Singh: Nos. 73 and 74 in 
list No. 3.

Shri Gopalaswami: May I point out
«me particular matter to my hon. and
gallant friend from Vindhya Pradesh?
Has he tried to see whether his
amendment would fit in with the
amendment that I have moved which
4s in list No. 4 ?

Capt. A- P. Singh: For that I have
'given notice of a new amendment but
« ia t  mifl^t not have reached. There
fore, I am speaking on these amend
ments. . «

Shri Gopalaswami: Then he may
move the new amendment.

Mr. Deputy-Speaker. The amend
ments in a re-drafted form were moved
fcy the hon. Minister on the 25th. Hon. 
"Members had time to re-draft their
.amendments; it was also stated that 
the usual .period of notice would be
-waived. Therefore, if the hon. 
Member has got amendments to the
newly ’ drafted amendments placed
before the House by the hon. Minister
on the 25th he. may move them.

Capt. A. P. Singh: I beg to move:
In the amendment proposed by the 

bon. Shri N. Gopalaswami Ayyangar,
lor  the proviso to sub-clause (2) of the 
proposed clause 1, substitute:

“Provided that all the provisions
of Part A States in the Constitu- 
lion shall mutatis mutandis apply

Vindhya Pradesh” . '
This seeks to delete the proviso

suggested by the hon. Minister and put 
its place the proviso suggested by

m e. The proviso to the hon. Minis- 
amendment reads thus:

•‘Provided that the provisions of
sections 3, 11, 13, 14, 15 and 22
shall not come into force in any of
t^^ States of Kutch, Manipur and 
jE^bura until such date or dates 
as the Central Government may by
notification in the Official Gazette
appoint in this behalf.”
i  want this proviso to be deleted so

-that the Bill may be applicable to all 
the Part C States without diny distmc- 
tion. My point is that all the Stages 
should be put on the same footing
-except Vindhya Pradesh. Why I have

made this distinction is that I see
some of the representatives coming
from Part C States to be agreeable to
these aniendments only if some modi
fication is made and some improve
ment accepted by the .hon. Minister.
Therefore, I thought it better to put
the case of Vindhya Pradesh as a 
separate one. Otherwise, I was of
.opinion that all the States, whether
they be Part C or Part B or Part A,
should' be kept on the same level and' 
there should be no distinction between
them. As has been suggested by the
hon. Prime Minister himself in his
report.

Mr. Deputy-Speaker: Where is the
place for reference to Vindhya Pradesh
here? Tbe proviso - excludes Kutch, 
Manipur and Tripura.

Dr. Parmar (Himachal Pradesh): It 
is & new proviso proposed by him
that Vindhya Pradesh should be treated
as a Part A  State.

Capt. A. P. Singh: That is another
thing. But here I want that this 
proviso to sub-clause (2) of clause 1 
should go so that all the States may
be on the same level.

The Minister of Home Affairs (Shri 
v^RaJagWilachari): Except Vindhya

Pradesh?
Capt. A. P. Singh: Except Vindhya

Pradesh. As regards Vindhya
Pradesh I say that it has been arbi
trarily put fr6m Part B to Part C. So
it has got a special claim.

Mr. Deputy-Speaker: After all. what
ever the hon. Member moves in the
House. I have to nlace it before the 
House. I am not able to follow, what
he has moved. I understand that he 
has moved that the proviso to sub
clause (2) of clause 1 should be
deleted.

Capt. A. P. Singh: That it be rer 
placed by the one I have proposed—
automatically it will be deleted and
then substituted. I want that the 
proviso should be omitted so that all 
the States may be put on the same 
level, except Vindhya Pradesh. I 
make an exception in the case of
Vindhya Pradesh because flthough I 
was not of this opinion, I saw some of
the Members coming from Part C 
States giving the impression that they
were agreeable to remain Part C 
States with certain modifications. As
far as Vindhya Pradesh is concerned, 
the people there are in no way agree
able to remain a Part C State. They
claim that they have been a Part B
State and arbitrarily they have been
converted into a Part C Sta'.e. There
fore, they want to be put back in 
Part B. It is said that if ŵ e are put 
in Part B, we shall have a Rajpramukh, 
We have therefore to make a choice
between two evils—either the Raj
pramukh or the Chief Commissioner.
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Shrl Kamath: Why not go one step
at a time— f̂rom Part C to Part B, and 
♦hen to Part A? .

Capt. A. P. Singh: If we have got
to make this choice, I say that we
would prefer the Rajpramukh. He
will remain onlj’’ as a constitutional
head and will be responsible to the
Iiegi«;latine whereas the Chief Com
missioner will be responsible to fhe
President. It is said that responsible
Government .cannot be granted be
cause the responsibility for Part C 
States is that of the President and 
therefore to give .more powers to Part
C States is not m consonance with
the spirit of the Constitution. My
point is :his. What is meant by “ res
ponsibility of the President” ? If the
President is responsible, then his first
and foremost responsibility should be
that he should grant responsible

, Government. So-, to say that
because the responsibGity is that of
the President, therefore, responsible
Government should not be given, does
not appear to me to be a very sound
reason.

My hon. friend Mr. Guha spoke
about toe three States of Kutch, Mani
pur and Ti*ipura. It is said that they
are frontier Sta'es or border States 
and therefore they should not be
given any power. I remember the days
when the same argument was put for
ward by the British Government
regarding the Frpnlier Province and 
the Congress again and again insisted
by resolutions that the Frontier Pro
vince should be given the same treat
ment which wa^ being given to o'her
Pro^dnces. This has been the policy
of the Congress. Now, when it is 
said that these three States are border
States and therefore they should not
be given the same rights as others, I 
must confess that I am confused. I 
do not know how this Government
can say such a thing. It has always
been the contention of the Congress
that even the Frontier Province
should be given equal powers and it 
was on account of the fight o f the
Congress that the Frontier Province
was brought to the level of other Pro

' Vinces. I say that a Government
representing the Congress should not
bring forward the arguments of the
British Government.

Then, it is said that being border
States they shmiM not be treated as 
very much advanced Stales. It is 
said that they are weak in other
respects. In this connection, I am 
reminded of a sloka;

I

a p s n ^ ^ II

When a sacrifice is to be made, a 
horse is not to be sacrificed; nor an
elephant; of course, in no case a lion
or a tiger. But a goat or a sheep
can be butchered to propitiate the
gods. That is what is being done
here.

Shri Deshbandhn Gupta (Delhi):
Poor Delhi.

Capt A. P. Singh: Of course, I am
talking of other States than Vindhya
Pradesh. Vindhya Pradesh stands 
on a different footing. There is 
nothing given to Delhi. So, at least
the three States I have referred to
may be put along with Delhi. Delhi
has got only a nominal thing which is , 
practically nothing. So, though it
has been enumerated with us, it 
would have been better had it been
enumerated with Kutch, Manipur and 
Tripura. So, I say that these three
States can be put along with I^lm .
It would give them the satisfaction
that they, have got something. More
over, it was said once that there are 
going to be electoral colleges and they
will function like Legislative Assemb
lies. Of course, there wiU be electoral
colleges and there should be no diffi
culty in making Legislative Assemblies
just as is being done in the case of
other States. So, I think that it is 
no use making this differentiation.

As regards Vindhya Pradesh, I ‘do
not ^want to take much time of the
House. I have so many times put
forward the case of Vindhya Pradesh
and it has also been forwarded to
Government. - My point is simply this.

are getting telegrams and repre
sentations day in and day out from
the people of Vindhya Pradesh saying
that this Bill will not be acceptable
to ^em . As far as I know, even the 
4pn. Minister h ^  received these
telegrams. Regular meetings are 
being held there and I think it is but
proper that Vindhya Pradesh should
be given some special consideration
because it has got a special signiflc-

Mr; Depnly-Spcaker: I have got
great sympathy for the hon. Member’s 
case, but is it open under the Consti
tution to say that a Part C State shall 
become a Part A  State? Does it not
require an amendment of the Consti
tution itself?

Capt A. P. Sinsrh: My amendment is 
not that Vindhya Pradesh should be
PUT in Part A but that aU the provi
sions of Part A States should be
applied to Vindhya Pradesh. That
can be very easily done. * ^
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.M r. Depa^-Speaken Under article
240 o f the Constitution—

‘ 'Parliament may by law create
or continue for any State sneci- 
fied in Part C of the First
^hedule and administered
through a Chief Commissioner or
Lieutenant-Governor—

(a) a body, whether nominat
ed. elected or partly
nominated and partly
elected, to function as a 
Legislature for ,the State; 
or

^b) a Council of Advisers or
Ministers.”

Can we go beyond this?
Capt A. P. Siii?b: Please read sub

clause (2) of that article.
Mr. Deputy-Speaker; Yes, it is said

there “ any such law”  would not be
deemed to be an amendment of the
Constitution. But the scope of the
amendment is strictly limited. Merely
^ ca u se  a legislature is there, a 
State would not automatically become
a Part A State for all purposes. The
non. Member wants all the provisions
of Part A  States to aoply to a Part C 
State. Tt is not allowed under the 
Constitution.

Cant. A. P. Singh: Even if it has 
•got the force of amendment of the 
Constitution, it can be done under sub
clause (2) of article 240.

Mr. Deputy-Speaker: Clause (2) of
that article reads as follows:

‘̂Any such law as is referred
.to in clause (1) shall not be
i^ m o d  to be an amendment of
this Constitution for the purposes
of article 368 notwithstanding
that it contains any provision
which amends or has the effect of
amending the Constituticn.”

This says that notwithstanding the 
fact that it is an amendment of the 
Constitution, provision can be made
by Parliament to a limited extent.
But ihe point of the hon. Member is 
that he wants all provisions of Part
A States to apply to a Part C State, 
He wants to convert a Part C States
inloa a Part A State. The Constitu- 
tionMoes • not provide it.

Capt. A. P. Singh: I have said
4*mutc^is mutandis’.

Sh| Dwivedi rVinHhya Pradesh):
I w ^ t  to know whether before con
verting Vindhya Pradesh from PartB
t<̂  Part C State, Government tried

to bring a constitutional anv^dment be
fore Parliahieht or they merely effects
ed the change without bringing any
such constitutional amendment?

Shri €U>pa1aswami: May I point out
that that change was effected before
the Constitution came into force, under
the old Government of India Act.

Mr. Deputy-Speaker: Therefore, on
the date when the Constitution came
into operation, it was a Part C Slate.

Shri Dwivedi: If Government were
keen on it, they could have made
Vindhya Pradesh into a Part A State 
when the Constitution was amended
during the last session. The fact that
they have not done it shows that they
do not want it to be done.

Mr. Deputy-Speaker: We are not
concerned with what they could have
done or couid not have done. The
fact today remains that Vindhya
Pradesh is a Part C State, and 
any transfer of an item from one
Schedule to another re<juires the
amendment of the Constitution.

When reference is made to clause
(2) of article 240, it has to be realised
that the scope of it is limited. It 
applies only to such amendments as 
are contemplated in the earlier clause
(1) of article 240—that is either giving
a Legislature with elected or nominat
ed members or both. That does not
carry us far.

Therefore, I am afraid, unless I am 
satisfied otherwise, this amendment is
out of order. -

Shri Gopalaswami: May I respect
fully say that I agree with what has 
fallen from you. Legislation that can
be attempted in Parliament with
regard to Part C States is limited by
the language of clause (1) of article
240. That is to say, you have to 
start with a Part C State which is 
under the direct administration of the
President through a Chief Commis
sioner or a Lieutenant-Governor, and 
for that Part C State you provide a 
Legislature and a Council of Ministers
or a Council of Advisers. But you
cannot go beyond that and change the
very character of the State, that is, 
make it possess powers under our
legislation which would make no
difference between a Part C State and 
a Part A State. That I think is the 
gist of your ruling and I respectfully
agree with it.

Shri Kamath: rose.
Mr. Deputy-Speaker: First of all let

me dispose of the point that has
occurred to me. The hon. Member
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has moved an amendment. I think it 
is out of order. I have heard the
hon. Minister. I shall hear, on
this small point, what the hon. 
Member who has moved the amend
ment has to say.

Shri Kamath: In the First Schedule
to the Constitution Vindhya Pradesh
is listed among Part B States, in spite
of the fact that its change or demoUon
from Part B to Part C took place be
fore the Constitution came into force.

Mr. Deputy-Speaker: I would ask
the hon. Member to refer to article
391 which readsi

“ (1) If at any time between the 
passing of this Constitution and 
its oommencement any action is 
taken under the provisions of the 
Government of India A ct 1935, 
which in the opinion of the Presi
dent requires any amendment in 
the First Schedule and the Fourth

» Schedule, the President may, not
withstanding anything in this 
Constitution, by order, make such
amendments in the said Schedules
as may be necessary to give effect
to the action so taken...” .
The hon. Minister has said that in 

pursuance of this provision, under the 
Government of India Act, 1935, this 
State has been transposed from Part
B to Part C. Now that is settled.

Capt. A. P. Singh: I certainly bow to 
your ruling to a certain extent. But
my point is that I have put in 'mutatis
mutandis' which means with such modi
fications as may be necessary. I do
not want the set-up of Part C States to
be on the same lines as that of Part
A States. For instance, instead of a 
Governor, Part C States will have a 
Lieutenant-Governor. ,

Pandit M. B. Bhargava (A jm er): My
respectful submission in respect of
this point of order is that article 240 
contemplates creation of a Legislature, 
or a Coimcil of Advisers or Ministers
or both. The constitution, powers and
functions of the Council of Ministers
and also of the Legislature are to be 
defined by Parliament by law. There
fore, it is open to this Parliament to
lay down the constitution of these bo
dies in whatever manner they like. 
There is no bar in the provisions of
article 240 that the constitution of
these bodies should not be identical
with those of Part A States, Conse
quently, the amendment of my hon. 
friend does not in any way contra
vene the provisions of article 240 and 
should not be ruled out of order.

Again, as far as I have been able to 
understand, the practice usually fol
lowed in such cases, as to whether a

particular clause or amendmo[it con
travenes the provisions of the Consti
tution, is to leave it to the H oti^  and
also to be determined by the Supreme
Court, if at all the question is raised.

Pandit Thakar Das Bhargaya (Pun
jab); So far as the question as to whe
ther Part C States can be put on an 
equal footing with Part A states, the- 
position is quite clear. All that arti-

■ cle 240 says is that there may be Legis
latures, or Councils of Ministers or
both. Now the question is what power
should be given to the Legislatures and 
what power should be reserved for the

. Chief Commissioner. My humble sub
mission is that there is no bar, so far
as this Parliament is concerned, to con
fer on Part C States power similar to
the ones enjoyed by Part A  States. To
say that all the provisions relating to
Part A States should mutatis mutan
dis apply to Part C States is to legis
late too much. Unless and until it is 
enacted in respect of the various
powers which form the subject matter
of the various clauses and the modifi
cations they require as to what these
powers should definitely be—unless
this is enacted, to >say that it should
mutatis mutandis apply takes us no
where because it is not a resolution or
direction to the House that these things
should be done. After all we must
confine ourselves to the various clau
ses, how awd in what manner these 
powers should be conferred on Part C
States so that the power may be the
same as in Part A  States. A  general
statement of this nature that mutatis
mutandis it should apply to the Part C
States and that they should have the
same powers as in Part A States would
in my opinion be too vague and too in
definite. Then some other authority
shall have to construe what the powers; 
are.

As we proceed with the other clau
ses we, shall know in what respect thê  
hon. Member wants to have his amend
ments made so that the powers in re
gard to both the States may the same. 
Therefore, the amendment is rather
open to the objection that it is too
vague, too indefinite and does not
clearly indicate what the hon. Mover
wants. I think he has given notice of
other amendments also in regard tô  
particular clauses which will come up
for discussion before the House. So
far as the present amendment goes it 
does not offend against article 240, but
at the same time it is rather vague and 
indefinite and does not lead us any
where.

Pandit M. B. Bhargava: It is for th&
House to accept or reject the amend
ment. But that is not an objection as.



4379 Govefnment of 27 AUGUST 1951 Pah C States BUI 1380

[Pandit M. B. Bhargava]
Tegards the admissibility of the amend
ment.. My submission, therefore, is 
that so far as th6 admissibility is con
cerned the ruling of the Chair should
h e  that it is......

Mr, DeputyrSpeaker: The hon, Mem- 
t>er is only repeating what he has said.

Pandit Kimzm (Uttar Pradesh): I
am rather surprised to see that so eft- 
lightened a Member of the House' as 
my hon. friend Pandit Mukut Bibari- 
lal Bhargava should argue that the
amendment proposed by my hon. friend
Capt. Awadhesh Pratap Singh is in
order. A  great deal has been said
about^ article 240 as it stands by itself
in this Constitution. But we must pay
due regai-d to the provisions .of article
239, and for any rational interpreta
tion of article 240 we must take
account of article 239/ Article 240 does
^ot say that notwithstanding anjrthing
In article 239 Parliament may confer
•constitutional powers on Part C States^
It mvTst therefore be supposed that
ivbatever is proposed in article 240 
must be subject to the limitation con
tained in article 239. If this is correct,
it is clear that a Part C State can nei
ther be in the same position as a Part
A  State nor in the same position as a 
Part B State. To say that the words
**mutatis mutandis"' should suffice to
make the Chair rule that the amendr 
ment is in order seems to me to be
indulging in special pleading. Accojrd- 
ing to the rules of this House any am- 
■endment that is proposed must be de
finite. The words mutatis mutandis
are as indefinite as any words can be.

I remember that some years ago my
triend the late Ch. Mukhtiar Singh,
whose death we all deplore, moved an
amendment to the Finance Bill which
ran as follows: He was speaking about
the duties to be laid on certain kinds
•of material. He mentioned two or
three things and then said “ et cetera**. 
The Finance Member objected to it and 
^aid that there were many things that
the hon. Member’s amendment had not
taken note of. And Ch. Mukhtiar
Singh said “ Sir, that is why I have
used the word ‘et cetera’,”  This was
naturally greeted with laughter and the
Chair ruled the amendment out of or
der. So I am sure that you will follow
the same course on this occasion.

If it is not desired that Vindhya Pra
desh or any Part 0  State should be in 
tlie same position as the other Part C 
States, then the only remedy open to
an aggrieved Member is to propose

v-changeS’ in the clauses of the Bill be
' fore us as suggested by my hon. friend

Pandit Thakur Das Bhargava. If Capt. 
Awadhesh Pratap Singh wants that the

provisions of this Bill should not ap
ply to Vindhya Pradesh and that Vin
dhya Pradesh might be left in the cold
rather than be given the limited
powers that this Bill confers on it, let
him say so and let him ask that this 
Bill should not apply to Vindhya Pra
desh. But he cannot ask either that
Vindhya Pradesh should be in the same
position as Part A  States or in the same
position mutatis mutandis as Part A
States, for 'that means nothing what
soever.

I hope, therefore. Sir, that you will
rule the amendment out of order.

Dr. Pattabhi (Madras); Looking to
the new light being thrown on the mat
ter by my hon. friend who has just
spoken I find that it merely recites
article 239 and does not expatiate up
on it. He has not shown us how arti
cle 239 is going to restrict the opera
tion or the scope of article 240. On the
other hand article 239 begins with a 
justification of the other articles.......

Pandit Kiinzm: May I point out......
Mr. Deputy-Speaker: He does not

give way.
Dr. Pattabhi: But my argument is 

broken. I was saying that article 239 
begins with the words “ Subject to the
other provisions of this Part” . So it
is the other articles of this Part that
guide and control the interpretation of
article 239 and it is not that article 239 
guides, controls, restricts or superin
tends the operation of the other arti
cles in the Part. Article 239 says that 
“ Subject to the other provisions of this 
Part, a State specified in Part C of the 
First Schedule shall be administered
by the President” . Well, to this arti
cle 240 makes an exception. How far
does it make an exception is a point to
be considered. One Bhargava thought
that this was not out of order. Ano
ther Bhargava rose and said it is not
quite out of order but it is not expedi
ent to bring such a sweeping change
to the provisions of this clause. The
older Bhargava wants this not to be
beheaded, but choked to dealh. That
is all the difference. As a matter of
fact, it may be that on the merits the
‘amendment will fall, -a t  so far as 
the Deputy-Speaker is concerned he

' will not be in order in declaring it out
of order.

Capt. A. P. Singh: May I say that
what has been said by Pandit Kunzru
in his argument is.......

Mr. Deputy-Speaker: I have heard
the hon. Member sufficiently on this 
point of order. He cannot go on re
plying to ail Ihe points that have been
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Shri Sarwate (Madhya Bharat); I 
want to submit that I have full sym
pathy with the Mover of the amend
m ent I think that article 240 does
not help him. It lays down, apart from
article 239, that there must be two
conditions. One is that it must be 
specified in Pari C and secondly, it
must be administered through a Chief
Commissioner or a Lieutenant-Gover
nor. These are the two indispensable
conditions. Maintaining these two
conditiops the provisions relating to
Part A States cannot be made appli
cable. The interpretation of article 240 
itself makes it clear that provisions of
Part A  States cannot be made appli-
Qpible to Part C States. As far as the 
powers could be conferred consistent- 
Iv with maintaining these two condi
tions, the powers can be conferred. In
short, the^e two conditions cannot be
done away with. Therefore, I think
the amendment must be ruled out of
order.

Mr. Deputy-Speaker: It is a very
important point that has been raised
and I am responsible for creating a 
doubt. Government also agree with
me. The main point is whether in the 
guise of an amendment the Constitu
tion can be amended and a Part C 
State converted into a Part A State. 
Whatever the words - **mntatis mutan
dis” might mean, the hon. Member
means evidently that for “ Governor”
“ Chief Commissioner”  should be subs* 
tituted, but I ask him, what is to be
substituted for ‘Resident’? So far as 
a Part C State is concerned, it is the 
primary responsibility of the President
and he acts through a Lieute
nant-Governor or a Chief Com
missioner. I do not know how “ muta- 
tis mutandis** comes in here.......

Dr. Pattabhi: The President is res
ponsible for the Government and for
the whole of India.

1I6*. D^uty-Speaker: Over the gene
ral responsibility, he is responsible in
the case of an emergency with respect
to a Part A  State; with respect to Part
B States, he has got under article 371 
a right to give directions from time to
time; regarding Part C States, the 
Constitution contemplates that he shall 
directly be in charge of the adminis
tration through an agent of bis who is 
called the Lieutenant-Governor or a 
Chief Commissioner. A difference has 
been made with respect to three kinds
of States. The attempt under this am
endment is to displace or to place a 
Part C State in the Part A  list without
so saying it or altering the Constitu
tion, The transposition of Part C

States to Part A States under the Con
stitution requires a constitutional am
endment and it cannot be done under
article 240, though clause (2) of arti
cle 240 gives limited power for purpo
ses of amendment under clause ( l ) (a )
of article 240. I am afraid the general
sweeping nature of the amendment
that all the provisions of Part A  States
may apply will enlarge the scope and
is not covered by the substantive pro
vision contained under clause (2) of
article 240. As such, I would irnme* 
diately rule it out of order as not com
ing within it and as necessitating an
amendment of the Constitution and as 
not coming within the powers of Par
liament under clause ( l ) (a ) ,  of article
240, but it has been explained that not
withstanding the general words in 
which the amendment has been intro
duced, all the powers of a Legislature
can be conferred upon Parliament for
making provision under parts (a) or
(b> of arlicle 240(1). But such am
endments have not been tabled sepa
rately nor have they been brought ta
the notice of the House as explained
by Pandit Thakur Das Bhargava. Last
ly, Pandit Kunzru said that without
such amendments in detail reg§u^in^
the provisions of the Legislature, the- 
constitution o f Ministers etc., by mere
ly using the words ‘*mutatis mutandis”
or *‘et cetera”  the object cannot be
achieved. Who is to do “mutatis
mutandis**? We want a further super
Parliament to do that. The amend-.,
ment is vague in that respect.

Sb far as the Chair is concerned, it
does not rule any of these points out
of order. It only gives an indication. 
It is left ultimately to thê  Supreme
Court, if Trouble comes. It is for the
courts to decide and it is for this House
to decide. 1 personally feel that it
will be enlarging the scope of the Bill, 
transposing a Part C State into a
Part A State indirectly and substanti
ally even though the word is not
there and also the amendment is very
vague and indefinite and you want
another Legfslature to make the chan
ges. For all these reasons I do not
think the House will accent it. but
speaking from the Chair, following the
previous precedents and having regard
to the complications of this Issue, I
would not at this stage say that I am
not in favour of this or otherwise; I

. leave it to the House to decide.

Shri T. N. Sinffh (Uttar Pradesh):
On a point of order, I wish to refer
to article 242, Sir......

Mr. Depiity-Speaker: I have dis
posed of this. I have left it to the
House to decide. \^en  the hon. 
Member has an opportunity he can
say that this amendment is out o t
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[Mr. Deputy-Speaker]
order or otherwise. I shall leave it
to the House to accept or reject it.

Shri T. N. Sing^h: My point of order
is this: Clause (2) of article 242 says  ̂

“ The arrangements with res- 
peci; to revenues collected in -
Coorg and expenses in respect of
Coorg sliall, until other provision
is made in that behalf by the
President by order, contmue un-* 
changed.”
Bv this amendment, we are chang

ing the administrative machinery.......
- Mr. Deputy-Speaker: I am not aUov^
ing the hon. Member to make a speech
at this stage.

Shri T. N. Singh: I want to know
whether it is possible to maintain
administrative procedure in Coorg with
-reference to revenues collected.

Mr. Depuly-Speaket: Order, ord^ .
There is no point of order in such mat
ters. A  particular amendment has been
moved. Let me finish this amendm^t.
Both the original as well as the subse
quent amendment will come for dis
cussion and "hon. Members will have
reasonable opportunities to speak.

Capt A. P. Stegh: My point has
brought out clearly to the House, that
is that the Vindhya Pradesh people are 
dissatisfied with this Bill and we are 
also dissatisfied. Whether my amend^ 
menl is in order or not is a different
question. Even the Government could
have brought forward such a Bill but
they did not. We could not incorporate
all the details as to what should be
applicable and what should not be ap- 
pUcable as that would have taken a 
long time and again that would also
become superfluous if the Government
did not agree. I have given this idea
to the Government to let the Govern
ment know that this can be done. If
my amendment is not vague, I t ^ e
it that it would be in order. So the 
Government can do it and I hope ^ a t
they will bring forward another Bill
for Vindhya Pradesh. Pandit K u n j^
stated that I should have said that thij
should not be appUcable ete., but I 
wish to say that I never sa^  that noth
ing should be given to Vindhya Pra
desh, Pandit Kunzru belongs to a 
party which believes that whatever is 
good or bad should be accepted and 
a fight should be put up for further
concessions. I^do not see how he came
to this Ctinclusion that I should not
speak like that.
IJ A M . ‘ ‘

As regards the other States, there is 
one point about Bilaspur. That has

been left quite out of the question That
is a tiny State and there is nobody here
to say anything about that poor State
It is said that a great portion of it will* 
be merged in a dam that is being cons
tructed. It will be physically merged
nothing to say about its political mer
ger. As long as there are persons...

Shri Gopalaswami: The hon. Member
means submerged.

Capt. A. P. Singh: Yes; not only
merged, but submerged.

As long as there are persons living in 
that State, why should that portion ba
left without any democratisation? If it
be not possible to give them a separate '
entity, they may be merged with Hima
chal Pradesh. Their area is contigu
ous with the area of Himachal Pradesh. 
My point is that no part or no person
in India should be deprived of demo
cratic rights. That has been our stand.
It is a slur on us, on Government, on
Parliament that still there are some
persons in India who do not enjoy de
mocratic rights. We must try to re
move that slur as early as possible. 
All these distinctions must be done
away with. That should be kept in
mind by the hon. Minister because he
represents here, that Government which
represents the nation and the Congress. 
My purpose in bringing in this amend
ment was that it should not be said
that something is being done which is 
not*in accordance wi^h the spirit of the
report submitted by Pandit Jawahar- 
lal Nehru to the All India Congress
Committee. I will read from that re
port and you will see that he has stat
ed that after the elections there will
be no difference. But, in this Bill, the
differences have been perpetuated. 
These are the words of the Prime
Minister...........

An Hon. Member. It is not relevant.
Mr. Depnty-Speaker: That is after 

the elections,
Capt A. P. Singh: It is quite relevant 

because he has submitted the report As 
Prime Minister.

Dr. C. D. Pande (Uttar Pradesh): A§ 
a member of the Congress.

Capt. A. P. Singh: This is what has 
been said. ,

Mr. Deputy-Speaker. That is 
the elections. ^

Capt. A. P. Singh: That is another?
point. This Bill does not implement
the proposal here. After the elections, 
there should have been no diflerenccr, 
but this Bill provides for differences. I
say it is a bad augury. Nor is the
Congress election manifesto implement-
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«d . The spirit of the Prime Minister’s
statement is not implemented. That is 
my complaint. This is what he • has 
said:

“There has been a good deal of
feeling in Congress circles more
especially in the States which are 
called Parts ‘B ’ and ‘C  States, in
regard to their present status.

' There can be and should be no dis
crimination between different parts
of India,”
Mark these words:

“There can be and should be no
discrimination between different
parts of India. This particular
classification arose out of certain
historical and administrative neces
sities of the moment and cannot be
permanent. It has, however, to be
realised that certain parts of India

' are different or have developed
differently during past years......

In regard to Parts *B’ and *C* 
States, the chief difficulty has been
the lack of a Legislature in most of
them. As soon as these come into
existence, the differences between
them and the Part ‘A ’ States will
largely disappear.”

Note 'largely*. Then he defines ‘large- 
iy’ : ,

“ Where such Legislatures and 
Ministries exist, there is no reason
for any differentiation to continue,
except for the fact that there are 
certain covenants which have to 
be honoured.,”

Therefore, he uses the word ‘largely’. 
In no covenant has it been stated that
the people of the States belonging to
Parts B or C should not be given de
mocratic rights. Rathei* it is in this 
spirit, whether it be real or not, that
their people will get full democratic
Tights that they have handed over their
States to the Government. Therefore^
I would rather say that it is going
against the spirit of the covenants
that these States are not being given
full democratic rights like those belong
ing to Part A  States. Even if the co
venant is to be considered to be sacred, 
it is much more reasonable that we
should get full rights along with others.

I Again, the same thing has been
peated in the Congress election mani
festo.

Shri Gopalaswami: Why not read the
- whole of it?

Capt. A. P. Siagh: “ The Tribal folk
■who are a fine...........

Rfr. Demity-Speaker: Order, order. 
Does the hon. Member proceed to read
the whole book?

Capt P. Singh: I was under the
im pressi^: that perhaps I had left out
some pc^pbns which he might consider
to be to liis own benefit. ’

Mr. Deputy-Speaker: It is all said in
good humour. If the hon. Minister
wants to rely on any poi:tion, he knows
how best, to use it. The hon. Member
need not read the whole thing. He
may go on.

Capt. A. P. Singh: This Bill has not 
been formulated even according to this 
report. After this report, this Bill
should have been drastically changed
as has been suggested by me. They
themselves should have brought for
ward a Bill with all the provisions ap  ̂
pUcable to Part A States being made 
applicable to other States whetiier Part 
,B or Part C. This has not been done 
by the Government. I am sorry that 
they have not gone so far as t ^ y
should have gone.

As regards the other points, I shall
make my submissions when we come
to other clauses. There are other am
endments also. I shall speak on them
when they are taken up by the House.

Mr. Deputy-Speaker: Amendment
moved:

In the Amendment proposed by ]the 
hon. Shri N. Gopalaswami Ayyangar,
for the proviso to sub-clause (2) of the 
proposed clause 1, substitute:

“Provided that all the provisions
of Part A  States in the Constitu
tion shall mutatis mutandis^ apply
to Vindhya Pradesh” . ’
Shri Sidhva: I beg to move:
(i) In the amendment proposed by

the hon. Shri N, Gopalaswami Ayyaa- 
gar, in sub-clause (2) of the proposed
clause 3, omit “Ajmer, Bhopal” .

(ii) In the amendment proposed by
the hon. Shri N. Gopalaswami Ayyan
gar, after sub-clause (5X of the propos
ed clause 3, add

“ (6) That the States of Ajmer
and Bhopal be merged into Rajas
than and Vindhya Pradesh, former
immediately and latter as early as 
possible” .

While we were last time discussing
this Bill, we told the hon. Minister that 
it was a retrograde measure. We are 
so glad that the hon. Minister acceded
to the request of this House by bring
ing in these new changes. I generally
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[Shri Sidhva]
approve of the various new clauses
that he has introduced. Last time we
were also told that Ajmer w'ould go
to Rajasthan and that in regard to 
Bhopal he would do his best to see that
it was merged in Vindhya Pradesh after
persuading the Nawab.

An Hon. Member: Madhya Bharat.
Shri Sidhva: Yes; Madhya Bharat.
He told us that it was not possible

for him to persuade the Nawab to this 
view but that he would continue his 
efforts at persuasion and reach a-con
clusion before the Bill was made into
law and put into operation. But my
point is that although I have always

- been stating that Ajmer and Bhopal
should be democratically administered, 
that they should have democracy in
them, at the same time I feel that
Ajmer which was originally quite will
ing to go into Rajasthan has now ab
ruptly changed its attitude—I do not
know by what numbers or portion of
its population—and now wants to re
main a separate State. I would cer
tainly- have agreed to this proposition,
but then Ajmer and Bhopal are too
small'and tiny and that for them to be
left separate would be dangerous and 
derogatory for the whole country. I do
not know whether the hon. Minister
has ascertained the wish of the inhabi
tants of the place by means of a plebis
cite or a referendum or sample survey
as to. whether they would like to re
main separate or be merged with the 
adjoining territory. In the matter of
Alwar and Dholpur, the House will re
member there was strong difference of
opinion whether they should be affiliat
ed with Uttar Pradesh or with Rajas
than. And Sardar Patel appointed a 
committee consisting of Shri Shankar- 
rao Deo, Shri Himatsingka and myself
to ascertain the opinion of the people. 
We conducted a sort of sample survey
to ascertain the opinion of the people
and we submitted our report. I do not
know whether the hon. Minister has 
adopted any such steps in this pre
sent instance. Of course, my bon. 
friend Pandit M. B. Bhargava is the
leader of the people there and certainr
ly I would attach importance to what
he says. But I do not know whether
the people have been asked to give
their choice as to whether it would be
to their advantage to remain separate
or as part of Rajasthan. Rajasthan is 
deficit to the extent of a crore of rupees
and Ajmer too is deficit and so pi obably
both shirk the responsibility and pro
bably Ajmer thinks that the Centre will
always be at its dispoisal for financial
matters, and so it wants to remain
separate.

Accordmgt to the last census Ajm er
has a population of 5,89,000 and a re
venue of Rs. 33,98,600. But its expen
diture in 1950-51 is Rs. 64 lakhs. -Andso.......

Pandit M. B. Bhargava: On a point
of order. Sir. I would like to know
whether any discussion of the question
of merger is not absolutely outside the
scope of the Bill, Tlie entire frame
work of the Bill presupposes that these
States in Part C are to continue as se
parate entities and there is a scheme
m this Bilh to provftfte^t?ertain Constitu
tions for these entities. My hon.
friend s amendments are to the effect
tnat these two States should be merged
and that should.be provided for in the
Bill itself. My submission is that that
is absolutely out of order, because it
goes basically against each and every
provision of the Bill. And secondly it
amounts to negativing the positive clau
ses that there shall be a particular Con
stitution for these States, including
Ajmer and Bhopal. By one of his am
endments my hon. friend wonts to
delete Ajmer and. Bhopal and then
he says that they should be merged
with ^ jasth an  and Vindhya Pradesh. 
Apart from the question of merit
upon which I do not want to sav
anything at this stage, but r^
serve my right of reply to a lat^  stage, 
so far as the constitutional aspect of
these amendments is concerned, my res-
I^ctful submission is that this is nega
tiving a positive proposition enunciated
in the Bill. My friend can oppose the 
particular clauses of the Bill, but he
cannot by this back-door amendment"
introduce the matter of merger. That
is absolutely foreign to the entire
8ch'6me of the Bill and to each and 
every provision of it. This Bill pro
vides for the Constitution of these se
parate entities and the amendment goes
to the extent of stating that these en
tities should be merged with Rajasthan
and Vindhya Pradesh.

Shri Oopalaswami: May 1 reinforce
my hon. friend’s arguments by refer
ring to the provisions of the Constitu
tion. Merger can take place only by a 
law made by Parliament, under article
3 o f the Constitution. No Bill for
bringing about an increase in the area 
of one State or a diminution in the 
area of another State etc. can be in
troduced in Parliament “ except on the 
recommendation of the President and
unless, where the proposal contained^
the Bill affects the boundaries of any
State etc., etc., the views of the Legis
lature of the State or, as the case may
be, of each of the States both with res
pect to the propossfl to introduce the 
Bill and with respect to the provisions
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thereof have been ascertained by the 
President/’ And what applies to a Bill, 
I submit, should apply to an amend
ment. Therefore. I think the amend
ments are out of order.

Shri Sidhya: But my point is some*
what on the same analogy as the point
we were discussing before I rose to
speak. Of course, according to article
3 of the Constitution Parliament may
by law increase or decrease the area of
^ny State. But here in the proposals
m^de by the hon. Minister there is a 
definite mention o^ the,, allocation of
seats in the LegisxcMive Assemblies of
the States of Ajmer and Bhopal. Though
I say that Ajmer and Bhopal may be
deleted, at the same tim« I am desirous
that they should have a democratic sys
tem of Government and that they can
get it by joining with RajasthBn and
Vindhya Pradesh. If the House de-

• cides on these lines, then of course
some law on the lines o f  article 3 will
naturally be enacted. Just now Pandit
Bhargava, when replying to the amend
ment of Capt. A. P. Singh, said that
tiis amendment was in order. My am
endment is on the same lines but be
cause it affects his own State, probably
the same arguments do not apply here.

Pandit M. B. Bhargaya: No, they are
-quite different.

Sbri Sidfaya; I feel thzft the scope of
the discussion cannot be curtailed be
cause of article 3 of the Constitution
and the amendment may not be ruled
as out of order. The House can consi
der this proposition and if that is 
accepted, then the necessary law ac
cording to th6‘ Constitution will be en
acted.

^  Shri fiajagropaiachari: I am sorry to
add to the discussion Qki the point of
order, which,should be as little as pos
sible. But we have heard so many ar
guments on this point that I think I.
should take part in i t

With regard to the last point, I take 
it that the hon. Member wants the two
amendments to be taken together be
cause they are interconnected. He
w ou ld . not simply delete Ajmer and 
Bhopal and not make any provision for
them. So he-has very  propetly dealt
with them together. . But I submit that
his second amendment Is open to the
same objections as were rightly point
ed out by Pandit Kunzru, to mutatis
mutandis. Here the words are “ as ear-

as possible” . I submit that we are 
gradually drifting into converting claur 
ses <?f the Bill into mere resolutions or
directives to the Government to take 
certain steps. That is entirely out of
order.

265 PSD

Mr. Deputy-Speaker: A point of
order has been raised regarding tlto 
admissibility of the amendments tebled
by Mr. Sidhva. Both are connected
in that, one wants to delete Ajmer and
Bhopal from the list of States regu
lated by this Bill and the other that 
they must be merged with the States
of Rajasthan and Vindhya Pradesh res
pectively. Objection has been raised
to the amendments as being out oi
order on the ground that they involve
a constitutional change under article 3 
of the Constitution. Mr. Sidhva evi
dently accepts this position that it 
comes under article 3. Unfortunately
article 3 requires the President’s p i^
vious approval, recommendatioii or ini
tiative and such a thing has not hap
pened so far as this matter is conceni- 
ed. Therefore it does not satisfy the 
provisiops of article 3 of the Constitu
tion. Apart from tije constituticmal
issue, whether this also, should be deeid- 
ed in the same manner and left to Par
liament as the previous one regarding
the conversion of Part C into Pkrt A
States, I feel that there is much more
serious objection to Shri Sidhva’s se
cond amendment. It is beyond the scope
of the Bill. The Bill contemplates the 
provision of Legislatures for Part C 
States and those States are assumed to
be separate entities in the Bill. On that
single ground I rule the amendments 
as out of order.

Dr. Pattabhi rose—
Mr. Deputy-Speaker: Order, o r d » .

When I am on my legs no hon. Member
should get up.

As was rightly pointed out by the 
hon. Home Minister, the second am
endment states that the States of Ajmer
and Bhopal be merged into Rajasthan
and Vindhya Pradesh, former imme
diately and the latter as early as pos
sible. It is more in the nature of a 
resolution s a y ^  that Parliament is of
a certain opinion and leaving it to the 
executive to carry it out..............

Shri Gopalaswami: There is a small
matter to which I should like to draw
the attention of the Chair. Mr.
Sidhva’s first amendment is an am
endment to ^ub-clause (2) of my pro
posed clause 3. He wants that the
words Ajmer and Bhopal should be
omitted from that. That sub-clause
(2) refers to the allocation of seats In 
the Legislative Assemblies of the States 
of Ajmer, Bhopal, Coorg, etc. I do not
think that could be ruled out of order. 
What is really out of order is his se
cond amendment.

Mr. Deputy-Speaker: I was taking
both the amendments together. It is not
the intention of Mr. ^idhva that those
States should go without any represen
tation whatever. On the other hand
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[Mr. Deputy-Speakei 1 
he suggests another scheme by which
through merger they may get a better
administration or Government. There
fore, I do not think that if his second
amendment is out of order and the first 
one is in order, he would press for the 
latter. Let me not stiand on technicali
ty. I take it that these two amend- 
jnents go together. (Interruptuyn) Am
1 to understand that the hon. Member
agrees with the hon. Minister and 
wants his first amendment to be taken 
separately?

Shii Sldhya: My second amendment 
has been ruled out of order but the 
first one is within the scope of the Bill.

Tliakiir Lai Siasfa (Bhopal): 1 have 
one word to say regarding BhopaL

Bfr. Depvtj-Speaker: I have given 
my ruling on the point of order raised. 
There will be no more discussion. Mr. 
Sidlxva may proceed to speak on his 
llrst axmndment.

SIM Sldhva: 1 wanted to have demo
cratic institutions in all these places 
but there was the technical difficulty. 
I am sorry I cannot change my opinion 
as far as deleting Ajmer and Bhopal 
are concerned, although they may re-

Mr. Deputy-Speaker: The hon.
Member wants to create a deadlock
and put pressure on the Government, 
main in the same position as at 
present.

Shri Sidhva: No deadlock. Sir. They
will be under the Centre. I do not
wamt any deadlock. Ajmer has a 
pop'ulation of 5,89,000, its revenue is 
33,98,600 and its expenditure is 
63,86,000. Bhopal has a population of
7,85,000 and perhaps at present nine
lakhs. Its revenue is 1,36,00,000 and 
its expend^ure 1,70,46,000. I f , these
two are made separate as contem
plated in the Bill there will be further
financial commitment to the central 
exchequer. I wonder whether it is 

. advisable to have such big financial
commitments for such small States. 
The two States are deficit to the tune
of 50 to 60 per cent, and I am sure
another 25 or 30 per cent, will be
added to it if democratic form of
Government is introduced there. Let
me not be accused of being opposed
to the introduction of democratic form
of Government in those States but it 
was Pandit M. B. Bharrgava who rais
ed the technical point against my am
endment. I do feel that in the in
terests of the States themselves they
should not be kept separate.

Apart from tjne financial point of
view, it would be very unfair that you

should create small, tiny States in the
bigger context of the country. Where
as the Government were extermely con
servative in the beginning, they have
now gone over to the extreme liberal
view. They 'thought that Members
desired a liberal attitude and there
fore without considering the pros and
cons of the situation from both the • 
political and economic points of view 
they have agreed to this p r o p o ^  I 
do not mind if Government are pre
pared to incur extra expenditure. But 
on the political side do Government 
consider that it is fair to create tiny 
independents States?

Mr. Depafy-Speaker: Is not the
hon. Member trying to go into funda
mentals? The question of their mer
ger is ruled out of order. They are 
ind^^dent States snd the only ques
tion is of conferring certain powers on 
the Legislatures. What is the use of 
going into the question again as to whe
ther they should be separate units or 
not?

Skxi SidhTa: Because they are go
ing to be legislative units. I mention
ed the expenditure and revenue of the 
States. If they are to be separate
States there will be additional expense
o f 25 per cent, or more without any
benefits to the people. The hon. 
Minister has not told the House what
the resultant benefit to the people will
be if they are to have separate
Legislatures and ar democratic form of
Goverrmient. Is it desirable that such
small States should be independent
entities in the interest of the country
as a whole? Tomorrow some city may
say that it wants a separate Stale*just
as my friend Mr. Deshbandhu Gupta
wants for Delhi. Perhaps in Delhi for
several reasons there should be a de
mocratic form of Government but it
should not be 'made a policy. It is a 
dangerous policy to have small States 
with just a city surrounded by villages. 
The result will be that the economy
of the country will be affected adverse
ly, as it will throw a burden on the
exchequer and at the same time I 
doubt very much whether the people
will be benefited. Their, right of vot
ing' for the Central Legislsfture will
continue. Only they will not have a 
local Legislature.

I am very glad at the attitude of the f
^Government in trjdng to give a demo- " 
cratic form of Government to th'ese 
States and I welcome this move. As
I have already stated I will he the 
last person to come in the v>ay of , 
Bhopal and Ajmer but we have to
consider the question from all points
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of View. HimachAl Pradesh and Vin- 
dhya Pradesh stand on s  different foot
ing; they are big States. Even in in 
case ot Coorg i was reluctant to in
clude it, but they have already soms
kind of a Legislative Council and 1 
do not want to deprive them of It. 1 
harve not studied the case of Manipur
and Tripura, but I would certainly say
that if they have no municipalities then 
Government should first take steps to
establish municipalities there. Kutch
is a big State and even then it has 
been deprived of the benefit of a local
Legislature. Why? Because it is 
said, it is a strategic State. Whatever
may be the reason you cannot deny
that right. However, I understand
about two months ago Kutch has been
given municipsriities; it is a very good
thing— l̂et them have these municipali
ties. Without any disrespect to any
body I should say that even the estab
lishment of municipalities means a 
step in the grant of political rights. 
Kutch is a big State but you are not
proposing to include it in the scheme. 
If Kutch, Manipur and Tripura could
be omitted, I see no reason why Bho
pal and Ajmer should be included ana
should be allowed to have their sepa
rate paraphernalia. I , . therefore, com
mend my amendment for the accep
tance of the House.

Mr. Deputy-Speaker: Amendment
moved;

In the amendment proposed by the 
hon. Shri N. Gopalaswami Ayyangar,
in sub-clause (2) of the proposed
clause 3, omit “Ajmer, Bhopal” .

Shri Rajagopalachari: I believe Mj*. 
-.idhva’s object is general and not
merely a question of technical .deteil
as to'allocation. The clause to which
he has given an amendment deals only
with allocation. Probably what Mr. 
Sidhva wants is that in the proviso to
clause 1, as now proposed, that is—

“Provided that the provisions of
sections 3, 11, 13, 14, i5 , and 22 
shall no? come into force in any of
the States of Kutch, Manipur and
Tripura until such date or dates as 
the Central Government may by
notificalion in the Official Gazette
appoint in this behalf” ,

Ajmer and Bhopal should be added. 
That would be the better way of bring
ing it about and not simply leaving the

>^Uocation deleted and leaving the ad
ministration of the State in - the air.

Shri Sidhva: I agree; that is my
view. If this is accepted all conse
quential amendments will take place. 
I agree with the hon. Minister.

Dr. Pattabhi rose —
Mr. Deputy-Speaker: Let me first

place all the amendments before the
House.

Capt. A. P. Singh: The hon. Minis
ter moved the other day amendment
to clauses 1 to 10. So there are some
other amendments covering these
clauses.

Mr. Dejmtj'l^^eaker: But now ^ r e
are amendments to proposed clauses
1 to 3 before us.

Shri Rajagupalaeliari: Sub-clause (1>
of the propos^  clause 1 wfts put aside
on the previous day.

Shii Gopaiaswami: On Saturday, in
your absence, it was decided that my'
amendment relates to clauseis 1 to 10» 
of the original Bill. For those clauses; 
I proposed the substitution of three
clauses. The amendments to these
three clauses I think are being moved
now. Mr. Sidhva’s laBst amendment
relates to clause 3.

Pandit Thakor Das M argava: On
the last day clauses 1 to 10 were be*
fore the House and all the amend
ments to those clauses were moved and
then permission was given by the Chair
that if any hon. Member wanted to
move an amendment to those amend
ments it would be in order if such
amendments were handed in up to this
morning. So, clauses 1 to 10 are be
fore the House but the amendment o f
the bon. Mover proposes three clauses:
he wants to do away with the rest o f
the clauses. I would say that as there
are ten clauses before the House, any
amendWient to them is quite in order,

Mr. Depaty-Speaker: I Intend pro
ceeding according to what has beew
arrangfed on the last day. The hon. 
Minister has moved three clauses in
the place of clauses 1 to 10 by way o f
an amendment. I have allowed am
endments to be moved to these clau
ses whiqh are part of the amendment
to the original clauses 1 to 10. A sug“-
gest îon was made that we should con
fine ourselves only to clause 2 at this
stage. »

Shri Rajagropalachari: Sub-clause (1)
of clause 1 of my hon. colleague’s am^ 
endment waŝ  definitely put aside—
there are some amendments to that 
also.

Mr. Deputy-Speaker: It relates to- 
short title. Then there is sub-c!ause
(2).

Shri Rajagopalachari: That has been
discussed now and amendments mov
ed. Only short title, that is sub-clause
(1) of clause 1, remains.
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Mr. Deputy-Speaker: Excepting the
amendments on the short title, that is 
sub-clause O ) of clause 1, aU the am- 

-endments on clauses 1 to 3 will be
moved and discussed as a whole and
then voted upon one by one.

Shri T. N. Singh: On a point of
order. Under article 242(2) of the 
Constitution this Bill, I submit, can
not be oroceeded with imless a special
order is made by the President in res
pect of Coorg. Clause 2 of article 242 
says;

‘The arrangements with respect
to revenues collected in Coorg and

' expenses in respect of Coorg shall, 
-UE^p other provision is made in

vthat behalf by the President by
•order, continue unchanged.”

This Bill contemplates a change in
the administrative set-up so far as re
venue and expenditure are concerned.
Article 242 specifically ^ y s down that
no change in the administrative set
up, so far as revenue and expen
diture are concerned, shaU be made
except by  order of the President. 
It  may be said that article 240(2)
covers this contingency, but since arti
cle 242(2) comes after article 240, I
:submit that to that extent, so far as 
Coorg is concerned, article. 240 stands 
modified. I shall be thankful for your
ruling on this point.

Shri Gopalaswami: May I say a
•word on this point? Clause (2) of
article 242 was intended to relate to
conditions when Coorg was to conti
nue as it is and there wer^ certain
arrangements already in existence as 
regards the revenues collected and the 
expenses incurred in respect of Coorg. 
These arrangements were to continue
until the President by order changed
them. Now, we are making a law as 
to what should be done with these re
venues and expenditures as part of
provisions covering the matters con
tained in article 240(1). Article 240
(2) to which my hon. friend did refer
does say that any such law, that is, the 
law on the passing of which we are at 
present engaged, if that law, makes a 
Krhange which constitutes an amend
ment of the Constitution Whether that
amendment relates to an article which
precedes article 24D or which succeeds
- i t —then notwithstanding the fact that
it crontains any provision which am
ends, or has the effect of amending
those articles, that will be considered
to be an amendment of the Constitution
without going through the procedure
prescribed in article 368. I think there
fore that it would be quite in order
for this law to deal with something
which might change even article 242 
(2).

Shri T. JJ. Singh: I submit that the 
question of amendment of the Consti
tution does not arise so far as my
point of order is concerned. I am on
ly- referring to this aspect of the prob
lem that we are making certain chanr 
ges in the administrative machinery as 
a result of this Bill, including Coorg
State. Since a provision has been spe
cifically made in the Constitution for
the administration of Coorg and its
revenues and expenditures, I say that
that procedure should be followed and
if anything in respect of Coorg has. to 
be done it should be done by an order
of the President only. The wording
used is that, the present set-up in
Coorg “ shall continue unchanged” un
less it is modified by an order of the 
President.

Shri Poonacha (Coorg); In further-
• ance of what has already been explain

ed by the hon. Minister of States, I 
would like to subrfiit that the adminis
trative arrangements so far as Coorg
is Concerned in respect of collation of
revenues and incurring of expenditure
are on a different footing from other
Part C States, that is to say, Coorg hds 
a Legislative Council and its own se
parate financial arrangement, that is, 
a budget of its own, and the same
arrangements are supposed to be con
tinued till the President by order
made suitable changes in them. In
accordance with the provisions of the 
present Bill—Clause 44—every Part C 
State wiU have its own jConsolidated
Fund, that is to say, it will have its 
own annual financial statement and a 
budget of its own. Since Coorg has
already got one, the passing of this 
Bill will not in any way effect any 
change in the arrangements that al
ready. exist for the collection of reve
nue or the incurring of expenditure. 
Thus, there is absolutely no basis for
raising a point of order.

Mr. Depnty-S îeaker: Sub-clause (2) 
of article 242 is said to be standing in
the way of this piece of legislation so
far as Coorg is concerned. So far as
the allocation of seats to the Legisla
ture etc. is concerned, it comes defini
tely under article 240 and also under
article 242(1) where Parliament is 
given the right to provide for those
things and this Bill does seek to pro
vide the constitution, powers and 
functions of the Legislative CounciL
The only other question is that so far
as article 242(2) is concerned, any
provision that is sought to be made in 
this Bill affecting the arrangements 
with respect to revenues will be ultra
vires of this Parliament as being op
posed to the provisions of the Consti
tution, Clause 44 of this Bi^l relates 
to the Consolidated Fund of the Pari 
C States and when we come to that
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Clause it will be time for us to con
sider how far that provision is incon
sistent with article 242(2). At ttds
stage, I am affaid this objection is a 
little premature. As at present ac^ 
vised. I cqjisider that article 240 wiU 
override the provisions of article 242
(2). That is my present opinion. It
is not necessary to give an opyjion on
a hypothetical .question. When we
come to Clause 44, I shall decide that
point. , ^

Capt. A. P. Sin^h: I beg to move:
In the amendment proposed by the

hon. Shri N. Gopalaswami Ayyangar,
after part (g) of the proposed clause
2, insert:

■‘ (h) Rajya Samchalak—means
in relation to a Part C State a Chief
Commissioner or a Lieutenant- 
Governor. in other words the head
of a Part C State.”

We have been fighting whether there
should be a “ Chief Commissioner”  or
a ‘ Lieutenant-Governor” , This ques- 
tior. has been discussed so many times.
Once it was said by the Prime Minis
ter that we might a? well find out
some Hindi word and this will put an 
end to the controversy, because both
these words ‘̂Chief-Commissioner” and 
“Lieutonant-Gor^ernor”  have s bad his
tory behind them. When there was a 
Chief Commissioner in C.P. and other
Provinces, a regular agitation took
place for a Lieutenant-Governor’s Pro
vince. When it became a Lieutenant- 
(Jovernor’s Province, C.P. and other
fought that it should be a Governor’s 
Province. So, both these words have
got a good record in the past. So, as ' 
suggested by the Prime Minister that 
we might find a Hindi word to meet the 
demands of the people, I have chosen
the word Rajya Samchalak. For
“ Governor” they have used the word
RajpaL So, for a Part C State’s head
I have chosen the word Rajya Sam
chalak which may refer to either a 
Chief Commissioner or a Lieutenant- 
Governor.

Next; I move the other amendment of
mine. It is consequential to this.

I beg to move:

In the amendment proposed by the
hon. Shri N. Gopalaswami Ayyangar.
for sub-clause (3) of the -proposed
clause 2, substitute:

“ (3) Any reference in the Act to
th<e Chief Commissioner shall be
construed as a reference to the 
Rajya Samchalak.”
-Then I move my next amendment.

I beg to move: "
In the amendment proposed by the

hon. Shri N. Gopalaswami Ayyangart.
for sub-clause (2) of the proposed
clause 3, substitute:

“ (2) the allocation of seats in
the Legislative Assembly of each
State shall be as shown in the 
Third Schedule.”
If my amendment is accepted by the

House, aU the States, including Tri
pura, Manipur and Kutch will have
Legislative Assemblies.

As regards the word samchalak i f
the hon. Minister suggests some other
better name, I shall have no objection
to accepting it. But we do feel that
some Hindi name is absolutely neces
sary, as we have in the case of Parts
A and B States—Rajpal in the case
of the former and Rajpramukh in the
case of the latter.

j Shri Bajagepalachari: May I ask the
mon. Member to consider the omission
of the words “ in other words the iiead
of a Part C State”  in his amendment:
There is no necessity for introduchig

Of disquisitionary phrasea new sort 
“ in other words the head of a Part
C State” . .

Capt. A, P. Singh: I have no objec^
tion to thfe omission of those words.

Mr. Depaty-Speolier: Amendments
moved:

(i) In the amendment proposed b y
the hon. Shri N. Gopalaswami Ayyan
gar, after part (g) of the proposed
clause 2, insert:

“ (ii) Rajya Samchalak—means in 
relation to a Part C State a Chief
Commissioner or a Lieutenant- 
Governor” .
(ii) In the amendment proposed by'

the lion. Shri N. Gopalaswami A jr a n -
gar, for subclause (3) o f the propos
ed clause 2, substitute:

“ (3 ) 'A ny reference in the Act
,to  the Chief Commissioner shall
be construed as a reference to the 
Rajya Samchalak” . .

(iii) In the amendment proposed b y
the Hon. Shri N. Gopalaswami Ayyan
gar, for sub-clause (2) of the propos
ed clause 3, substitute:

“ (2) t'le allocation of seats m
the Legislative Assembly of eacn
State shall be as ahoira in the
Third Schedule” .

Shri Dwî cdi: I would like to sag- 
ge$t an amendm«it to the ^fect
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[Shri Dwivedi]
the words “ Chief Commissioner”  be
dropped from the Bill wherever they
occur and the word “Samchalak” subs
tituted in their place.

Mr. Deputy-Speaker: “ C’ .ief Com
missioner”  is a designation which is 
appearing in the Constitution. ^

At any rate, I am not prepared to 
waive notice for the amendment.

Dr. Pattabhi: I  ̂should like to
support the amendment moved by my

■ hon. friend Mr. Sidhva—to support the 
omission of the two names, namely, 
Bhopal and Ajmer. I should like to
forewarn my hon. friends from Bhopal
and Ajmer that they should not be sur
prised by what appears to be a reaction
ary step on my part. Mr. Sidhva has 
elaborately dealt with the financial
and the economic aspects of the pro
blem. They are of great importance. 
But there is an aspect which is seldom
thought of, which is of greater import
ance and has a better bearing on the
subject and the issue before us t h ^
the economic or the financial. There is 
a moral issue,in the matter.

You take up a small State and
magnify it into a dominion or* a State
and then invest it with all the 
paraphernalia of Government, confer a 
Ministry ujwn it; these Ministers are 
apt to hang on to those places. Your
object, the object of the people of the 
States as well as the ultimate object of
the Government is obviously to merge
them in one or other of the a<jijoining 
bigger States. Now that purpose wiU 
be defeated once you create these
diminutive Ministers in these States. 
We have already seen it in other States.
I should not like to wound the feelings
o f my hon. friends by mentioning the 
names of the States.

I would only like to take the instance 
o f  Coorg. For a long-time Coorg has 
been hanging loose, not as an indepen
dent body, because the Agent of
Mysore was the Chief Commissioner of * 
Coorg. When it came, to a question of
allocating Coorg in the economy o f an
Independent India we met with the 
^ltmost difficulties. Of the population
o f Coorg, possibly one lakh and 50 
thousand, 40 thousand are indigenous
Coorgis and the remaining are domi
ciled people. They have cut themselves
■clean into two divisions—onfe standing
for an independent existence and the
other being in favour of merger either
with Mysore or with Bombay or with 
Madras, or with the Karnatak State to 
be. So that, once you cr^ te  a sense 
o f independence and consciousness of
Independence on the part of these

small States, the general tendency,
more especially when a body of
diminutive Ministers are creatfed, is to
perpetuate the existing state and the
existing offices. I mean no derogation
to those friends who are occupying or
are likely to occupy such places, but
the common purpose of both the Gov
ernment and of the vast majority of
the people will be defeated by the
setting up of these petty Ministries. I 
would therefore like to ask my friends
Pandit Mukut Biharilal Bhargava and 
Thakur Lai Singh to bear with me 
when I say...

Thakur Lai Singh: I wanted to say
something in favour of merger, but I 
was not allowed.

Dr. Pattabhi: I am sure the Deputy-
Speaker will allow you to speak.

In spite of what appears to be
reactionary on my part, I venture to
make this suggestion in the best
interests of the two States and the 
ultimate objective which is sought to
be attained both by the Government
and the p>eople of the States.
12  N o o n .

Thakur Lai Singh: I would like to
say a word about the formation of
Bhopal, how it came into existence. 
It will not be a very long story. 
Bhopal came into existence after a 
covenant was signed between the 
Nawab of Bhopal and the Government

* of India. I would like to say that the 
signing of this covenant was not happy, 
and according to me it was not quite
legal. Our Constitution and the 
Constitutions of the world say that by

-such covenants or agreements we
should give greater rights to the people
concerned and not take away their
rights from them. The covenant in 
regard to Bhopal is the only covenant
by which the rights of the people were
taken away. Other covenants say that 
so many lakhs or crores of rupees are 
to be given to the Princes and they
have to relinquish all their rights in 
regard to the governance of those
States. Bhopal is the single State in 
regard to which it was laid down that 
the people of that State will have no
democratic rights about the manage
ment of their own affairs for a period
of five years. I should say it was not 
proper and not very wise, so to say. 
It was laid down that Bhopal would be
under a Chief Commissioner and the 
people of the State would be denied
the rights of democracy. That coven
ant which is against giving the 
rights to the. people is no covenant. It 
is just like the agreement which we
hear in the story of Shylock. And any" 
agreement which is not proper and
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which is against the prevailing laws of
the State should not be adhered to and 
should not be taken into account. So
I say that that covenant should not be
agreed to, at least that portion of it by
which the Fundamental Rights of the
people are taken away and they are
not given any hand in the administra
tion of the State. The NaVab may be
given any amount of pension which
the Government of India thinks proper. 
But on the question of merger, or non
merger of the State, to keep it as a 
separate State without giving any 
rights to the people is not proper. 
Therefore, I say that the bringing in
of this clause in that agreement was 
not only illegal but improper. It ought
not to have been a Part C State but
should have been merged long ago
either with Madhya Pradesh or
Madhya Bharat—with any of the 
adjoining States— as other States have
been. This is my first point, and it
should be taken note of by the House
that by accepting this covenant we
have been deprived of our rights.

^he second thing is the taking away
of those rights which are now bring
given. From the very beginning, in 
the informal meeting, I insisted upon
our hon. States Minister that if he
agreed to merge Bhopal as soon as 
possible, then I would agree to these 
things, otherwise not. And he promised
that if th^ Nawab of Bhopal agreed tc* 
merge it—which he said he woidd
certainly do because it was m the
interests of the people— it would be
done. Therefore, I abstained from
making further objections. If our hon. 
States Minister agrees to this that after
the Nawab returns from Europe he
will put this proposition before him, 
“Why are you depriving the people of
the State who are fellows who did
nothing but started a merger move
ment?” —simply because the Nawab
was not acting actually according to
the wishes of the chiefs who were
ready to Aerge it, but trying to keep
his State aloof—if he agrees to that, I 
have no objection if Bhopal is included
in this. The hon. the States Mmister
day before yesterday made a statement
on the floor of the House, which was
not very clear to me. that the Nawab
would be asked to accede to this 
proposal to merge the State as soon as 

i possible. Then of course there will be 
no elections and all this will be only on
paper, and before long it will have
m^?Jged with an adjoining area. If that
is nJ)t possible and our Government
says, we agree to the injustice which
has been done to the people” , we ^ill
somehow or other abide by the wrong
act done to our Government by the 
Nawab and we will abide by whatever
is given to us.

Shri Sidhva: Why? You stick to
merger.

Thakur Lai Singh: I am sticking to
merger. What I was saying was that 
this was a wrong act which had
already been perpetrated on the people
of Bhopal by the wrong advice of His 
Highness. He said, “ I will have such
Government by which you will have no
right” . This was a sort of punishment
given to us. I do not know why our
Government is abiding by this.

Shri Gopalaswami: Am I to under
stand the hon. Member as suggesting
that if merger can take place within a 
reasonable period of time he would
drop Bhopal from this Bill altogether?

Thakur Lai Sin^h: If merger takes 
place before effect is given to this, I 
have no objection.

Shri T. N. Singh: The hon. Member
was referring to the fact that some
assurance had been given by the hon. 
Minister of States that Bhopal would
be merged if the Ruler of Bhopal
agreed. If he does not agree, will it 
amount to a veto of the assurance., 
(IntermptiorO.

Mr. Deputy-Speaker: Any questions
or doubts that may arise in the mmd«
of hon. Members may be put to the Ifon, 
Minister once for all instead of gettmg
up again cind again.

Thaknr Lai Singh: That covenant
was no covenant. It was lik6 S h y l ^ ’s 
agreement to take one pound of
This takes away the rights .from uje
people and therefore this ought not to 

‘ be adhered to. That is what I said.
Shri Dwivedi: I wanted to say some

thing in this connection.
Mr. Deputy-Speaker: I want to givt

an opportunity to the Members beloj^-
ing to the Part C States early. After
aU the Part C States are exhausted I 
will think of tl|̂  others.

An Hon. Member: But others aLso 
have a right to speak,

Mr. Deputy-Speaker: I know. Bui
preference will be given to the Tart C 
States’ Members. ilntemiption).
Have I not got-the ri^ht to choose?
Until closure is moved all hon. 
Members are entitled to .stand up and I 
cannot prevent them.

Pandit Thakur Das Bhargava: 1
would request you not to accept
closure unless there has been reason
able discussion.

Mr. Deputy-Speakerr I shall decide
at that time. 9
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Shri DwiTedi: So far as the provi
sions of this Bill, as it is sought to be
amended, are concerned I have to
-thank Government for their broach
heartedness to have given the Part C 
States under the constitution as much
democratic rights as possisble, except
ing of course one o& two provisions
about which I shall refer when they
are dealt with in the House in due 
Course.

For the present I want to bring to
the notice of the House that as regards
Vindhya Pradesh there is a great mis
understanding in the minds of the
hon. Members here. The d^erence
between Vindhya Pradesh ana other
Part C States is this that the people of
Vindhya Pradesh reported to the Gov
ernment about the misdeeds of the 
Ministers there and we requested Gov
ernment to take over the Government
i>f Vindhya Pradesh in their own hands
for the purpose of better administra
tion. It was for this reason that
Vindhya Pradesh was brought from
the level of a Part B State -to that of a 
Part C State. As regards the other
States, no such thing has been done. 
In regard to the maladministration in
any other Part C, B or A  State, no
such representation has been made by
ttie people. Because of the honesty of
the people of Vindhya Pradesh it was
converted from a Part B to a Part C 
State. It is strange that because the
people were honest and brought to the 
notice of Government all the things 
Jiappening there. they should be
deprived of the privileges which they
enjoyed before the enforcement of tĥ ;̂  
Constitution. So all the difTerehces 
arise. The people of Vindhya Pradesh
have enjoyed a full fledged democratic
»et-up of a Part B State and now
whatever democratization is beirig 
given to the people of Vindhya Prad^h
falls short of their expectations and
that is why we have been requesting
the hon. Minister, so far as Vindhya
Pradesh is concerned, to give as much
as possible within the framework of
this Bill and later on to consider the 
case of Vindhya Pradesh alone, if it is 
possible, to bring it to the level of any
other State. Various provisions of the 
Constitution have been read here and 
difficulties raised for Vindhya P rade^
being given as much powers as a Part

‘ A State. I respedt those provisions and 
I know that within the framework of
the Constitution, that is, under article
239 or 240. it is not possible to bring

>the Government of Vindhya Pradesh«to
toe level of a Part A State, but at the

f  same time I would appeal to Govern
ment that so far as Vindhya Pradesh
is concerned, they should be p rep a re
to give as much power as possible or

lift its status by constitutional reme
dies.

In one of the clauses of this BiU, it
is provided that the Chief Commis
sioner shall be presiding over the
meetings of the Cabinet. That certain
ly is very objectionable so far as
democracy is concerned. I am sure
there is no Member in this House who
will aigree with this provision. I 
would, therefore, appeal to the hon. 
Minister, if it is possible, to remove
this difficulty. He may make it
possible for the Chief Ministers to
preside over the meetings of the Cabi
net. After all the general superinten
dence and control of the Central
Government is there and the over
riding power of Parliament is there
with respect to the Concurrent List
and the State List. We respect the
view that the Central Government
shsdl have final powers in matters
where there is diflerence between the
Chief Commissioner or the Lieutenant-
Governor on the one hand and the
Council of Ministers on the other. 
There should be no mistrusting so far
as the people are concerned. I can
tell you  that a Chief Commissioner,
howsoever enlightened and experienc
ed he may be, is different froip the
common worker who comes to the
forefront by a sheer .spirit of sacrifice. 
The Government employee with all
the knowledge and experience that he
may possess can be ehtrusted with
any kind of secretarial work but in
Free India there should be a repre
sentative Government and when a . 
vacancy arises of the office of a 
Governor or a Chief Commissioner or
a Lieutenant-Governor, it does not
behove the Government of free India
to noftiinate a person from the service
class to head over people who are
elected by a large number of people.

{Pandit JThakur Das Bhargava 
in the Chair]

In my opinion, the whole election
business should be put aside if we are
going to be headed over by persons
unelected and brought from the
service class, in any Legislature or an
elected CJovemment. In part A
States we have accepted that public
men can be appointed as Governors.
In Part B States, the Rajpramukhs are
there and they shall continue to be
the constitutional heads. The diffi
culty does not arise in small Part C 
States but in States like Himachal and
Vindhya Pradesh. Therefore, I sug
gest that somehow or the other it
should be possible that the Chief Com
missioner should be either a public
man or he should be an elected person.
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Otherwise, it is not in fitness o f things
that persons of this category should
be provided to preside over the meet
ings of the Cabinets. There should be
some provision of law that they should
be persons who come into olfice after
tried public life after model of the
President of India if they are not
duly elected. This is a drawback in 
this Bill which hits us most and there
fore I would request that before the 
Bill is passed, somehow or the other, it 
should be possible to provide that the
present Chief Commissioners will
not be allowed to preside at the meet
ings of the Cabinets and secondly that
the office of the Chief Commissioner
should be held either by an elected
man or he should be nominated from
amongst some distinguished public
men of eminence and of respectability
from any other State in India. I do
not say that they should come from
Part C States only. They may come
from Part A or Part B from among
the people of any com er of India. My
suggestion is that the elected mem
bers of Legislatures should not
be forced to work under this shadow
of a red-tape Chief Commissionership. 
It is my considered view that whatr
ever may be the constitution and the 
provisions of this Bill, the present
Chief C(mimissioners inherit one great
drawback and it is red tapism. We
had expected that the administration
of Vindhya Pradesh would be better
as soon as it was taken over as a 
Centrftlly-administered area but since
the Chief Commissioner has gone
there, he has not consulted popular
opinion so far as the running of the
administration is concerned. He 
runs the Government entirely on his
own whim and that whimsical
Government cannot be supposed to 
be a representative Government. I
repeat that there have been draw
backs in the administration of Vindhya
Pradesh; there have been serious
breaches of law and order and various
kinds of other undesirable activities
going on there and the Chief Commis
sioner has not been " able to control
them because of his individual charac
ter. If he had consulted the opinion
of popular public men, these things 
would not have happened and I there
fore, appeal that this point of view
should be kept in mind by Govern
ment.. -

Pandit M. B. Bhar^va: I rise to
speak a few words in respect of the 
amendment moved by my hon. friend, 
Mr* Sidhva. At the very outset, I 
wt)uld like to inform my learned
friend, the Mover of the amendment
and also the House that I could not
fall into the category of either the

' diniinuthra or petty Ministers

or would-be diminutive or petty
Ministers. Therefore, whatever
remarks I make may be judged on
their own merits. I could v^ry well- 
understand my friend, Mr. Sidhva if
he had moved an amendment deleting
not Ajmer and Bhopal but Coorg and
Delhi also from the category of those
Stales to which a limited kind of pro
vincial autonomy is being conceded by

. this measure. To seek by this 
amendment the omission or deletion
of Ajmer and Bhopal and to retain
Delhi and Coorg and at the same time
to argue in one and the same breath
that these tiny states should no longer
exist and should be washed out of the- 
face of the map of India is something

» which I am unable to understand.

My hon. friends. Mr. Sidhva as also
my revered leader, Dr. Pattabhi, must
be aware that at one stage when the
Union of Rajasthan was in the process
of formation, I, on behalf of the people
of Ajmer, raised a voice from the
floor of this House that in the picture
of the Union of Rajasthan, which was
yet in the process of forming, A jm er
must have its historic and its due
place. It was I that raised that voice
but my voice fell not only on the deaf
ear of the Government but also on
the deaf ear of this House, with the
result that my single voice on that
score d*d not gather momentum or
support from any quarter of the
House, with the result that the l-nion
of Rajasthan became an accomplished
fact without Ajmer being a part and
parcel of that Union. At that stage- 
I had openly stated that cul^rally,

' linguistically, historically and geo
graphically Ajmer was part o f
Rajasthan and therefore must be
allowed to be a part and parcel of
Rajasthan to play its historical part
in the Union that was yet to be
formed. But at that stage the
argument advanced on behalf of the 
Government was that uptill then no
part of the territory which was once
a British territory and then the 
U r^n territory could be merged in a
neighbouring State or a group of: 
states governed by Rajpramukhs. 
That was the argument advanced on
behalf of the Government. The people
of Ajmer had to reconcile themselves
to the fait accompli of a Union o f
Rajasthan without Ajmer being in the 
Union. Now, circumstances and con
ditions have changed since then. 
Territorial and administrative integra
tion' of Rajasthan has already" reached
completion or is on the verge of com
pletion. In that integrated Rajasthan. 
Ajmer has no place. When that parti^ 
cular opportunity was lost, anci when at
that time, the voice of the people of
Ajmer was not heard, the question
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[Pandit M. B. Bhargava]
naturally arises whether this is the ap
propriate occasion for that.

Now, as I submitted when I raised
the technical objection to my hon. 
friend Mr. Sidhva’s amendment, in so 
far as this Bill is concerned, the 
question of merger of Ajmer in
Rajasthan or any other contiguous
State is absolutely outside the scope
o f the Bill and strictly irrelevant. 
The only question is whether the
State of Ajmer should dr should not
be included in the category of those
Part C States wherein this Bill
envisages that a limited form of pro
vincial autonomy should be conceded
immediately or whether it should be
included in the category of those states 
in respect of which there is a provision
that it will be for the President to 
decide the appropriate moment when
the other States should also enjoy the 
benefits conferred upon certain States 
by this Bill. That is the only narrow
point upon which discussion should
have centred. What is the logic
behind the amendment of my hon. 
friend Mr. Sidhva? He has given two
reasons. Firstly, it is a tiny State; 
it has got a sparse ^pulation. Second- 
iy, he says that it is unwise to create
such tiny States on the map of India. 

Shri Sidliva: Revenue'also.
Pandit M. B. Bhargava: I am coming

to that argument; have patience.
^  far as this question is concerned,

as I have submitted earlier, if my hon. 
friend had sought the deletion of
Delhi and Coorg also from the category
o f tiny States, I could have easily
understood and the House could have
«asily understood and appreciated the
logic of his argument.

Shri Sidhva: I am prepared to' ex
plain my position.

>andit M. B. Bhargava: By this
amendment, he only seeks the deletion
of Ajmer and Bhopal. The argument
of tiny States existing on the map of
India does not hold good.

Shri Sidhva: My hon. friend, only
yesterday, agreed to merger.

Mr. Chairman: Order, order, he is 
not giving way.

Pandit M. B. Bhargava: So far as
the ^a.te of Coorg is concerned, what
is the population? It is only 150,000. 
What is the population of Ajmer? It
is more than five times the population
of Coorg. If Coorg is not to be delat
ed, why should Ajmer be dele'.ed now?
What s the population of Bhop^ or

- Manipur or Cutch? They are almost
o f the same size, in the vicinity of

seven or eight lakhs. Therefore, if my
*̂** Sidhva does not want

the deletion of Coorg from the category
of those States, why should he on
that score try to take out Ajmer?

Deshbandhu Gupta: Out of
faindness for you.

Shri Sidhva: If you* are agreeable, I
am in favour of including Coorg. 
Are you agreeable’

Pandit M. B. Bhargava: I am arguing
on the amendment of Mr. Sidhva* not
with Mr. Sidhva, as he changes from
tmie to time.

 ̂ Shri Sidhva: You are changing; not

Mr. Chairman: Order, order.
Pandit M. B. Bhargava: So far as

his amendment is concerned, it does
not seek the deletion of Coorg. The
argument advanced by him stands re
butted by his own omission to seek
the deletion of Coorg.

Then, I come to the question of
revenue. Does my hon. friend know 
that he does not want the deletion of 
Delhi on the ground of finances? What
IS the subsidy that the State of Delhi
S  receiving _ at present from the

' Central finances? It is over crores. 
What is the subsidy that Ajmer gets?

Shri Sidhva: I do not want that 
mistake to be repeated.

* Bhargava: According
to the figures given by Mr. Sidhva
himself, it is only about 50 lairhp 
Does my hon. friend Mr. Sidhva know
that the revenue figures that he has 
given are wrong?

Shri Goenka (M adras): As usual.
Pandit M. B. Bhargava: They do not

Include the revenue from income-tax. 
Tf the income-tax figures are included, 
the deficit which is said to be so wide, 
will almost vanishi

Shri Sidhva:. These figures were
given to me by the Library; these are
not my figures.

Pandit M. B. Bhargava: These figures
do not include the income-tax revenue.

Shri Sidhva: That is a different
matter. Income-tax is not included
in the revenue of any State. y

Pandit M. B. Bhargava: If my hon. 
friend cares to find out, he wiU see 
that the income-tax revenue, which* Is 
in the vicinity of 25 lakhs, is nOt in
cluded in this figure. Therefore, it l i
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not appropriate to place facts which
are either dissociated from re^ities or
do not represent the correct picture to
this House. My submission, therefore, is 
that neither the tiny character of the 
State nor the revenues should be the sole
criteria for determining whether the 
people of this area are entitled to a limit
ed form of provincial autonomy which is 
envisaged by the provisions^ of this
Bill. No question can be decided
apart from the background of a parti
cular State. What is the background
of Ajmer? Since the dawn of British
rule, since it was first ceded in 1818, 
it has been under Central administra
tion. From 1871. it was taken out of
the charge of Lieutenant-Governor of
U.P. and made into a minor adminis
tration in which the Agent of the 
Governor-General in Rajputana was to
act as the Governor. It is the oldest
of all the Centrally-administered areas, 
older than either Coorg or Delhi. For
all these years, in spite of the fact
that to all intents and purposes, his
torically and geographically, it was 
part and parcel of Rajasthan, the 
Centre, for its own benefit and for
its own ends, has kept it separate.
When the Union of Rajasthan was . 
formed, notwithstanding the repeated
and forceful demands from the people, 
Ajmer was kept separate. Now, in the 
midst of the consideration of this
BiU, it is said that it must be merged, 
without investigating into the condi
tions and terms on which the merger
has to take place.

As has already been pointed out
so ably by the hon. Minister of States, 
there are constitutional difficulties
coming in the way of merger. He refer
red to article 3. That is there. I 
again draw the attention of my hon. 
friend Mr. Sidhva to the provisions of
article 239 which lays down that at 
best what the Central Government can
do at present is to administer or govern
the State of Ajmer through the instru
mentality of a neighbouring Part A  or
Part B State. It cannot merge the 
identity of Ajmer as the Constitution
stands at present. It can. instead of
administering through a Lieutenant- 
Governor or Chief Commissioner, ad
minister it through the Ruler of a 
neighbouring area. And that .too, the
Central Government is not competent
under the provisions of article 239 to
do unless and until it is assured that
the majority of the peopl? of the State 
want. That is the condition incorporat
ed in a r t i^  239 itself. Consequently, 
it is not a '^alid argument to say today
that irrespective of the wishes of the 
p ^ p i«, because it suits the financial
convenience of this Government, it 
should be merged wI!Br a neighbouring
State. ^  subniit, that in this matter, 
the det^mining factor should be the

1410

wishes of the people.
There is one other argument that has 

been advanced. To that argument, 
coming as it does, from a revered leader
like Dr. Pattabhi, we have to give due
consideration. It is said that if a 
certain arrangement of the^ character
envisaged in this Bill once comes intb
existen«e in a tiny State, then, accord
ing to those who. advance that argu
ment, it is likely to create vested
interests. It is likely to bring mto
existence a number ol ambitious, dimi
nutive or oetty Ministers. And this 
would tend to increase the argument
against merger and the opposition to
merger would, according to the speaker, 
gather more and more momentum. I 
submit the fallacy of this argument is 
not far to seek. What is the picture
incorporated in the provisions of this
Bill? Notwithstanding the amend
ments, the powers that you give to
Ajmer or to any other Part C States
are only such as would keep them
under the thumb of the Centre.^ Let
me invite your kind attention to pro
visions of the new clause 18A that is 
sotight to be amended by the new
amendment of which notice has been
given. It will be open to the Chief
Commissioner to speak in the Assem
bly, and otherwise take part in l^e
proceedings of the Assembly and in
fluence the decisions of the Assembly. 
Similarly in clause 41, the scheme of
the Bill is that whenever the Chief
Commissioner is present, he would
preside over the Council of Ministers
and the Chief Minister—poor feUow—
will have the right to preside only if
by sheer accident or some chance the
Chief Commissioner is absent. Not
only that. If you refer to clause 45,
you will find that the Chief ^ m m is- 
sioner as also the Council of Ministers
will be under the perpetual and general
control of the President. The Chief
Commissioner as also the Council of
Ministers shall be bound to act in ac
cordance with any directions that may
be issued by the President from time
to time. Similarly the new clause 46 
envisages that the President, as soon as 
he finds either on report from the 
Chief Commissioner or otherwise, 
that he is unable to carry on the ad
ministration under the provisions of
this Bill, he may ride rough-shod over
the entire Constitution and suspend it. 
Consequently, if you keep this picture
before your mind, the argument that 
has been advanced that if a scheme of
this character is enforced in the State
of Ajmer, it is likely to create vested
interests loses all force. The provi
sions to which I have made cursory
references now will convince any dis
passionate and honest , man that there
is absolutely no possibility of such a 
thing happening. If the House had
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[Pandit M. B. Bhargaval
heard patiently the hon. Minister, it
would have seen-that he made it abso
lutely clear that whatever scheme is 
envisaged by this Bill is only provi
sional in character, till Government
takes a decision regarding merging the 
identity of the States with other States. 
(Interruption) I would remind Shri
Sidhva, who has been such a redoubt
able champion of the cause of the
oppressed and suppressed, whether he
has not said that if merger was not
possible immediately, then the people
of these areas should have the same 
democratic rights as their brethren in 
the Part A  and Part B States. If this 
is a fact and it is a reasonable demand
of' the people of Ajmer—a demand
which no Member reared in the demo
cratic tradition can deny—may I ask 
the House and the Chair whether it is 
not necessary and appropriate that Mr.
Sidhva’s amendment should be rejected
and till the merger comes about Ajmer
should have the same rights as the 
people ?)f other States? ^

One thing I wish to make clear. 
Immediate merger is impracticable
constitutionally, as I have already
pointed out and for all practical pur
poses it is out of the question. Certain
things have to be worked out before
the merger takes place. We will have
to see what will be the administrative
set-up. The level of the services that
exist in that part of the country is 
absolutely different from that in the 
neighbouring State of Rajasthan. 
Besides, there are certain educational, 
medical and other facilities that exist
today in Ajmer, upon which the
Central Government has been spending
money. What will become of these
medical, educational and other deve
lopmental aspects? The Rajasthan
budget is a deficit one today. It will
take time for it to grow up in strength, 
l^ ere  are vast mineral resources there
which can be tapped. But the time is 
yet to come. But what will be the fate
of the people o f  the province if at this 
stage, irrespective of the effects which
this step is likely to have on the people, 
such an action is taken? Not only
constitutionally but also for all practi
cal purposes it will be impracticable to
suggest an immediate merger without
going deeply into the financial and other
unplications of such a step as also the
question of the political, educational
and other facilities that the people

' enjoy at present. For these reasons I 
submit that the amendment of Mr.
Sidhva should be rejected.

l^ fo r e  I Bit down I have to express
my thanks to the hon. Minister of
States and the bon. Home M in ia ^  as

also the hon. Prime M in ister ... ..(Shri
Sidhva: At whose cost?) because at 
the informal conference held on the
4th my State was not originally includ
ed. I have to place on record my
sincer.e gratitude to all the three hon. 
Ministers who were kind enough (Shri 
Sondhi: What about the House?) to
be convinced of the reason and justice
of our case and were kind enough to
include my State in the category of
those States to which provincial auto
nomy is to be given forthwith. The
original scheme was to relegate Ajnier
to the category of those States to which
these provisions may be extended at 
a future date. I am thankful that niy
arguments prevailed. I hope they will
stick to the position they have taken 
which is only in consonance with the 
democratic traditions of the Govern
ment and that they will not accept the 
amendment of Mr. Sidhva.

Mr. Chairman: I think Members
from Part C States should be allowed
to speak first.

Shri Sidhva: They are not standing
and this is an important matter.
' Dr. Parmar: I have been tempted to 
intervene in the debate because of
the amendment moved by my friend
Mr. Sidhva. We from the Part C 
States and in fact the whole House
have reason to be grateful to Govern
ment for bringing the Bill in the shape
in which it has been brought. 
Because the one section of the former
Indian States, a part of the country,
which had been left out from having
any share in the democratic set-up in
the country, has after all found an 
echo in the hearts of the Cabinet and 
the Bill which created so much heat at
one stage has come in a form which
meets the aspirations of most of the
critics. The labours and attempts of
the States people which started with
the All India States People’s Confer
ence, particularly with the Convention
at Ludhiana under the able leadership
of our Prime Minister, Shri Jawaharlal
Nehru, then the able guidance of Dr. 
Pattabhi Sitaramayya who worked out 
the liberation of the Indian States and 
on the administrative side integrated
by the late Sardar Patel, all that
picture has been completed by the
present Bill. There is hardly any
j^eason for any Member of-this House
to oppose this measure or to move
amendments to it which might take
away from its substance.

The question of Ajmer and Bhopoil 
has been taken up by some of the ve?iry 
senler Members of this House; I w^ant 
to place just one point of view b«%for« 
this august House in that connectioii.
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The very reason, the very basis for tne 
demand of Part C States, for which a 
convention was held and for which a 
country wide agitation was raised, was
this: with the coming into force of our
new Constitution, when the whole
country goes to the polls, we should be
able to say with confidence that no
part of the country would remain with
out a democratic set-up after the 
elections.

An Hon, M||nber: In a timncated
form.
\ Dr. Parmar: Yes, in a truncated form
— t̂hat is much better ttian not to have
it in any form at all.

The question of merger of Ajmer
was raised by my Aon. friend. Pandit
Thakur Das Bhargava. Again in the
matter of Bhopal my friend, Tfialwr
Lai Singh has more than once -demand
ed that Bhopal should be merged. But
you cannot have it both ways: if 3fou
want merger and there is a case for
merger, you cannot say, you  cannot
merge because there are administrative
difficulties; and if you want it, you
cannot say you should not do it
because the local parties will not agree. 
In the case of Bhopal there is a five 
years* covenant. The Central Govern
ment and, naturally, this House is 
supposed to be a party to that co
venant: so the people of Bhopal have
to abide by it for five years—you can
not merge Bhopal unless the Nawab
agrees. Similarly, in the case of
Ajmer it has been stated that it can-
'noi be merged, that it is not possible
to do so. Well, if merger is not possi
ble one thing is certain: the people
cannot and will not go without
representation. They must have the
right to manage their own affairs. It
is on that basis that the Cabinet agreed
at the informal meeting that every part
o f the country must have a share in
the new democratic set-up. Even
though Bhopal and Ajmer may be
merged later—and the hon. Minister’s 
speech is quite clear on that point, 
that wherever it is possible it will be
done—you cannot at this stage raise
that objection and deny these p et^ e
the rights which the rest of the Part C 
States people have been assured. In
fact, it would take away the grace of
the Government if these people are
denied these rights.

Apart from that, of course, there has 
been discussion as regards the Chief
Commission^ presiding over meetings
of the Council of Ministers. I share
the view that he should not preside. 
Bat as long as Part C States continue
to ^ e so, the President should see to it
that the administration is 'carried on 
well, because under the Constitution

he alone is responsible. He should
wach over things and have a say in
every matter. With the coming of
popular Ministries the Chief Commis
sioner or the Lieutenant-Governor, as 
the case may be, will have also to l^ar
in mind the feelings and sentiments of
those Ministers.

Another amendment has been moved
by my hon. friend Capt. A. P. Singh
substituting the word Rajya Samchalak
for “ Chief Commissioner”  or “ Lieuten
ant-Governor” . It is for the House
to accept it or reject it. As far as I 
am concerned, I think it will diange
the whole structure of the terminology
of the Constitution, because articles 239 
and 240 only use the words “ Chief
Commissioner”  and “Lieutenafit-
Govemor” . Although many Members
may be unanimous and this term In 
Hindi may be acceptable to JHem, it^is
to be consider^ whether it is m con
sonance with the two articles of the
Constitution quoted by me. The Hiina- 
chal Pradesh covenant is very clear that
the head of that State has got to be
a Lieutenant-Governor and not a Chief
Commissioner.

Thakur Lai SiBgh: By way of p ^
sonal explanation, I would like to say 
that Bhopal should not be kept on a 
par with Manipur, KutcK and Tripura. 
Those three States are border States.
They will never be merged and for
several reasons they were not and can
not be given full responsible Govern
ment. But Bhopal should not be
included along with those States. That
is my first point. *

My second point is that Bhopal
would have been merged two years
ago had it not been for the covenant
Every time Government thought of
merging Bhopal, the people of Bhopal
were ready. Within the last fifteen 
days Shri Gautamji had been there and 
our Deputy Foreign Minister Keskar
Saheb also had been there. People in 
large numbers came to them and said
that they wanted Bhopal to be merged. 
Of course, there is the question of the 
capital of Madhya Bharat. People ^
Bhopal say that since Bhopal has got 
such a fine climate, it can be made 
capital o f Madhya Bharat. I think 
that both Indore and Gwalior will
agree. At least I know of many states
men there who agree to it. So, if
Bhopal is made the capital, they will 
have no objection. If Bhopal is merged . 
before the election comes, the difficul-'
ties of Madhya Bharat will be solved
•and cent, per cent, the people of
Bhopal will be satisfied. No one will
have any objection. But if somehow
or othor Bhopal is not to be merged
for another two years, then I ^oiild
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make it clear that the people of Bhopal
should not be prevented from enjoying
democratic rights. They know that
B’nopal cannot develop by remaining a 
small and separate entity. So, they
always have been for merger. But you
have made a wrong covenant. You
have not acted rightly. Therefore, for
two years*at the most Bhopal will have
to be kept apart. That being so, I
suggest that it should be given as many
rights as possible.

^  ^  I ^ TC ^

ihft 1 ^
% ^  ^  ^

#  i f f  m  ^  ^ ^  ^
f  r 4  eft ^  m  ^  ^

^ ^ w  t
^  ^  ^ ^ sii«Ti

=^Tfp ^ i',
^  ^  ^  5R7R ^ ^

TRTT ^ ^ ^  ^7^ f^r^PT
i ^ ^ ^ ’ ^ ?T ??W T R rrpf^3R n:

• ^ arsriTT ^ ?TT ^  %
3̂FRp5f ^ TRirf ^ ^  3^ 7?̂ WT

f [  i  m  ^  m #
f^ i j i , 3 i^ ®rr f%m,
^  ^ ^  '4t, i¥  ^  ^

% fTTT 5fT ^
^  ^'T'^ 1 A' ^  3TK 3TTT ŜTRfT

fw. ^  TRift ^  ^ I
^1%»T <*J1 ^ f^nr^ T̂FT“
^ qr^ 1 ^  ^
TTŜ ft ^ ^ t  fĉ 4i ^'t'd ^ I

Jt <?■’'.  ̂̂  q ^
^  ^  ̂ ^  ^  ^

(Legis:
la ^ v e  A ssem b ly ) 1 ?tt

3rn?> (Coun
cil of Ministers) SR | m 

I eft 3TR^T^ ^
STiTJrT, f ’T 3 ik

spt 5Ft
W ^  ^  <*̂ 1̂ 5Pt ^ ^ ^

^  t I ĴinFTT (Chief
Commissioner) ^  ^  arf̂ VR

anvT ^  sft^HT arlr r

f5R t

^  ^  ^  ^  f
f^RT ^  I a ik  f t r t Rtv ? fk  ̂

^  f w  ^  I ^
^  % ÎTT 5T ^  fair

^  ^  I ,  ^  >TTCT ^  TT¥-
^T*ft f , OT ^  arrr ^  ^  ^  ^ i
^  % H iH

^  I ^
■ î^ni ^ 3rtr ^ t ^  ^
TTT^ f¥  3R^IT arrST f e f t  ^HTW ^

T̂R TT5R̂rpT  ̂ ^  TT̂ yrrs? «ik m ^
’ TT̂y «TR ^ ^  '-'IIm̂ Ii I 3TT*T
^  ^  ^ ^TT^ T f ^  I  f¥

% w r  t  ̂  ̂  ̂  ̂ "(merge)
i t  ^  t  > ^  ^  ^  ^

irr^  t» ^
% ^  1 3 ^  ^ TR T m

^7^ ^ I ^  ^  ^  ^ ft

irnft t ,  ̂  ^  ^  t /  ^ -
(Ministries) f ^ %

T̂̂ T m^\ ^ ^  ^  WTT ^ ^
3rh: ^Hr<t sftr ^*nrt
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f^rf^ t f t  ^  ^  I ^  ^
sfrnJT WT ^  i ,

afk ^ ^  ^ t

^ I

^ ^  =^11^ ^ 3PR:

%5TT afk  ^ ^  ^

<RPrrr «tt,

^  T R  ^  ^  3rwr, 3Tk ^

% W T ^ WRRRT ^  ^
^  a r m  ^ ^  % fw^t4lvTV
% f!P ^  ^  ^ ?ft ^  1̂  ^  ^

(C e n t r e )  ^  ^
I f f ^  I

: arm w rtt ^

TTf VTt 7  ?
«ft ^^ : amr ^  TR eft

^  ^  ^  3TOT ^ a ^
ift ^  ^  THT 5>ft OT TT ^

f^T ^  t  I ^ ^  p

^  r̂f)r ^ 1 1 i  i r  3TT̂  ^

^  SPR ^  ^ ^
t  ̂  a m  3TN 3nft ^  ^  TO t  ^

3TRf ^  ^  ^  ^  ^rm  I ^  ^  ^

5F^ ^  ^  t ^  ^
q  3TM f t  ^

srrir 1 1  rft ir|t f^
* Rf4T̂  'TT ^ 5 ^  = ^ ^

t  Ĉ>̂  ^  t  I
?rn3[^ ( V ia b le  U n it s }
^ ^  ^  fOT ^

^  f*t 11  W  ^  ^ ^
^ ^ 3rnr ^ ^
^ ^  3 n ^  ^  #  spTH: ^

w f  ^  11 ^ «TT m x

%f?i^  ̂ t(y ^  ^  ^

^'r *4t 1 7 ,  i%TTtT ^‘t ^  I rftn 

^  ^?T| % ^TT^ #’ ^"tt '^ f e'T̂
I ^  TTPf^ ^ f t  i

f% ^ 3tt̂ . (Coun
cil of Advisers)  ̂^ i ?Tt 
2T̂  ^  4-
T O  5fft ^ ^ft ^  ^  ^

T̂VSr ^  ^ ^  ^   ̂ t

^̂ PTT ^  fl^ t  f^ IW  ^
^ I f ^ f  f ¥ ^ W W W V T W m ^

 ̂5F̂ I 3nR 3?^ mrfk^ (Autho
rity) ^ t fft

^  ^  ^ ^  3|W f
^̂ fiffUsh translation of the above sveech)̂
Shri Bluitt (Bombay)*: I do irot pre

pose to speak much but would bnefly* 
express mjr views on the amendment 
moved by my hon. friend Shri Sidbva.
I do not understand how can we object 
to the setting up of democratic adminis
trations, as envisaged in the proposed 
Bill, in Part C States keeping them as 
they are. I would even go further and 
say that the way the States of Kutch  ̂
Manipur and Tripura have been given
the go-by on the ground that they are
border StaPtes and hence should not
and cannot be accorded popular rule, 
is a thing which I am unable to under
stand. I do not also understand what
principle is involved in extending
popular Government to Coorg, Ajmer
and Delhi on the one hand and refusing
it to certain States on the other. If 
these States are given self-Govemment,
what crime has Kutch committed and 
what wrong has Manipur done, where
an Assembly did exist in the past, that
the constitutional reform envisaged by
this Bill cannot be accorded to tiiem. 
I wanted to have these States also in
cluded, but then there must be some
reasons why our hon. Minister finds
this difficult and is unable to bring
them upto the same level. He has 
certainly made a provision to that effect
wherein he savs that after some time
it would be enquired into whether a 
legislative assembly or a Council of
Ministers can be set up there or not. 
So, that is an assurance and seeing the 
present conditions in Ajmer, Coorg and 
Bhopal, one can say that the arrang;^
ments sought to be made by the Bill 
are in a way quite proper. As for the
powers given to the Chief Commis
sioner, the subject would be discussed
by me and other hon. Members at the
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time the amendments are taken up. 
But the administrative arrangements
'envisaged in the Bill are so satisfactory
that our friends from Part C States, ex
cept Delhi, are feeling quite happy about
it. And, as a matter of fact, Delhi
should not worry. It might not have
met full justice but it has its own
<iistinctive set-up. Delhi is the capital
o f India and you are giving it right of
self-government. 1 shall not discuss
the subject of merger but I wish to
make only one submission. If A^mer
cannot be merged at present with any

JState. that is to say with the State of
Hajasthan, due to certain reasons, I 
<io not know how would it merge after
«  year or two. The’ general tendesQcy 
among the people is that once they
are given a Sort of seB-goyemment
they do not like to merge with any
oth^r State. Bhopal is often quoted
in this respect but even in Bhopal as 
at other places, there are vested in
terests and when they get , authority, 
w h ^  the legislatutg is s^t up and the
Itfiiustry is forme3 to run the adminis
tration properly, they hope th*at the
centre would come to their help in 
case there is any financial difficulty
and thus they want the conditions to
stay as they are. So the question of
merger is not an ordinary one and in 
the context in which we are providing
it here, there cannot be any other
course. But I would c^tainly have
wished that if ultimately merger was to
take place, it should have been earlier
and that only would have been ad
vantageous, otherwise some people
would raise questions as to the months
and years after which the opinion of
the people would be gathered, and after
that if people opposing merger are re
turned in a majority to the legislature, 
when it is formed, it would present a 
jhreat difficulty for the Centre in regard
to  the merger sdieme.

An Hon. Member: What is the general
opinion?

Shri Bliatt: The general opinion
would be reflected by the people who
are elected and mucH would depend
on their opinion. I am neither in 
opposition to it nor in favour. I only
submit that if in tuture this difficulty
is to come in the way of the Centre, 
how will they do -it at a later date if
they are unable to do it now. I do. not
say that I have any doubts and that
that is the reason why I wish them to
be merged today. My only submission
is that if anything is to be done
successfully it can be done by following
only one principle throughout and that
is the principle of viable utiits. There- 
tore I wish to tell Shri Sidhva that he

is a large-hearted person and being
that, why should he be worried about
making any modifications in it. I 
wanted that if it were possible^ the hon. 
Minister should extend this reform to
Kutch and Tripura also. 1 am not
going to admit that it would be im
proper to do so in View of their being
border States because after all there
will be a Council of Advisers. So I 
submit that if Part C States are being
given a uniform shape, these Siaitef 
should also be included therein. With
these words I wish to suggest to Sh^i 
Sidhva that he should not move such an
amendment. If the Centre wants to
retain its authority, there should not be
any attempt to whittle it down.

Dr. Deshmukli (Madhya Pradesh): I
am fully of the view that the a ip ^ d -
ment proposed by Mr. Sidhva' should
be accepted by the Jiouse. In the
framing of the various feills we have
taken a very long time. Unfortunately,
so far as the constitution of those
States and their politicsd continuam.-e 
is concerned there has not been any
very logical thinking pursuecf by the
Government of India. That is the
reason why we had some Bill original
ly, there were consultations, and al
though the Bill was put here for final
disposal, so to say, it had to be referred
to various Members and various
amendments were accepted from time
to time, which we are again altering, 
and the whole thing even now is in a 
very unsatisfactory condition. We do
not yet know finally >what is the Gov
ernment’s intention so far as the ulti
mate picture of the constitution of these
States is concerned. I should think, 
rather than have something which is 
slightly or very nearly half-hearted, it 
would be better to solve the more
emergent difficulties and to leave the 
rest of them to such time as the Gov
ernment of India Is in a position to take
a decision on.

After all, so far as some of these
States are concerned, it is proposed
that this present arrangement should
continue so long as a merger does not
take-place. To this a^very legitimate
objection has been talc^. It is to
this effect that if you really mean to
merge the States at some time or the
other, by creating those half-way houses
you are increasing the difficulties in
the way of the merger in the long run
and diminishing the chances of such
merger. From that point of _view, I 
think, it is very necessai-y that the.
Government of India should come
an early decision.

What we are doing by this Bill is 
that we are giving some sort of a cloak ’ 
of democratic administration to areas
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comprising five to eight lakhs of
,people. And what is the set-up or ad
ministration that we are going to give
them? Is it provincial autonomy?
My friend Pandit Mukut Biharilal
Bhargava himself wiU agree that there
is hardly even a semblance of demo
cracy, much less o f provincial auto
nomy. He has himself quoted to us the
various clauses where the powers of
the elected representatives are hemmed
in  by all manner of restrictions,

Shri B. yelayadhaa (Travancore-
•Cochin): Something is better than
nothing.

Dr. Desfamnkh: It is a belated gift
on the part of the Centre and Pandit
Bhargava is content in having this gift
because he is not in a position to have
anything better. But so far as we are
concerned we do not regard this as
a very satisfactory state of affairs at
aU. Creating small units of flv e^ to
seven lakhs of people and giving them
certain rights and constitutions, which
we intend even now to scrap in time
to come, is not something which can
give satisfaction to anybody.

1 P .M .

After all, so far as both these areas
are concerned, the popular demand has 
always been for merger. My friend
Pandit Bhargava from Ajmer has been, 
even at the cost of annoying the Gov
ernment of India, asking for merger
from the very beginnii^. I am fully
aware of his urging this point and in
^pite of that we have not been
able to do so and yet while
giving a semblance of a constitution
to them, we are intending that
iiltimately, neither of these two States, 
•or other States also are going to stana
on their own legs; they are going to be
merged with some union or the other. 
I submit, this is not a very creditable
position to the Government of India
and if we look to the history of the 
way in which the various States have
l^een carved out in India, there are 
very many anomalies of which I would
like to remind the Government of
India, For instance, they went ahead
with the mergers at one time so -fast
that in excellently governed States, 
States which were better governed than
any Province in British India, the
rights of the people were ruth
lessly trampled upon. A  State like

' Baroda was merggid without any con
sideration being paid to 40 lakhs of
people in the State and their wishes.
Our idea was to have fewer adminis
trative units in the whole of India. 
With that object in view and against
the protests and suspicions of the
Mahratti-speaking areas of Bombay, we
merged the whole large area known as

255 PSD

Saurashtra and we also merged Baroda
and other areas. If the policy is to
have as few administrative units as 
possible, then consistently with that, 
steps ought to have been taken from
time to time to see that the small units
of five or seven lakhs do not survive
and that we act up to the wishes of
the people inhabiting those areas and 
merge them in the areas they were
asking for. I am afraid I cannot at aU 
see my way to support the Government
so far as the very principle of this 
Bill* is concerned, namely, to create
some sort of. administrative units, 
which is neither provincial autonomy
nor is it the rule of the Chief Com
missioner himself. nor is It the
President's rule, nor is there any pro
per representation and representative
Government. This is a compromise
which cannot please anybody and I am
sure, however much Mr. Bhargava
thinks that sometiiing is better than
nothing, nobody in his State is going to
thank him for this, because it is 
neither fish nor fowl. It is
something that would not appeal
to anybody and I therefore feel that
rather than do something which does
not appeal.......

Sfari R. Velayiidlnui: How do you
know it?

Dr. Deshmnkh: I know it from pure
common sense. I do not know if my
hon. friend possesses any. The people
want either merger or they want re
presentative Government. Anybody
who wants representative Government
must have somethii^ which will have
the real characteristics of a representa
tive Government If that is not pre
sent there and if the autocratic powers
of the Chief Commissioner or of the
Presid«it are going to play a part, I 
for one would prefer the present situa
tion rather than encourage representa
tives to come into power and then find 
that ultimately they have no power
and they are at the m ^ cy  of any and 
everybody. I do not think that any
body would be pleased with this. I 
do not see if any sensible man will
aspire to be a representative under
these circumstances because it is ab
solutely worthless. I know in my own
place how a Janpad is working. 
Although its members are supposed to 
represent the j)eople, they j»ave no
power; it is the executive officer who
does everything. The Chairman of the
Janpad does not have power of evot
looking into the daily dak. If this is 
the sort of powers that are going to 
be given my hon. friend, Mr.
Velayudhan may be pleased with them
on the principle that something is
better than nothing. I do not think
any sensible man will be very much
after these powers.
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I therefore feel that the omission of

these two States would not harm any
body. I am not prepared to say that this 
is the proper clause where this amend
ment should be given effect to. but if
Parliament is so inclined and takes a 
decision that these two States need not
be given these half-hearted reforms, I 
think that there would be no difficulty
in omitting these States from the list
and to see that whatever we are pro^
posing does not apply to them. In
fact, my suggestion would be that since
so much time has been spent and
Government is inclined to consider
popular opinion, they should come to 
some decision which will be of a last
ing character so that there will be no
doubt in the minds of the people, and 
we would not worsen the situation. 
That is my fear, which is shared by my
hon. friend Dr. Pattabhi and I agree
with him that by creating these things,
we will be creating more difficulties in 
the way of mergers and not solving
any particular difficulties of ours.

My friend referred to income-tax.
When my hon. friend Mr. Sidhva
pointed out that these were very small
States which did not have proper
revenues and the Centre would have
always to give subsidies, he replied that
there was the income-tax revenue. 
Income-tax is paid by all the States in
India. If my hon. friend would com
pare this with the position of Part A
States, he wiU find that they pay
colossal amounts and yet they get
back very small amounts. From that
point of view, thertf is not much in this 
argument that they pay income-tax.
Even if we give the whole of the 
income-tax that they pay, I do not
think the administration would be self
supporting. '

In fact, Pandit Mukut Bihari Lai
Bhargava was really letting the cat
out of the bag by saying that under
Central administration they have got
certain medical facilities and some
more money for education which other
people do not get and therefore they
would like to be governed in this way
and not be left out. That is, at the 
cost of the Centre, they are trying to 
benefit themselves. Therefore, I think
they are asking something which is 
not altogether reasonable. I think
that we should act in a manner which
will be consistent with our behaviour
in regard to so many other States. 
Madhya Pradesh, for instance, has
grown out of all proportion and it is 
the biggest State so far as area is con
cerned in the whole of India, because
of the addition of a number of States. 
I f that could happen there, I think
that policy should be pursued further

-and I do not see why there should not
be such determination in the case of
these States as there was previously,
and why the Government of India
should feel shy of facing the conse
quences of a logical action, as a matter
of policy. From that point of view,
I agree that similar units which are
not capable of maintaining themselves, 
which are not viable in any sense of
the word, should be merged. I for
one would agree that there should be
smaller States; but not of the size of
five or seven lakhs. A  State should
have at least a population of 50 to 60 
lakhs. I think there is everything to 
be said to accept the original sugges
tion of my hon. friend Pandit M. B. 
Bhargava to join Ajmer with
Rajasthan, even if it is late now. I 
do not think there w'ill be any difficulty
in com b in in g  them. That would
really be a lasting solution which will
be accepted by the people and which
will solve our difficulties.

Shri Mimavalli (Bombay): I have
heard the discussion very carefully
and I have no hesitation whatsoever
in supporting the amendment moved
by Mr. Sidhva. All these States are
very petty ones and the people living
in those States are for merger instead
of for having the responsible Grov- 
ernment that is now being offered. 
In such circumstancfes. Government
ought to take into consideration the
feelings of the people and public
opinion and ought to have decided
accordingly. When I heard one of the
Members from Bhopal speaking, I
was really su^rised to hear that the
qpvenant which was entered into
with the Nawab of Bhopal contained
as one of its terms that the people
should have no rights for five years.
I am amazed to find how our Govern
ment agreed to such a covenant.

Shri Hussain Imam (B ihar); Because
it suited their convenience.

Shri Mimavalli: If it was suited to- 
the Government then, at least now, 
they must act so as to suit the ideas
and opinion of the people. When the
people of Bhopal are for merger and
by merging Bhopal with Madhya
Bharat, Bhopal can be made capital of
Madhya Bharat with unanimity, as • 
stated by a Member from that
State, the whole question of discus
sion over capital will be solved. If
so why should we not do it? By
such a step the problem will be ami
cably solved and harmony also will be
brought about. Pandit Bhargava
time after time has asked for the
merger of Ajmer with Rajasthan,. 
When Rajasthan was formed, the
feeling of the people of this area and
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the public opinion ought to have been
taken into consideration and this 
merger should have been effected. 
But it was not done. Nobody knows
why it was not so done. Even as
regards Coorg, the people of Coorg
were willing for the merger of Coorg
with Mysore, and sometime ago we
came to know and there was thick
rumour also, that shortly Coorg was
going to be merged with Mysore. But
in spite of that, Coorg remains
separate as it is. And now Coorg is 
being given autonomous powers and 
responsible Government. We have no
objection whatsoever to satisfy the 
aspirations of the people foi* responsi
ble Government. I cannot but agree
with what Dr. Pattabhi ’said when he
sounded a note of warning to the
people and to the Government that
by creating these small States with
responsible Governments, the feehng
will be engendered in them that they
should be separate without being
merged with any other State. Pandit
Bhargava while criticising this state
ment of Dr. Pattabhi said that it was
quite fallacious. But really speaking, 
it is not so. Dr. Pattabhi has, in con
sidering this problem, brought to bear
on it a realistic view and his own
experience. If we look at certain
things that have happened, we will
find that the very people who were
crying loud for the unification of
Karnataka, soon after being empower
ed with responsible Government, have
hesitated to say so. Not only that, 
they even want to delay the matter. 
There are these facts, and Dr. Pattablu, 
being well aware of them, has quite
correctly sounded a note of warning

and he was perfectly right in doing
so. Whatever may be the ideas ol
the hon. Home Minister about linguis
tic provinces, these provinces are
sure to come into existence. The
other day when I asked him as to how
it came about that the Congress
divided the provinces on the linguistic
basis, he stated that it is not proper
to be always consistent. I am happy
to learn this from him and I can say
from his utterance that sooner or
later he will again be inconsistent with
what he said the other day so that he
may be consistent with the principle
of forming the provinces on a linguis
tic basis. Therefore, when J heard
the other day the statement made by
the Prime Minister I had some ray
of hope that these linguistic provinces
will emerge sooner but the very next
day the Home Minister........... .

Raji^opalachari; I am at a dis
advantage if the discussion is' allowed
to range over to linguistic provinces.
Sh^l I be allowed to reply to it? It
is letter to avoid totally unconnected
issues over this Bill.

Mr. Chairman: So far as the ques
tion of linguistic provinces is concern
ed, it is certainly not very relevant to
the issues before the House.

Would the hon. Member like to
continue his speech?

Shri MmiaTaUi: Yes, Sir.

The House then adjourned till Half
Past Eight of the- Clock on Tuesday,
the 28th August, 1951.




